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PARLIAMENT OF INDIA
Tuesday, 21st August, 1951

The House met at Half Past Eight 
Of the Clock,

[M r . D e p u t y -S peak er  in  the Chair]

ORAL ANSWERS TO QUESTIONS 

F ood P o s it io n

*385. Sfari Sidhva: Will the Minister 
of Food and Agriculture be pleased to 
state:

(a) the present stock of food grains 
in the country;

(b) the position as regards supplies 
of food grains from foreign countries;

(c) the effect of this season’s crop:
(d) whether the target of procure

ment fixed by the various State Govern
ments has been working satisfactorily; 
and

(e) whether any new contracts for 
import of foodgrains have been entered 
into after May, 1951 and if so. with 
whom and for what quantity?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao):
(a ) The total stock of foodgrains 
with the State Governments on 28th 
July, 1951 amounted to 15,20,400 
tons.

(b) 26-3 lakh tons were received 
by the end of July and about 27 lakh 
tons including 11 lakh tons of grain 
purchased from U.S.A. loajn is ex
pected to arriw  before the end of 
December, 1951.

(c) The kharii sowings have been 
delayed in a number of States in 
North India owing to inadequate 
rains in July.

(d) Yes. A statement showing the 
procurement target for 1951 and the 
quantity procured up to 28th July,
215 PS
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1951, is placed on the Table of the 
House [See Appendix II, annexure 
No. 39.]

(e) Yes. Two new contracts were 
entered into after May, 1951. one 
with U.S.S.R. for 100,000 matric tons 
of wheat and the other with Burma 
for 240,000 tons of rice.

Shri Sidhva: Arising out of part
(b) of the question, the hon. Minis
ter stated that 26 and odd lakh tons 
have arrived; how much was rice 
out of this?

Shri Thirmula Rao: The total quan
tity for which orders have been 
placed is 976,000 tons. The total re
ceived is 451,553 tons.

Shri Sidhva: What is the reason 
why only 450,000 and odd have been 
received out of the total of 976,000 
tons? Is the balance likely to be 
received before the year is over?

Shri Thirumala Rao: I said that 
the total order we have placed is for
976,000 tons out of which 451,553 tons 
have already been received.

Shri Sidhva: Wh«tr about the
bafance? Is it likely to be received?

Shri Thirumala Rao: 976,000 minus 
451,553 is the balance.

Shri Sidhva: Is it likely to be re
ceived by the end of the year?

Shri Thirumala Rao: That I can
not say. We hope to receive almost
the whole quantity provided the 
people with whom we have contracted 
keep up the contract.

Shri Sidhva: From the statement 
supplied regarding procurement, I
And, out of 26 States only 4 have 
practically complied with t)ie target 
figures.

An Hon. Member: Names please.

Shri Sidhva: Madhya Bharat, Bhc  ̂
pal, Vindhya Pradesh, Kutch hav«
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procured double the quantity. In 
the remaining 22 States, the procure
ment is Irom 40 to 60 per cent. less. 
May I know whether the hon. Minis
ter has enquired from the State 
Governments as to how it is progress
ing and whether procurement will be 
completed by the end of the agricul- 
'̂ .ural year?

Shri Thinimala Ran: Several big 
£taies from which we expected large 
i uaritities of procurement have suff 
cieci either from drought or heavy 
lains. Thereiore, they plead that the 
conditions are not favourable for 
reaching the target.

Shri Sidhva: May 1 know if all the 
22 States have suffered from want of 
rain? I want exact figures. A state
ment has been given from which I  
find that 40 to 0̂ per cent, h^s rot 
been collected in all these States. 
For instance, in the Punjab......

Mr. Deputy-Speaker: The hon. 
Member is arguing. The hon. Minis' 
ter stated that the major States have 
suffered from drought and floods. 
He did not say about the minor 
States.

Shri Sidhva: I was talking of the 
22 States. Out of them, in the Pun
jab. the target for rice is 53,500 tons. 
Only 6,941 tons have been procured.

Mr. Deputy-Speaker: Has the hon. 
Minister any more information?

Shri Thirumala Rao: With regard 
to the Punjab, gram is decontrolled 
there. The argument advanced by 
the Punj^Tj Governnient is thia. 
Because gram is fetching a higher 
price in the market, the producers 
are holding back wheat and rice and 
bring only gram into the market. 
Therefore, the procurement is less.

Shri Sidhva: What ste^s do Gov
ernment intend to take? Yesterday, 
we were told by Mr. Sondhi that 
■vhile people in the South are starv

ing for rice, here rice is available 
and is not collected. This figure also 
confii.as that statement.

Shri Th irum ala Rao: I would draw 
the attention of my hon. friend to a 
natement recently made by Mr. 
Munshi that we are trying to get
20.000 tons of rice from the Punjab 
Government.

Shri SoDdhi: What is the solution 
for the Punjab situation regarding 
procur^ent? .

Shri Thirumala Rao: The solution is 
that the Punjab Government should 
apply with greater vigour.

Shri Sondhi: About the gram posi* 
tion: when people can sell gram at 
a higher rate bian wheat, why should 
they......

Shri Thirumala Rao: It is a Cabinet 
dec‘isi<;jfi that gram will not be con-
trcjijled.. in the Punjab.

Seth Govind Das : After the Govern* 
ment received the procured quantity of 
grains and also grains from abroad, does 
it expect to have any reserve in the 
beginning of the next year?

Shri Thirumala Rao: We hope so.

Seth Govind Das: How much will 
it be?

Shri Thirumala Rao: It is too early 
to compute; it may be 15 million 
tons.

Mr. Deputy-Speaker: Mr. Kesava 
Rao.

Shri Sondhi: On a .point ot infor
mation, Sir......

Mr. Deputy-Speaker: Let him put
it later as a question. AIJ questions 
are points for information.

Shri Kesava Rao: By what time 
will the hon. Minister be able to get
20,000 tons of rice from the Punjab?

Shri Thirumala Rao: As soon as the 
Punjab Government responds to our 
request. We are pursuing them.

Shri Soadhi: How is it that the 
Press Gallery is vacant? It is some
thing abnormal.

An Hon. Member: There are four 
persons.

Mr. Deputy-Speaker: I do not think 
we have got any control over them. 
They may come or may not come. 
Whrtt is the use of putting quiestions?

Shri Rathnaswamy: May I draw* 
the attention of the hon. Minister to 
a statement by the hon. Food Minis
ter of Madras, contradicting the 
statement i;iade by the hon. Shri 
Munshi, the other day, on the floor 
of the House, saying that the stock 
position in Madras is not so high as 
stated by the hon. Minister for Food?

Shri Thirumala Rao: I have seen 
a statement in the Papers this morn> 
ing. But, there is no dispute about 
the stock position of rice in Madras.

Dr. Ram Subhai: Singh: May I
know whether foodgrains procured 
internally and imported from foreign 
countries are selling at the same 
price?
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Shri Thlrumala |tao: There is difte- 
rence in price; it has been said so 
many times.

Dr. Ram Subhaff Sing:h: How much 
is that? . ^

Mr. Oeputy-Speaker: We are - now
going into the question of prices.

Shri A. C, Guha: May I Know whe
ther the procurement in West Bengal 
is only 50 per cent, of the target and 
if so whether it is due to the fact 
that procurement price is unjust and 
uneconomic?

Shri Thlrumala Rao: From the 
figui*es here, the target was 350,000 
tons and the procurement 316,569 
tons. That is, more than 80 per 
cent.

Shri A. C. Guha; Was there a com
mittee appoinlied to enquire into the 
procurement price? What was the 
report of that committee?

Shri Thlrumala Rao: A committee 
has been appointed. I am awaiting 
the repoi't of the committee.

Dr. V. Subramaniam: What is the 
procurement target for Madras? How 
much has been procured till now? 
What is the stock position now?

Shri Thlrumala Rao: 1 have laid a 
statement. The target is 1,067,670 
tons.

They hav« procured 663,541 tons.

Mr. Deputy-Speaker: May I make 
one suggestion. The statement has 
been placed in the Notice Office. All 
hon. Members who want to put sup- 
plementaries will kindly look into 
that Statement before asking details 
of the Statement here. The statement 
is available not only to the hon. 
Member who puts the question, but 
to other hon Members also. Next 
question.

Shri Sidhva: With your permission,

t l would like to ask one question, 
sing out of part (e) of the ques-

1, I want to know whether any 
tract has been placed for food- 
ins with the Government of Iraq 
; year

Shri Thlrumala Rao: No, Sir, I have

K/en the places with which contracts 
ve already been entered into.

Shri Sidhva: May I know whether 
Iraq has not undertaken to supply
20,000 tons of wheat aad 5,000 tons 
o l rice this year?

Mr. Deputy-Speaker: This only 
i-efers lo U.S.S.R.

Shri Sidhva: My question was 
whether any new contracts for im
port of foodgrains have been entered 
into after May, 1951. I am referring 
to the contract with Iraq.

Shri Thirumala Rao: I have given 
all the information in my possession, 
ini the answer.

Mr. Deputy-Speaker: Next question..

Shri Kamath: As regards the State
ment laid in the Notice Office, there 
are only one or two copies placed. If a 
large number of Members want ta 
see the Statement, it is quite impos
sible unless at least half a dozen 
copies are made available.

Mr. Deputy-Speaker: I shall en
quire. If the? copies are too short, I 
shall ask some more to be placed. 
Next question,

M ovement of W agons

♦386. Shri Sidhva: Will the Minister 
 ̂ of Railways be pleased to state:

(a) the present position of the broad 
gauge and metre gauge wagons;

(b) the number of goods wagons in
troduced in the year 1950 and up to 
date in 1951;

(c) whether it is a fact that for 
want of adequate wagons many a time 
consignments of petrol, coal. steel, 
sugar and cement have suffered on ac
count of their diversion for move
ment of foodgrains;

(d) whether it is a fact that for want 
of fuel movement of commodities on 
the Ahmedabad-Prantij Railway has 
been considerably affected;

(e) whether it is also a fact that 
Ahmedabad and Bombay textile mills 
could not obtain transport facilities for 
movement of cotton from Dhanduka» 
Dholka and other producing centres: 
and

(f) whether it is a fact that the 
Gujerat Chamber of Commerce has 
drawn the attention of Government to 
the congestion at the railway yards at 
Sabarmati and Viramgam where goodff 
are awaiting despatch for months and 
if so, what steps Government have 
taken in this matter?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
The wagon position on both broad 
gauge and metre gauge is at present 
difficult, more so on the metre gcu^e 
due to acute shortage of stock.

(b> The n’ lmber of wagons put into 
service during the year 1950 was 
2509 broad gauge and 50 metre gauge
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and during the half year ending 30th 
June, 1951, 793 broad gauge 38 metre 
gau^e.

(r) The heavy movement of Im
ported foodgrains has had its 
inevitable repercussion on the move
ment of other traffic particularly from 
the ports but traffic in petroleum 
products, coal, steel, Government 
sponsored sugar and cement has been 
least affected.

(d) For the reasons mentioned in 
parts (a) and (c), the movement of 
traffic in cotton and charcoal from 
stations on Ahmedabad-Parantij Rail
way was also delayed. The cotton 
traffic has however been since cleared 
and charcoal has also cornmenced to 
move.

(e) There was some difficulty to 
meet demands in full during certain 
periods due to heavy movement of 
foodgrains.

( f )  No. The second part does not 
arise.

Shri Sidhva: The hon. Minister 
gave us in the last session a rosy 
picture of the wagon position; but now 
in answer to this question, he says that 
the wagon position on both broad 
gauge and metre gauge is at present 
difficult. What is the cause for this 
change? Has there been any extra
ordinary event? Is it because of the 
heavy movement of foodgrains that the 
wagon position is bad? Was there not 
the same movement of foodgrains when 
he made his statement last time?

Shrl Santhanam: The hon. Member 
is mixing up too many matters. I 
did not say that the broad gauge 
wagon position was difficult now due 
to shortage of stock. Only in the 
metre gauge is the difficulty due to 
the shortage of stock. In certain 
sections, the difficulty in the case of 
broad gauge wagons is due to the 
heavy movement of foodgrains from 
the ports. When foodgrains have to 
be moved from the ports, wagons 
have to return empty to the port in 
order not to waste any time. That 
leads to wastage of wagon loading 
because foodgrains cannot wait ni the 
ports. This is the real cause of the 
difficulty in the case of broad gauge 
wagons.

Shri Sidhva; What is the reason for 
only 50 and 38 metre gauge w;igons 
being put into service as against 
2509 and 793 broad gauge wagons? 
Were not sufficient orders placed for 
the metre gauge wagons? What is 
the reason for their non-supply?

Shrl Santhanam: The rehabilitation 
of broad gauge lines was taken up 
first and next the metre gauge. We 
have ordered about 9,000 wagons for 
metre gauge and these will be com
ing from this year onwards.

Seth Govind Das: Is it not a fact
that a few months back even though 
there was this movement of food
grains, ihis diffculty in wagons was 
not being experienced? And by what 
time do Government expect to get 
over this wagon difficulty?

Mr, Deputy-Speaker: Larger quan
tities of foodgrains are being import
ed now than before.

Shrl Santhanam: I may give an 
illustration. In the Southern Rail
way, in May foodgrains were moved 
by 1,753 broad gauge wagons and 
by 3,743 metre gauge wagons. In 
June, 2,091, broad gauge and 4,231 
metre gauge wagons were nsed for 
this purpose. Naturally the excess 
wagons given to foodgrains will be 
lost for the other purposes.

Seth Govind Das: But by what, 
time do Government expect to remove 
this difficulty?

Shri Santhanam: As soon as the 
pressure due to the movement of 
foodgrains decreases and as soon as 
we get more metre gauge wagons.

Seth Govind Das: What is the ex
pected time? I want to know by what 
time Government expect an improve
ment

Shri Santhanam: I would like a 
forecast abDut the monsoon and other 
matters.

Shri Sondhi: Are Government aware 
of the acute shortage of cement in the 
Punjab where an individual cannot get 
even a bag or two of cement, all due to 
the wagon shortage?

Shrl Santhanam: The wagon shortage 
is not the cause for the difficulty in 
getting cement. I investigated this 
matter while in Bombay and t found 
that the orders for cement were much 
more than the capacity of the facto
ries. There may be a little difficulty 
in certain places due to shortage of 
wagons, but generally it is due to the 
shortage of stock itself. It is not 
possible to say without enquiry which 
cause is responsible at which place.

Shri Sidhva: The hon. Minister 
stated that so long there was the pres
sure due to the movement of food-
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gniins. this pi*esent wagon difficulty 
wiU continue. But in view of the 
Planning Commission’s recommen
dation that tor five years there should 
be this importing of foodgrains, are 
we to expect that this wagon difficulty 
will continue for five years?

Mr. Deputy-Speaker: That is in
ferential. The hon. Minister said 
thnt they had ordered about 9,000 
wagons.

Shri Sldhva: But will that be suffi
cient?

Mr. Deputy-Speaker: If not suffi
cient, it will be increased. There is 
jio use raising arguments on the floor 
of the House with rcspect to questions. 
The answers are given on the facts 
and inferences are to be drawn by 
hon. Members.

Shri R. Velayudhan: May I know. 
Sir, whether it is a fact that in most 
of the workshops large numbers of 
wagons are lying idle for the last 
four years or so without being re
paired?

Shri SanthaBam: That is wholly 
wrong and inaccurate. The hon. Mem
ber is talking without Ws book.

Shri R. Velayudhan: I could not 
catch the reply, Sir.

Mr. Deputy-Speaker: He said it is 
wholly wrong •nd linaccurate. Shri 
Bhatt.

Shri R. Velayudhan: Can I put a
question?

Mr. Deputy-Speaker: No, no. I
Ijave called Shri Gokulbhai Bhatt:

: WT f ^

fet? %fipT aftr t  ?

[Shri Bhatt: Is the hon. Minister 
aware that a number of wagons run 
empty between Abu Road and Sabar- 
mati and this not for purposes of 
fetching food but for other reasons?]

âwrrwwf

^  ^  I

[Mr. Deputy-Speaker: How can
such trifles be remembered?] '

Shri R. Velayudhan: Sir, on a point 
of information.

Mr. Deputy-Speaker: Order, order.
All questions are points of informa
tion.

Shri Santhanam: It is not possible 
to state d<efinitely. In certain cases 
certain wagons have to return empty 
to remove other urgent goods.

Shri Ramalingam Chettiar: Are
Government aware that perishable 
•400ds like potatoes are lying for 
long periods without being moved
with the result that the goods
perish? Do they know that there is 
a loud complaint about this?

Shri Santhanam: I had such a com
plaint and I have instructed that 
efforts should be made to move the 
potatoes.

Shri R. Velayudhan: Sir the hon*
Minister stated that my information 
was totally wrong. I did not state 
anything, on the other hand, I wanted 
some information. Ca;n the hon. 
Minister then say that my informa
tion is totally wrong? I did not make 
any assertion.

Mr. Deputy-Speaker: The hon.
Minister only said that that informa
tion was wrong.

Shri Sldhva: Sir, arising out of 
part (f ),  did the hon. Minister say 
that no representation was made by 
the Gujerat chamber of Commerce?

Shri Santhanam: That is my infor
mation.

F ood G ift s

•387. Shri Sldhva: Will the Minister 
of Food and Ainrlcuiture be pleased to 
state:

(a) whether any gifts of wheat and 
rice have been received from various 
sources in response to appeals made by 
several organizations and missionaries;

(b) the quantity that was distributed 
out of these gifts in Bihar and other 
places; and

(c) how much of the gift has been 
received from foreign countries and 
how they have been distributed?

The Deputy Minister of Food and ' 
Aipriculture (Shri Thirumala Rao):
(a) Gifts of wheat and rice from 
individuals and organizations are 
being received but it is not posnfble 
to say how much of these are in res
ponse to appeals made by organiza
tions and missionaries.

(b) and (c). So far as gift food
grains collected in the country and 
distributed in Bihar and Madras are
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concerned, information has been call
ed for from the State Governments 
j\nd will be Jaid on the Table of the 
House when received.

Out of the quantity of food gifts 
imported under the aegis of the Gov
ernment, 81 long tons wheat, 004 
long ton wheat flour and 2-502 long 
tons rice have been allotted to Bihar, 
10-3 long tons rice to Madras and 
10*42 long tons of rice to Assam 
Earthquake relief for free distribution. 
Apart from this, 1843 tons of rice 
•donated by the UNICEF have been 
received for free distribution to chil
dren, adolescents, and expectant and 
nursing mothers throughout the coun
try. Besides, certain charitable orga
nisations and relief workers also 
Imported wheat, wheat flour and rice 
for free distribution.

Shri Sidhva: May I know whether 
these gifts to children were distribut
ed all over the country? If not in 
which parts were they distributed?

Shri Thlrumala Rao: They were 
distributed to Madras and Bihar pri
marily.

Shri SidhvH: What was the process 
of distributing these gifts among the 
children? Were they distributed 
through hospitals to the destitutes or 
other needy persons?

Shri R. Velayiidhan: What wms the 
agency for the distribution?

Shri Thlrumala Rao: The State 
Governments are the agencies through 
which the distribution is made.

Shri Sidhva: But the gifts came to 
the Government of India and I want 
the information as to how they were 
distributed.

Shri Thlrumala Rao: Usually these 
gifts are assigned to provinces like 
Madras and Bihar. The Ceintral 
Government has passed them on to 
the State Government and the latter 
have their own organisation for 
distribution such as the health depart
ment to distribute such gifts.

■ Shri Sidhva: I want to know whe
ther the State Governments have

* given any information to the Central 
Government regarding the places 
where they have distributed the food 
gifts.

Shri Thlrumala Rao: In reply to 
parts (b) and (c) of the question I 
have definitely stated that we have 
asked the State Governments to give 
us ‘the information and i1\ will be 
placed on the Table of the House 
when received.

Shri Kamath: Is it a fact that in 
New Delhi a couple of days ago some 
American gifts were distributed to 
children by the daughter of a high- 
placed Minister and if so, what were 
those gifts, food gifts or something 
else?

Shri Thlrumala Rao: It is too vague
for me to answer.

Shri Kesava Rao: Is it n fact that 
some of the food parcels contained 
things like pencils, rubber, etc?

Shri Thlrumala Rao: I have no 
idea.

Shri Kamath: Did the Minister say 
that he did not know in answer to 
my question?

Mr. Deputy-Speaker: Yes, he did 
not know.

Dr. Ram Subhag Singh: In view of 
the fact that India can afl!ord or 
manage to pay for her food imports 
is it not beneath the dignity of the 
country to accept small food gifts 
from foreign countries?

Mr. Deputy-Speaker: It is a matter 
of opinion.

A ll-India W om en ’s Food Council

*388. Shri Kamath: Will the Minister 
of Food and Agriculture be pleased to 
state:

(a) whether the All-India Women’s 
Food Council propose to run Cafeterias 
in other parts of India on the model 
of ‘Annapoorna’ in New Delhi; and

(b) if so, where and when?

The Deputy Minister of Food and 
Agriculture (Shri Thlrumala Rao);
(a) Yes.

(b  ̂ Simla—opened on 18th May, 
1951.

Bombay—opened on 17th July, 1951.

Hyderabad, Madras, Calcutta- 
expected to be opened shortly.

Shri Kamath: Is there any proposal 
to open these cafeterias in other 
parts of India also?

Shri Thlrumala Rao: Yes, there is 
a proposal to open them in as ni^ny 
centres as possible throughout India.

Shri Kamath: Are these cafeterias
which are links in a chain run on 
similar lines as regards food and 
prices?
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Shri Thirumala Bao: Generally,
subject to local tastes and habits of 
food, they follow a comnnon pattern.

Shrl Kamath: Is it a fart that the 
cafeteria opened at Simla has not 
been named Annapurna but “Kusum 
Trivedl Bhojan Bhandar” and is it 
a fact that the suggestion made by 
the President or the Vice President of 
the All India Women’s Food Council 
to name it as Annapurnji was turned 
down?

Shri Thirumala Rao; I want notice 
for that matter of detail.

Shri Kamath: Am I to understand 
that the Minister does not know that 
this Simla cafeteria has been named 
differently at all?

Mr. Deputy-Speaker: It has not
come to his notice.

Shri Lakshmanan: Is it n fact that 
several private restaurants in New 
Delhi have adopted the Annapurna 
technique and thus the Annapurna 
is running at a loss?

Shri Thirumala Rao: No. no. It
is a compliment to Annapurna if 
others follow it.

Shri Sondhi: Is there any chance 
o f Government doing anything in 
this line for poor Punjab’s benefit 
also? We want something in places 
like Jullundar and Ambala in the 
plains and not alone* on t)ie hills.

Shri Thirumala Rao: Simla is the 
headquarters of the Punjab.

Shri Amolakh Cband: What is the 
number of Grovernment officers and 
staff who are employed in the cafe
terias?

Shri Thirumala Rao: I do not think 
that there are any government officers 
as such employed. They may be 
there in an advisory capacity.

Shri Rudrappa: What is the crite
rion for opening a cafeteria in a 
new place?

Shri Thirumala Rao: In all impor
tant centres where facilities exist we 
i r̂e trying to get them opened.

Shri Dwivedi: What is the total 
estimated amount of money which it 
is contemplated to invest in this 
connection and what are the condi
tions under which it shall be given.

Shri Thirumala Rao: This particu
lar organisation is run by tho All In- 
<1ia Women’s Food Council and they 
take the assistance of the All India

Coflee or Tea Bo-ard. This All India 
Wo-nen’s Fond Council have got their 
branches in all important centres.

Shri Dwivedi: 1 wanted to know who 
finances them and under what terms 
and conditions.

Shri Thirumala Rao: In certain 
places grants are given from the 
central fund as loans to be repaid 
afterwards.

Shri Dwivedi: What are the condi
tions of the loans?

Shri A. C. Guha: In view of the
fact that Calcutta is too big a citv 
with a huge population, is there any 
proposal to open moie than one 
centre there?

Shri Thirumala Rao: Thev w ii’ 
start with one and it w ill multiply 
Itself. ^  •

Shri A. C. Guha: Where will it be 
situated?

Shri Thirumala Rao: The Vice Pre
sident of the All India Women’s Food 
Council is just now visiting Calcutta 
and organising it.

Shri Kamath: In view of the fact 
that these cafeterias are run by the 
All India Women’s Food Council, does 
not the Minister propose to name 
them uniformly as Annapurna?

E x p e r im e n t a l  P ost O ffices

•389. Shri Kesava Rao: Will the 
Minister of Commuatcations be pleased 
to state:

(a) what is the number of Experi
mental Post Offices sUrted during the 
first quarter of 1951-52;

(b) whether it is a fact that a large 
number of such Post Offices have been 
closed down and if so, what are the 
reasons for the same; and

(c) what is the average expenditure 
for maintaining a Post Office—rural 
and urban separately?

The Deputy Minister of Communi
cations (Shri Raj Bahadur):

(a ) Rural 
Urban

(b ) No.

(c) Rural 
Urban

55
4

Rs. 61-8-0 monthly 
Rs. 27.5-10 8

Shri Kesava Rao: Is it a fact that 
in most of the post offices in rural 
areas the staff are employed on a 
part-time basis?
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Shri Raj Biahadur: That is right. 
Sir.

Shri Karunakara Menon: Are Gov
ernment aware of the prevailing feel
ing in the country that instead of 
opening post ofDces in all villages 
inhabitej by 2,000 people and over, 
people would like to have post offices 
for three oi> four villages with deli
very an-angements. whereas the pre
sent rural post offices do not possess 
the advantage of delivery? .

Shri Raj Bahadur: The Government 
is always trying to keep itself in the 
closest contact with the prevailing 
public opinion in this behalf and I 
think such steps are taken in this 
matter as are in consonai\ce with 
public opinion and convenience. So 
far our experience, however, shows 
that the present system is working 
well.

L o c o m o t iv e  E n g in e s

*390. Dr. M. V. GaiiRfadhara Siva:
Will the Minister of Railways be 
pleased to state.

(a) how many old locomotive 
engines were substituted by the new 
imported locomotive engines and on 
what lines are they being used; and

(b) whether orders were pla(?ed after 
consultation with Experts and if so, 
who were the experts?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
The new engines replaced an equiva
lent number of old engines except in 
the case of 44 Broad Gauge Goods 
engines which were treated as addi
tion. The new locomotives were 
allotted to Railways as under:

Railway
Number of locomotive^ alloted

B.G. M.G. N .G .

Aasam. .. 4 ..

B, N. 04 • • 5

B.B. and C.I. 43 33 ••

E. I. i49 • • ’ ••

B. P. 35 •• ••

G. I. P. 117 •• • •

M. and S. M. 31 34 ••

0. T. • • I t ••

g. I. 20 64 ••

589 207 5

(b) In some cases the designs v/ere 
similar to earlier types which had 
proved satisfactory in service for a 
number of years. Many of the new 
locomotives were, however, built to 
new standard designs developed by 
the Central Standards Office for Rail
ways from experience gained during 
many years of locomotive performance 
under Indian conditions. The designs 
and specifications were carefully 
examined and approved by the Loco
motive Standards Committee, which 
consists of the Chief Mechanical 
Engineers of Railways and also by 
British Consultants and American 
Experts.

Dr. M. V. Gangadhara Siva: What 
is the cost of these new imported 
locomotives and what are the coun
tries from which they are imported?

Shri Santhanam: I have not got the
details of the prices. It may be about 
four to five lakhs for broad gauge 
and three to four lakhs for meter 
gauge engines.

Dr. M. V. Gan^adhara Siva: What
cire the terms under which they were 
imported?

Shri Santhanam: All these have 
been imported one or two years a^o 
and that account is more or less 
comulete.

Dr. M. V. Gangadhara Siva: May I
know whether any requisition was 
sent to Russia for the supply of 
engines, in view of the fact that they 
are superior in quality and if not, 
why not?

Shri Santhanam: I  am not aware 
that Russian locomotives are superior.

Shri Rathnaswamy: Is it a fact that 
some officials have been deputed by 
the Government to buy locomotive 
engines abroad?

Mr. Deputy-Speaker: It came out 
two days ago that some officials of 
the Railway Department were goin^

Shri Santhanam: For the orders to 
be placed for 1952-53 two of our offi
cials have gone to Europe.

Shri Barman: Are these new en
gines so designed that they will be 
run on low grade coal so as to con
serve superior coal?

Shri Santhanam: Yes, that is one 
of the objectives in the new designs.

Shri R. Velayudhan: May I know 
whether there were any cases In 
which the American expert differed 
from the Indian expert about the
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locomotives and the Government 
accepted the verdict of the American 
expert, which subsequently proved 
wron*; when the engines came to 
India?

Shri Santhanam: I do not under
stand the question.

(Interruption)

Mr, Deputy-Speaker: Order, order. 
I f there is difference of opinion between 
two experts something has to be
accepted.

Shri R. Velayudhan: It involved a 
loss to the country.

Shri Ghule: What is Ijeing done
with the replaced engines? Are all 
of them used or are some of them 
thrown away ais scrap?

Shri Santhanam: They are scrapp
ed if they are utterly useless, but if 
they are useful for shunting or other 
purposes they are used for those
purposes.

Shri T. N. Singh: May I know if 
the services of the Chittaranjan Fac
tory have been fully availed of for 
reconditioning and rebuilding the 
old engines which are being replaced 
by these new engines?

Shri Santhanam: That is the work 
of our repair Workshops. The 
Chittaranjan Factory is for making 
new locomotives and its valuable 
equipment cannot be wasted on re
conditioning and repairing old ones.

Shri Dwivedi: Have any accidents 
happened because of the employment 
of new engines?

Shri Santhanam: Accidents have 
happened both with respect to new 
and old engines. None have 
happened as a result of the new 
engines.

Shri Amolakh Chand: May I know 
the number of locomotives to be 
imported into India in 1951 and 1952?

Mr. Deputy-Speaker: Possibly the 
information is there in the Budget 
speech. Whatever is available in the 
records or in the Library should not 
be asked for by way of questions on 
the floor of the House.

R u r a l  P ost M asters

*391. Dr. M. V. Gangadhara Siva: 
Will the Minister of Communications 
be pleased to state the basis on which 
the pay of Rural Post Masters is Hxed?

Thj Deputy Minister of Communica
tions (Shri Raj Bahadur) : By the*
term ‘Rural Postmasters’ perhaps 
Extra Deparlmentr^l Sub Post Masters  ̂
and Extra Departmental Branch Post 
Masters are meant. Their remune
ration if? really an ‘allowance* and. 
not ‘pay' for they are expected to  
have other sources o f  income.

In the case of the Ejctra Depart
mental Sub-Postmasters, the allowance* 
is determined at the discretion of the 
Head of the Circle concerned with, 
reference to the merits of each office. 
No minimum rate has been prescribed; 
ordinarily their allowance does not 
exceed Rs. 30/- p.m., but in an ex
ceptional case over Rs. 30/- but not ex-̂  
ceeding Rs. 40/- p.m. can be granted.

The allowance of Extra Depart
mental Branch Postmasters varies: 
between Rs. 10/- and Rs. 30/- per 
month. The amount is determined* 
by a ‘Point System’ linked with the- 
monetary value of the transactions- 
done by the office.

Dr. M. V. Gangadhara Siva: WilT 
Government consider the desirability^ 
of increasing the present allowance to* 
these rural postmasters?

Shri Raj Bahadur: This position haŝ  
been sufficiently examined and I may 
inform the hon. Member that so far 
it has satisfied the needs of these* 
part-time employees of the Depart
ment.

Shri Chattopadhyay: Is it a fact, 
that these Extra Departmental Post
masters have to meet the cost of 
stationery such as paper» pencil, nib^ 
ink, etc. from their own allowance 
and are not paid for it department 
tally?

Shri Raj Bahadur: Separate provi
sion for stationery has been made.

Shri Chattopadhyay: When was. 
this decision taken?

Shri Raj Bahadur: The hon. Mem-' 
ber is perhaps aware that stationery 
provision at the rate of two annas* 
per head has been provided and it 
is placed in the hands of the Circle- 
officers concerned.

Shri Sondhi: What is the signifi
cance of these two annas in these 
days?

Shri Raj Bahadur: Two annas per
month is the amount calculated per 
head.

Shri Chattopadhyay: May 1 know 
when this decision was taken and 
whether effect has already been giveiL 
to it?
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^ Shri Raj Bahadur; I require notice 
±QT giving you the exact date.

^  mrr arsyr-

^  f w  ^ r m  ^  ^  a f h : ^  ^  a w  

WT 3 IW W  ferr sTRTi' I  aftr ^  

arwrgs f̂lf ^  w r  s r t t  ^ ?

[Shrl Dwivedi: What was the dear
ness allowance that was being paid 
to these Post Musters before the last 
^ a r ,  what dearness allowance is 
oeing paid now and what is the 
-difference between the two?]

Twr ^  ftprrr

ftf ^  ̂  firj?r arm

. '  ar^rrsfff ?ifl gft ^  f,,

^  ^  5 ^  % 9'rwrr’ r

3ftr 3ft trw zrr 

ftvriAew  IN ' 

? e ^<nrr ararg^  f*i5r?rr ? i

[Shrl Raj Bahadur: As I said dear
ness allowance is paid to them. The 
rate of the dearness allowance is the 
£ame as that of the Class II subordi
nate staff. The Extra Departmental 
Branch Post Masters are paid Rs. 
10/- as dearness allowance.]

Shrl Sondhi: What is the break-up 
o f  these two annas?

Shri Raj Bahadur: Theie is no 
question of break-up. It  hqs been 
calculated and it comes to two annas 
per head.

Dr. Deshmukh: The hon. Minister 
mentioned two annas per head. Is 
it per head pf the population or per 
head of the people who come to the 
Post Office or is it per head of the 
postmaster?

Shri Raj Bahadur: Per employee.

Shri R. K. Chaudhuri: Are these 
-unpaid postal employees allowed to 
make temporary use of the monies 
rereived from M.Os. etc. for their 
own purposes? I mean temporarily.

Shri Raj Bahadur: They are not 
unpaid; so, no such question arises.

Shri Harihar Nath Shastri: Are the
Government aware that under this 
category there are postmasters in 
urban areas also who out in the same 
jiumber of hours of work as regular

p^ostm^ters but they are treated as 
Extra-Departmental Postmasters for 
pay and conditions of work?

Shri Raj Bahadur: Generally speak
ing, the rules of working hours are 
there and such Extra-Departmental 
Postmasters are not compelled to 
work more than five hours. In fact, 
the average has been calculated and 
It comes to . between two and three 
hours. If there are any specific cases 
where this rule has been infringed, I 
shall be grateful if the hon. Member 
brings them to my notice or the notice 
of the authorities concerned.

Pandit Munishwar Datt Upadhyay:
What are the classes of post offices 
for which whole-time postmasters are 
employed and what are the classes of 
post offices for which part-time post
masters are employed?

Mr. Deputy-Speaker: We are going 
from one point to another. Next 
question.

F o o d g r ains  f r o m  U.S.A.

•392. Skri Krishnanand lU i: Will the 
Minister of Food and Agricnlture be
pleased to state:

(a) whether the Government of 
U.S,A. have asked the Government of 
India that the U.S.A. representatives 
should be associated in some way in 
the distribution of the food provided 
by U.S.A. to India under the Indian 
Emergency Food Aid Act of 1951; and

(b) if so, in what form the Govern
ment of U.S.A. have wished to be as
sociated with the food distribution?

The Deputy Minister of Food and 
Agriculture (Shri Thinimala Rao):
(a) No.

(b) The question does not arise.

Shri Krishnanand Rai: May I
know whether any such request was 
made by the U. S. Government?

Shri Thinimala Rao: No such re
quest was made.

Shri Krishnanand Rai: To which
State has the first consignment of 
wheat from the U.S.A. under this 
agreement been allotted?

Shri Thirumala Rao : Monthly
allotments are made from the total 
stock. No particular quantity of 
grain is allotted to a particular State. 
Some of it goes to some part, and 
some of it goes to another part.

Shri A. C. Guha: Are we to under
stand that there is no official of the 
U.S. Government who is here to
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observe the working of this agree
ment, particularly in regard to the 
handling of the loan wheat in India?

Shri Thiramala Rao: They have 
sent Mr. Frank Gerald, their E.C.A. 
Administrator, as a member of their 
Embassy here. He will be making 
enquiries as to when the shipments 
are received here and how they are 
being disposed of. There is no obli
gation on our part to take him And 
treat him as part and parcel of our 
Department.

Shri T. N. Singh: Is it not a fact 
that out of the proceeds of the sales 
o f these grains in India for rationing 
purooses. certain sums will be ear
marked for speciflr purpofjes and their 
administration will be watched by 
'persons other than Indians?

Shri Thinimala Rao: No. Sir. No 
such conditions prevail (it present.

Shri Kamath: Will Government 
i;)lace a copy of the Agreement on the 
Table of the House?

Shri Thinimala Ran: I think it was 
place on the Table of the House.

Shri Kamath: Not yet.

Mr. Deputy-Speaker: We shall find 
out.

Dr. ttoshmukh: Ts it a fact that the 
American official who has joined the 
American Embassy here has no other 
'work except to Rivp attention to the 
distribution of food obtained from 
America?

Shri Thinimala Itao: How are we
-expected to know the exact work of 
an official of the American Embassy?

Mr. Deputy-Speaker: What is the 
liarm if he comes nnd .sees? How 
•can you prevent the American Em- 
bas.sy from watching this?

D e ar ness  A llo w a n c e

*39S. Pandit Munlshwar Datt Upa- 
•dhyay: Will the Minister of Railways 
be pleased to state:

(a) whether the increase in dearness 
allowanf?e has replaced the grainshop 
-concessions;

(b) how the grainshop concessions 
•compare with the increased dearness 
allowance to Railway employees;

(c) whether there has been any in
crease in the grainshop concessions 
during the last three years; and

(d) whether Government are consi
dering the scheme of having one uni
form arrangement for all employees in
stead of this dual system of conces
sions?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a )
No.

(b) It is not possible to make any 
accurate comparison between the 
grainshop concessions allowed to 
Railway employees with relief granted 
in the shape of full cash deiirness 
allowance, since the relief by way of 
grainshop concessions depends on 
several variable factors, principally the 
size of an employee’s family and the 
current market prices of the commo
dities sold through Railway Grain- 
shops at fixed concessional rates. On 
a very rough calculation, it has, 
however, been estimated that the 
average ' relief in the shape of the 
grainshop concessions plus dearness 
allowance at railway rates, which 
again, varies with the pay of an em
ployee as also the area in which he 
resides, enjoyed by a railway em
ployee on a pay below Rs. 40/- p.m. 
and having a family of 5 member? 
including himself, amounted to Rs. 
52/14/- in March 1951 as compared to 
the increased cash dearness allowance 
of Rs. 40/- p.m. admissible to such 
an employee.

(c) Not since 1st January, 1949.

(d) We do not propose to disturb 
the existing arrangement at present.

Pandit Munlshwar Datt Upadhyay:
May I know what classes of em
ployees are allowed the grainshop 
concession and what classes dearness 
allowance?

Shri Santhanam: Before 1949 all 
railway employees who were not offi
cers were allowed grainshop conces
sions and partial cash dearness 
allowance. From 1st January, 1949 
all the employees were given an 
option either to choose cash dearness 
allowance or to continue limited 
grainshop concessions with partial 
cash dearness allowance. Those who 
opted for the concession are continu
ing to get it while those who opted 
for full cash dearness allowance are 
getting full cash dearness allowance.

Shri R. Velayudhan: May I know 
whether the Government is having 
any discussions with the All-India 
RaiJwaymen*s Federation on these 
questions of grainshop concessions and 
dearness allowance?
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Shri Santhaii4Un: So far as I am
aware no discussions are being held 
on either of these matters.

Pandit Munishwar Datt Upadhyay:
Is it a fact that there have been a 
number of complaints against the 
working of these grainshops in the 
Railways and, if so, is it considered 
necessary to replnce this system by 
cash dearness allowance?

Shri Santhanam: It was as a re
sult of complaints that the Grain- 
shop Enquiry Committee was appoint
ed and its recommendation was 
adopted to limit the concessions to 
five articles. There is not much com
plaint now. The question of replac
ing the grainshop concession does not 
arise because some of the employees 
have chosen it voluntarily; we do not 
want to disturb the concession be
cause .only workers with large fami
lies have opted for it and it will be 
a great hardship to them now com
pulsorily to force them to take cash 
dearness allowance.

Shri R. Velayudhan: May I know
whether grainshop concession and 
dearness allowance was not one ot 
the points raised by the All-India 
Railwaymen’s Federation in their 
recent communication to the hon. 
Minister?

Shri Santhanam: The House is well 
aware that dearness allowance was 
one of the points of dispute between 
the Railway Ministry and the AH- 
India Railwaymen’s Federation.

pRT f  3PR ^  5T 

^  ^  ^  ?  ?

[Shri Bhatt: Will the hon. Minister 
please state whether the employees 
who chose to avail of grain allowance 
can now be allowed to avail of the 
cash dearness allowance if they do 
not like the former?]

^  I ^ I
[Shri Santhanam: Yes, they can.]

F ans in  Inter Class Compartments

*394. Shri D. S. Seth: Will the Minis
ter of Railways be pleased to state:

(a) whether all Inter Class railway 
compartments have been provided with 
electric fans; and

(b) If the answer to part (a) above 
be in the negative, the reason for the 
delay and the time by which installa
tion of fans will be completed?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
No.

(b) There has been no unreason
able delay. A large number of com
partments has bt̂ en fitted and the 
progress h;is been on the whole 
satisfactory There are occasional 
delays in supplies of components of 
the electrical equipment and coaches 
can only be conveniently and econo- 
micnlly fitted at the time they under
go thorough overhaul.

It is difT^cult to give a definite 
date for th<? completion of the work, 
but railways have been instructed 
that It «̂ hould be completed as soon 
as possible.

Shri Amolakh Chand: May I know 
whether the fans which were installed 
in the Inter-Class compartments 
when they were converted into Class
II ordinary, have been removed re
cently?

Shri Santhanam: We have got a 
statement which shows that many o f 
the Railways have completed the 
electrification of the Inter-class 
compartment.

Shri Sidhva: May I know whether 
fans have been placed in III class 
compartments also and, if so, what 
is the number so far provided?

Shri Santihanam: We have got a 
programme for fitting up all third- 
class compartments: and as the hon. 
Member knows all new third-class 
compartments are fitted with electric 
fans. The old coaches are also being  ̂
fitted, but a little more slowly than 
the inter-class compartments.

Seth Govind Das: By what time Is: 
it contemplated that all the inter
class and third-class coaches will be 
fitted with fans?

Mr. DeputySpeaker: The hon. 
Minister has defii'nitely said that i t  
is not possible to give a definite- 
date.

Seth Govind Da«: Approximately?
Mr. Deputy-Speaker: As and when: 

materials are available.

Seth Govind Das: Sir, agitation on 
this question has been going on fo r 
such a long time that we are entitled 
to know the approximate time re
quired for this.

Mr. Deputy-Speaker: Most of the' 
coaches have been fitted; and so far 
as the remaining coaches are concern
ed I hope it will be done as and
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when materials are available. If 
anything more is asked will the hon. 
Member himself, if he were the 
Minister, be able to give any answer?

Seth Govlnd Das: I wanted to 
know at least as far as third class 
coaches were concerned...

Shri A, C. Guha: Is it true that 
as for providing these amenities to 
inter and third-class compartments, the 
trains rnnnini; on the eastern section of 
the E.I.R., that is those plying from 
Sealdah. have not got the least atten
tion from the Government?

Shrl Santhanam; It is not because 
has got the least attention but be

cause it was one of the latest to 
rome into the Railway Department.

Mr. Deputy-Speaker: In individual 
cases it is better hon. Members give 
«idvanc*e notice to the hon. Minister 
for information. There are nearly
42,000 miles of railways and the hon. 
Minister cannot go on remembering 
about every mile and every half
mile.

C alcutta  P ort

*395. Shri S. C. Samaiita: WiU the 
Minister of Transport be pleased to 
state:

(a) the total tonnage of imports and 
•exports which passed through the port 
o f Calcutta during the years 1948-49,
1949-50 and 1950-51 separately;

(b ) the causes of decrease or in
crease in these years; and

(c) the number of vessels that en
tered the port in these years sepa
rately?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
and ^c). A  statement giving the infor
mation asked for is placed on the 

Table of the House. [See Appendix
II. annexure No. 40.]

(b) The increase in the total ton- 
jiage handled during the year 1949
50 as compared to the figure for the 
previous year was primarily due to 
the liberal import policy followed by 
•Government during the year which 
facilitated the import of goods from 
iforeign countries on a larger scale.

The decrease in the total tonnage 
liandled during the year 1950-51 as 
compared to the figures for the years
1948-49 and 1949-50, was mainly due
lo the uncertain trade conditions 
brought jibout by the war in Korea 
and the stock piling policy followed 
by foreign countries.

Shrl S. C. Samanta: Is it not a fact 
that decrease in exports and imports 
is also due to the shipping difficulties 
at the ports?

Shri Santhanam: So far as I am 
aware exports and imports have not 
been affected by shipping difficulties.

Shri S. C. Samanta: IVlay I know 
what steps have been taken by the 
Government to expedite exports and 
imports by means of a new scheme 
(which was to have been taken up by 
the Government) for constructing a 
ship canal from Diamond Harbour to 
Calcutta?

Shri Santhanam; That is a very 
difficult, complicated and perhaps 
problematic project which has been 
discussed for very many years and 
nf) (^inclusions have been arrived at.

Shrl Kamath : Has Government, Sir, 
received reports or complaints or re
presentations to the effect that a large 
part of the work at Calcutta Port is 
handled by Muslim seamen many of 
whom are not free from pro-Pakistani 
sympathies?

Shri Santhanam: It is a fact that 
a large number of seamen at Calcutta 
are Pakistani nationals but I don’t 
think they have caused any particular 
trouble.

Shri Kamath: Is there no danger 
even in these times?

Mr. Deputy-Speaker:
matter of opinion.

That is a

F ood S u bsid y  to T r avancore -C ochin  
S tate

♦396. Shri Alexander: Will the Minis
ter of Food and Agriculture be pleased
to state:

(a) the food deficits of each deficit 
State calculated as a percentage of 
their total requirements;

(b) the procurement price and the 
issue price in each state;

(c) the price for. different varieties 
at which the Central Government sell 
rice to Travancore-Cochin Govern
ment, and the price at which the State 
issue to the consumer;

(d) the total loss sustained by the 
Travancore-Cochin Government on this 
account in 1950; and

(e) the amount of subsidy granted 
to them in the previous financial year?
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The Deputy Minister of Food and 
Agriculture (Shri Tbirumala Rao) : (a)
A  statement showing the deficit declar
ed by each State expressed as a per
centage of the total quantity of food- 
grains required for meeting the Gov
ernment commitment during the year 
1951 is laid on the Table of the House. 
[5ee Appendix II, annexure No. 
41]. ^

(b) A  statement showing the procu
rement and issue prices of different 
foodgrains in the various States is 
laid on the Table of House. [See 
Appendix II, anncx\’re No. 42.]

(c) The prices are as follows:

VariotieB of 
Rioe 

(imported).

PficeB at which 
sold by the 

Central Govt, 
during 1951.

Average 
retail price 
at which is

sued by 
Travancoro- 

Cochin.

Fine rioe; 

Coarse rice:

Broken rioe:

Ra./Md. 

26/8/

22/11/- 
(during 1-1-i)l 

to 8-7-51 )

23/6/- 
(from U-7-51)

19/6/.

R*./Md.

18/12/
" (npproxi- 

mntely).

(d ) Rs. 129 lakhs.

(e) Rs. 233 01 lakhs.

Shri Alexander; Are the Govern* 
ment aware of the fact that while 
the price of a Madras measure is 9 
annas in Madras, the issue price in 
Tranvancore-Cochin is about 12 
annas?

Shri Thlnimala Rao: Government 
calculate the price in terms of maunds: 
they cannot go into the details of 
local variations.

Shri Alexander: Are Government 
at least aware that there is a vast dis
parity in the issue price in the two 
States?

Shri Thirumala Rao: It all depends 
on the quality of rice that is import
ed.

Shri R. K. Chaudhuri: Is it a fact 
that Governm ent have not b^n able 
to remove the deficit in the State of 
Assam r>n account of transport diffi
culties?

Shri Thirumala Rao: Government
are trying their best to make allot
ments and carry them ov ;̂r to Assam 
with the available transport.

Shri R. Velayudhan: May I know 
whether the Ministers of the Travan- 
core-Cochin State had discussions 
with the Food Minister about a month 
or two back and if so whether it was 
urged that on account of the extra 
expenditure they had to incur the 
food subsidy should be enhanced?

Shri Thirumala Rao: The answer to 
the first part of the question is in the 
affirmative—the Travancore-Cochin
Ministers had come here and had. 
discussions with the Food Minister. 
The second part of the question is a 
hypothetical one.

Shri R. Velayudhan: I had put a
Short Noticc question to the hon. 
the Food Minister on this subject.

Mr. Deputy-Speaker: Then he would 
have answered him.

Shri R. Velayudhan: But he did not
answer the second part as to what 
happened to the question of enhance
ment of subsidy.

Shri Thirumala Rao: The Central 
Government have expressed their 
inability to accede to the request of 
the Travancoie-Cochin Government 
regarding the enhancement of the 
subsidy.

Shri R. Velayudhan: May 1 know
the reason that led to thf’ refusal or 
rejection by the Central Government 
of the additional subsidy asked for 
by the I  ravancore-Cochin State*^

Shri Thirumala Rao: That is a 
matter of discussion between the two« 
Governments which I am not in a 
position to divulge.

Shri R. Velayudhan: \:annot this  ̂
House get the information?

Mr. Deputy-Spealcer: Information
on matters under negotiation cannot 
be asked for.

Shri Alexander: May I know whe
ther it is a fact that the Krishnama- 
chari Committee on States Finance 
Integration recommended that the 
Travancore-Cochin Government should 
get 75 per cent, of the loss on food 
transactions in consideration of the 
abolition of land customs, and if so,, 
why it has not been implemented?

Shri Thirumala Rao: That is a 
matter which is beyond the purview^ 
of the Food Ministry. But so far a«;



W»1 Written Answers 21 AUGUST 1951 Written Answers 6 It*

this transaction is concerned, I may 
give the House this information. We 
wanted that the sale price of this rice 
should be Rs. 19/1 a maund and of 
certain other varieties Rs. 19/7 and 
Rs. 20/5/6. But the Travancore- 
Cochin Government was not willing to 
sell the rice at this price and stuck to 
a lower price which resulted in a 
heavy loss.

Shri Alexander: In view of the fact 
—as pointed by me earlier—that the 
price per measure in Travancore 
was already three annas higher, than 
the neighbouring State, if they were 
to abide by the directions of the 
Centre, would it not have meant a 
further enhancement of one anna 
per measure?

Shri Thirumala Rao: That is a 
matter of long argument. The price 
of rice varies according to the quality 
and the place from which it is im
ported.

T heft near  Sh y a m  N agar  R a il w a y  
Station

>̂ 397. Pandit Muntehwar Datt 
Upadbyay: Will the Minister of Rail
ways be pleased to state:

(a) what articles were stolen from 
the Railway wagons between the 
stations Shyam Nagar and Kankinara 
on £.1. Railway near Calcutta in the 
first week of July 1951;

(b) hpw many persons were arrested 
for that theft and how many have been 
prosecuted;

(c) what valuation of property was 
recovered; and

(d) whether the theft was commit
ted by Railway employees or outsiders?

The Minister of State for Transport 
and Railways (Shri Santhanam); (a)
14 bundles of raw hides.

(b) 14 persons have been arrested so
far. The case is under investigation 
of the Government Railway Police and 
the number of persons prosecuted will 
be known after completion of the 
Police investigation. -

(c) Rs 1,000/- approximately.

(d) This will be known later after 
investigation is completed. Persons 
anested include both railway em
ployees and outsiders.

Pandit Muni^hwar Datt Uiiadhyay:
May I know the date on which this 
theft was '̂ommitted?

Sliri Santhwnft” * It is already given 
in part (a) of the question—the first 
week of July 1951.

N e w s p r in t  M an u fac t u r e

-S98. Shri S. N. Das: Will the Minls^ 
ter of Food and Agriculture be pleased
to state:

(a) whether it is a fact that Gov
ernment have approached some of the 
State Grovernments to examine the- 
possibilities of starting newsprint in
dustry in their areas;

(b) if so, which of the States have 
been asked to do so; and

(c) whether any negotiations in thiŝ  
connection are going on with the Gov
ernment of Nepal?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao):
(a) and (b). The Inspector-General 
of Forests has suggested to the Forest 
Departments of Uttar Pradesh and 
Punjab that the possibilities of start
ing this industry be examined and 
has sent them a note on the subject 
prepared by him.

(c) No.

Shri S. N. Das: Are Government, 
aware of the fact that the Nepal 
forests contain raw materials for 
newsprint?

Shri Thirumala Rao: Our informa
tion is that Himachal Pradesh and a 
small area of Uttar Pradesh have these 
raw materials. ^

Shri S. N. Das: May I know whether 
the Ministry of Food and Agriculture’ 
have asked the various States to ex
plore the possibilities of getting raw 
materials for this industry?

Shri Thirumala Rao: No, Sir.

Seth Govind Das: Is it a fact, Sir, 
thut in Madhya Pradesh a mill has- 
already been under construction for 
manufacturing newsprint and that the' 
Planning Commission has recommend
ed two crores of rupees to be given to- 
Madhya Pradesh Government for 
that mill? If so, what is the Central 
Government doing in this respect?

Shri Thirumala Rao: I am not offi
cially aware of the facts given by the- 
hon. Member—this subject does not 
come under my portfolio.

Seth Govind Das: Is it not a fact 
that a mill for manufacturing news-* 
print is under construction in Madhya 
Pradesh?

Mr. Depaty-Speaker: That is true.̂  
SoiiMi limb of Government may know 
that*-but not the Food Mhiistcr.



'Written Answers 21 AUGUST 1951 Written Answers 504

Seth Govind Das: That means that 
there is no co-ordination between the 
•Commerce Ministry and the Food 
Ministry as far as these things are 
concerned.

Shri Karunakara Menon: Have the 
Madras Government reported about 
th<e possibility of starting newsprint 
industry in the Madras State and if 
so at what centre?

Shri Thirumala i^ao: That question 
should be addressed to my hon. 
♦colleague on my left.

Mr. Deputy-Speaker: But how did
the original question come to be ad
dressed to the Food Minister?

Shri Thirumala Rao: This dealt 
with raw materials for newsprint and 
the Inspector-Genernl of Forests 
happened to give a report about the 
availability of raw materials in 
Himachal Forests. Therefore, we 
thought we could give that information.

Seth Govind Das: Since the Deputy 
Minister of Commerce is in his seat, 
may I ask him to answer my ques
tion?

Mr. Deputy-Speaker: If  he is w ill
in g  to answer, I have no objection.

L ocusts

*399. Shri S. S. Das: Will the Minis
ter of Food and Africultnre be pleased 
to state:

(a) the various parts of the country
which have been invaded by locust
swarms during the past three months; 
and *

(b) the extent of damage caused to 
crops in each of them?

The Deputy Minister of Food and 
i\griculture (Shri Thirumala Rao):
<a) The States of Rajasthan, Sau- 
rashtra, Bombay, Punjab, Ajmer,
Delhi, PEPSU, Himachal Pradesh,
Vindhya Pradesh, Madhyn Bharat, 
Madhya Pradesh, Uttar Piadesh,
Bihar, Orissa and West Bengal.

(b) No appreciable damage was 
caused as there were no standing 
crops in Northern India during May, 
June and July 1951.

WRITTEN ANSWERS TO QUESTIONS 

M o n e y  O rders f r o m  P a k istan

M09. Dr. Ram Subhag Singh; (a)
Will the Minister of Conununications 
be pleased to state whether Indians

residing in Pakistan are allowed to 
send money by Money Order to their 
dependents in India?

(b) If so, what amount of money 
are they allowed to remit per month?

The Deputy Minister of Communi
cations (Shri Raj Bahadur): (a) No,
Sir. The Money order service has 
been under suspension since 19th 
September. 1949. We have made 
suggestions to Pakistan about resump
tion of the service.

(b) Does not arise. -

P r ices  of F oo d g r ains

•401. Shri S. N. Das: Will the Minis
ter of Food and Agriculture be pleased
to state:

(a) the prices that the Government 
of India are charging from the States 
Governments for various kinds of 
foodgrains supplied to them;

(b) the expenses that the Govern
ment of India have to incur for the 
import of foodgrains from foreign 
countries; and

(c) how the prices of foodgrains 
have varied during the current year?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao):
(a) From 1st January 1951, the Gov
ernment of India are charging the 
full pool price (landed cost to the 
Government of India) for overseas 
grains supplied to the States except 
for certain specified quantities which 
will be supplied at subsidised prices 
intended for consumption in certain 
selected industrial and deficit areas.
A statement is laid on the Table of 
the House showing the subsidised 
rates charged. [See Appendix II. 
annexure No. 43.]

The statement laid on the Table of 
the House in reply to parts (b) and
(c) of the question details the pool 
prices.

(b) and (c). A statement showing 
the pool prices fixed from 1st Janu
ary, 1951 is placed on the Table ot 
the House [5cc Appendix II, 
annexure No. 43.]

The pool price represents the 
average landed cost of the grain from 
all sources during the year and In
cludes the cost, freight, and all inci
dental charges incurred by the Gov
ernment of India upto delivery to 
the recipients at Indian ports loaded 
into wagons/trucks etc.
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The increase in the pool price from 
the 9th July 1953 is due nnainly to 
the increases in the f.o.b. cost of the 
foodgrains and the shipping freight 
rates. .

Hailway Waoons held up in Pakistaw

MW. Shrl Kamath: Will the Minister 
of Eallways be pleased to refer to the 
answer given to my llnstarred Ques
tion No. 349 on the 8th June, 1951 
reearding Railway wasonH held up In 
Pakistan and state the position with 
regard to such wagons ind carriages 
Qfl on the 1st August. 1951?

The Minister of State for Transport 
and Railways (Shri Saathanam):
The position of hold up of coaches 
and wagons in Pakls1«n as on 1st 
August, 1951 is:

Coaches
Wagons

170.

6TOAH Qoota for Fruit Prbssrvation 
IWDUSTRY

Shri Kamath: Will the Minister 
of Food and Agriculture be pleased to 
pef^ to the answer given to my Un
starred Question No. 348 on the 8th 
June, 1951 regarding Su^ar Quota for 
Fruit Preservation Industry and state;

(a) whether the Centre has taken 
over from the States the allotment of 
sugar to the Fruit Preservation Indus* 
try. In States;

(b) how much sugar has been allot
ted to each of the Fnilt Preservation 
units or factories in Madhya Pradesh 
in July and August 1951;

(e) whether owing to inadequate 
sugar allocation, some of the units In 
Madhya I^adesh have closed down or 
•re about to do so; and

<d) ff so, which are they?
The Deputy Minister of Food and 

Agriculture (Shri Thimmala Rao); 
Xn) No. Sir. It is. however, proposed
to do so from 1st October, 1951.

(b) A statement showing the allot
ment of sugar made by the Madhya 
Pradesh G )Verriment to fruit products 

' manufacturers in the Sf-ite, for the 
quarter July/September 1P51, is placed 
on the Table of the Hou<;e.

Tc) Information received from the 
State Government shows that no 
factory has completely closed down 
or is about to do so.

(d> Does not arise.

STATEMENT
Fruit Products Manufacturera in 

Madhya Pradeih and quotai of tugar 
allotted to each of them by the 
State Government for the psnod 
July/September, 1951.

Name Quantity bags

(1) Central Hindu
Stan Orange and cold
Storage |S bags
(2) Kri9hak Udyag^

Nagpur .. • „
(8) Student** Fmit
Produoti, Nagpur. .. g

(4) Vanguard Fruit ladus- 
trias Nagpur 8

(0) S.O. Pliadke k  Soaa,
Nagpur 3 m

(6) DoLuzeFrait Produfl6a» i
Jabalpur 3 .

(7) K. C. Wamaa ^ Boem,
Jabalpur 8 „

(8) Abdul Uls FMSwy,
8

215 P J .

TRAVsusro farbs on Narrow Qam u  
lUlLWATn

•404« Shri CHiule: Will the M laU*r 
of RaUways be pleased to stale:

(a) whether Oorernmant have eone 
to any decision about bringing tha 
travelling fares on Narrow Gauge Rail«> 
ways in accordance with the ftrts m  
Broad and Metre Gauge Railways; and

(b) if not when a deeislon w41I be 
taken?

The Minister oi Stale tmr Tnusspsit 
and RaUways (Shri Santhaniin): (a>
nnd fb). The question Is still under 
examination of Government. It ie 
expected, however, that a decision wifl 
be taken shortly.

Closure or Oil Mills m Uttar 
Praabsr

•405. Shri Amoialrh Ohand: W n  the 
Minister of Food aad Airiculture be
pleased to state:

(a) whether it is a fact that 70 all 
mills in Uttar Pradesh have been dosed 
dowta due to the movement of oil seeds 
to other States by the Government of 
India: and

(b) if 80, whether Government are 
looU ^ into the matter and propose t» 
take steps for the resumption at Hie 
working of the mtts?
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The Deputy Minister of Food and 
Afrimlture (Shrl Thirutnala Rao)r (a)
and (b). Wo have asked the U.P. 
Government for information. Mean
while it may be‘  stated that the Gov
ernment of India have not moved any 
oil seeds from the U P. or anywhere 
•l9e. The question velll be fully con
sidered on rereipt of information 
from the UP. Government.

N u t r it io n  O fficers

Pandit Munishwar Oatt 
Upadhyay: Will the Minister of Food 
and Acriculture be pleased to state:

(a) whether there are Nutrition 
Officers working under the Ministry 
of Food and Agriculture; •

(b) if so, what is their number;
iQ

'  (q) the technical quallflcations of 
the said Officers?

The Deputy Minister of Food and 
Afrricifitnre (Shii Thinimala Rao>:

(a) Yes.
(b) Two.
(c ) Deputy Director (Nutrition).— 

Qualified in Biochemistry and Nu
trition at the Indian Institute of 
Science, Bangalore. Ph. D. of Bombay 
University iti Biochemistry and Micro
biology (Milk and Milk products).

Food Executive Officer (Nutrition). 
Graduate in Agriculture.

D elh i T ranspo r t  S e r v ic e

♦467, Gianl G. S. MosalLr: Will the 
Minister of Transport be pleased to 
state:

(a) whether D.T.S. authorities have 
deputed a permanent staff to collect 
the statistics of passengers travelling 
on different routes, to enable the 
department to make necessary changer 
in the number of buses on different 
routes; and

(b) if not, what is the procedure 
adooted to fix the number o7 buses on 
various routes?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
and rb). No nart of the permanent 
staff' of the Delhi Road Transnort 
Authority is wholly engaged on collec
tion of statistics of passengers travelling 
on different routes but one of the 
duties of the Traffic Inspectors and 
Travel!inif Ticket Examiners is to 
make daily reoorts about the flow 
of traffic*, the volume of traffic offering, 
the frequency of services required etc., 
cn the various bus routes operated by 

Delhi Transport Service. These' 
reports are scrutinised by Traffic Offi
cers who carry out a personal Inspec
tion of the routes and a survey of the

traffic to determine the transoorl re
quirements of any particular area.
The number of buses on Jhe various 
nut^s is fixed in ftccordnnce with the 
recommendations of Traffic Officers.

B ridges

•̂ 408. Shri Kfflfhoflnmluui TfcipMhI:
Will the Minister of Transport be 
pleased to state the total number of 
river bridges which have been complet
ed by the Government of India during 
the neriod from the 19th August, 1947 
to the 15th August. 1950 for facilitat
ing intor-state transport?

The Minister of State for Transport 
and Railways (Shri Santhanam):
Eight on National Highways. Since 
then 4 more bridges have been com
pleted. 39 other bridges are und«r 
construction on the National Highways

INDTOENOVS PLOUORS

H%9. Shri 8. C. Samanta: (a) Will 
the Minister of Food and Agrienltiiro
be nleased to state what improvementa 
have been made in the inditenoua 
ploughs used in Agriculture in India?

(b> In which parte of the country 
those improved ploughs have bean 
experimented and with what results?

(c) Do Government propose to make 
further improvements?

(d) Has any mechanical pliough 
been manufactured in India?

The Deputy Minister of Food and 
Arrf culture (Shrl Thimmala Rao):
(a) The following Improvements have 
been made in the Indian indlgenoue 
ploughs:

(i) attachment of double mould 
boards to the indfgenouR 
plough:

(ii> attachment of mould board, 
cultivator blades etc. to the 
indigenous plough: and

(iii) attachment of 2 bottoms of 
Indian Desi Ploughs to a 
dingle beam.

(b) ( i ) The plough under item HV
■ is used in Bihar for ridging in Sugar- 
r*:ine fields;

(H) known as “Shanti Plough” , it 
is experimented upon a! 
Coimbatore by the Madras 
Department of AgrtcflAtuie. 
A few have been distribitt^ 
to the research stations in 
Madras State. This kind of 
plough is found useful for 
various farm operations; and

(iii) is the •‘Double Desi Plough^ 
developed at the Indian Agri
culture Research Institute
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and sent to Nagpur, Patna. 
Indore and Jullundur for ex 
perimental purposes and the
results of the trials at those 
rilaces are awaited.

(c) as part of the regular prog
ramme improvement of agricultural
implements.

(d) Yes. Power drawn ploughs
(say for tractors) are manufactured 
but in very small numbers by two 
firms, one in Punjab and the othftr In 
Bombay. '

V kgktablk O il  (Colour )

'̂ 410. Sbrl Shiv Charan Lai: (a) Will 
the Minister of Food and Agricultore
be pleased to state whether Govern
ment have succeeded in finding a 
colour for mixing up In the vegetable 
oil?

(b) Have experiments been made 
about that colour and when do Gk)vcm- 
ment expect to mix that colour with 
that oil?

(c) Is it a fact that Sri Satish 
Chandra Das Gupt^ has sent to 
Government a colour which in his 
opinion will solve the question of mix
ing colour in the vegetable oil?

The Deputy Minister of Food and 
Agricolture (Shri Thinimala Jtao):
( a )  No,^

(b) Various experimemts have been 
made but so far no effective colouring 
medium which would not affect the 
quality of vanaspati. not be injurious 
to health, not be easily eliminated by 
heating or by some chemical process 
and non-toxic and not objectionable 
to sight has yet been found.

(c ) Yes, but the ^colour has not been 
found suitable for the purpose.

A llotment of R ice to A ssam

Mil. Skri R. K. Chaudhuri: (a) Will 
the Minister of Food and Agricolture
be pleased to state whether it is a 
fact that the Government of India 
have promised to allot one lakh tons 
of rice to the State of Assam?

(b) If S9, what price has been 
charged for the same and how much 
of this has been already delivered to 
the State of Assam?

The Demity Minister o t Fo o d and 
Agriculture (Shri Thirumala Rao):
(a) No, Sir. Assam’s import quota of 
1 lakh Ions for 1951 comprises all 
grains.

(b) Does not arise, but I may men- 
tioo that the Govlernment of India 
have 90 f^r aUotMl 44.870 WM of

rict: to Assam. This consi.'sts of
15,800 tons from East Pakistan, the 
pri<'e of which is approximately Ms. 
2 0 /i:i/‘ per maund. 26,000 tons from 
imports, the price of which is Rs. 
'Jti/H/- per maund, for fine quaUty and 
Rs. 2.'i/6/- for coarse varieties, aiid 
2570 tons from Manipur, the price of 
which is not readily available.

Food P rocurement

413. Shri M. Naik: (a) Will the 
Minister of Food and Agriculture be
pleased to state the amounts of grants 
paid to different States on account of 
food procurement bonus by the 
Government of India under the new 
procurement bonus policy?

(b) Is it a fact that in securing 
procurement of food the deficit areas 
in a surplus State are subjected to the 
same rigour as the surplus areas?

The Deputy Minister of Food and 
Agriculture (8hri ThinimaJa Bao):
(a) Under the revised bonus scheme 
no bonus will be paid on grain pro
cured by a State for its internal con
sumption. Bonus payable will be on 
a sliding scale and related to the not 
export and import quota fixed tor the 
whole year for each State for the 
purpose. Bon\is payable can therefore 
be determined and paid only at the 
end of the year.

(b) No.

L and under Jute Cultivation  in  
O rissa

‘•413. Shri M. Naik:. (a) Will the 
Minister of Food and Agriculture be
pleased to state the acreage of land 
brought under jute cultivation in 
Orissa during the current year as 
compared with the last year?

(b) How much of the lands have 
been diverted, if any, from food crops 
to the jute crops as a result of the 
jute development scheme in Orissa 
State?

The Deputy Minister of Food Wid 
Agriculture (Shri Thirumalli RUb):
(a) It is estimated that 1*01 lakh acres 
will be under jute this year as against 
110 lakh acres last year.

(b) The information is not available. 
Part of the increase in the jute area 
has come out of lands not growing 
food crops.

Construction ok N ew  Ra ilw ay  L tn w

-414. Shri M. Naik; (a) WiU the 
Minister of RaUways be pleased to 
state how many new railway lines are 
being, or proposed to be. findertaken 
for construction during the financial 
y^T  m i-9 2  arid wlwrt?
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(b ) How many dlanantlad lines 
iiave been or are proposed to be 
raetored during the year?

(c ) What is the progress, if any, 
made in each of the above cases?

The Minister ol State for Transport 
and RaUways (Shri Santhanam): (a)
(i) Construction work on the follow
ing lines is already in hand:

(1) Diggi-Toda Rai Sinith Section 
ol the Sanganer*Malpura-Sawai Man- 
garh Line in Rajasthan.

(2) Kandla-Deesa in Bombay.
(3) Mukerian-Pathankot in the 

Punjab.
(.4) Arantangi-Karaikudi in Madras.
(ii) Construction of the following 

two lines will be conunenced during
1951-52:

(1) Chunar-Robertsganj in Uttar 
Pradesh.

(2) PihiJ-Nadiad near Baroda in 
Bombay State.

(b) It has been deeded to com
mence work on the restoration of 
eight dismantled lines during the 
current financial year.

(c) The up-to-date percentage of 
progress on the Works in progress is 
as follows:

Diggi-Toda Rai Singh ... 37 percent
Kandla-Dee^a ... 43 percent
Mukerian Pathankot ... 65 percent.
Arantangi Karaikudi ... 30 per cent.

As regards the remaining works, 
prellmimury arrangements are in hand.

Colour roa Vakaspati

*411;. Shri Qhole: (a) Will the
MiJiister ol Food and Aariculture be
pleated to state whether the committee 
appomted by Government to find a 
suitable colour to be mixed in the 
hydrogenated vegetable oils» has given 
its report?

(b) If so, what are its recommenda* 
Hons?

(c) If not when is it likely to sub* 
mil its repoh? '

The Deputy MlAlater pi Foo4 and 
Afiieultare (Slui Thitnmaia ttao):
(a) Ko.

<b) Does not ari^.
(c) The Committee is expected to 

submit its report by the mad at 
1961.

Prices or Rice in  T r ip u r a

73. Shri A. C. Guha: Will the 
Minister of Food and Agricnltiire be 
pleased to state:

(a) whether the prices of riCe in 
certain areas of Tripura have gone Up;

(b) the highest price of rtce as 
reported by Government;

(c ) whether there have been any 
reports of starvation in Tripura; and

(d) whether Government have 
introduced rationing in the State?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao):
(a) Yes, in northern parts of Tripura 
including Sadar Division during May 
to middle of July. 1951.

(b) The average price was between 
Rs. 40/- and Rs. 45/- per maund dur
ing the period mentioned in reply to 
part (a).

(c) No.

(d) Modified rationing has been in* 
troduced in scarcity affected urban 
areas and relief shops opened in some 
of the rural areas.

Regional O ffice for P osts and
^ Telegraphs at V ijayawada

74. Shri V. K. Reddy: Will the 
Minister of Conimunlcations be pleased
to state:

(a) whether there is a oroposal to 
start a Regional Offlce for Posts and 
Telegraphs at Vijayawada to 9ervc the 
entire Telugu-speaking areas in Madras 
and Hyderabad States; and

(b) if the answer to part (a) above 
be in the affirmative, what are the 
areas which will be brought in thla 
legion?

The Deputy Minister of Conununlf 
cations (Shri Raj Bahadur): (a) and
(b). Representations have been re
ceived to that effect from the public.

C l a s i  II Poeia nt Ra il w a t s

75* Shri S. N. Sihha: WiU the 
Minister of Railways be pleased to 
state:

(a) the total number of Class II 
posts in the Indian Railways; and

(b) how many of these are filled 
through direct recruitment and how 
many through promotions?

The Minister of State for Traospoft 
and Railways (Sliri Saathaiiam): (a)
The total ^umbtr of peraaofli^t
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temporary Class II posts on the Indian 
railways at present is 373 and 283 
respectively.

(b) Except in regard to a few  post5 
in the Mechanical Engineering Depart
ment and certain miscellaneous posts, 
all the posts are at present ttlied by 
promotion.

m r r f : ( » )  w t

JWftPWfl tWPT T̂WT

ift  |f*TT v is ?

(m ) qrfdvnr iw r arTfT- 

f*pw ?WT irnft #

TiOT *f*iwT *TT vn n *r  ftur

(»r)
«!w rc TT fsratPw ^  ^ ?

(w ) WTJTi % arnnr

it a m r  fW f  3i«f arwir <r??

0VATUTOBV AW© NoH-iTATUTOUV 
RaTIOKBD ClTXBS

[76« 8hri Kliaparde: (a) WiU the 
Minister of Food and Agricultaoe be 
pleased to state the number of the 
Statutory and Non«statutory rationed 
cities in India?

(b) What is the number oi Statutory 
and Non-statutory towns and villages 
where foodgrains are supplied to the 
ix^abitants on ration cards?

<c) What it the basis on which 
qu a lity  of ration? is determined in 
aU the States?

(d ) Is it on a unit basis or on some 
other basis?]

The Deputy Minister of Vtpod and 
Agriciilture (ShH Thirumala Rao):
(a)*and (b). At present 353 cities and 
iownji are under statutory lationing. 
Up-to-date Information regarding the 
number of towns and villages under 
non-statutory rationing has been called 
lor and will be placed on the Table 
j f  the House when received.

fc) and id). The size of the ration 
id d«tcnnioed ao the basis of avail* 
ablUtr and the type of raUonlnf In

force. For all statutorily rationed 
areas, the prescribed basic scale for 
an adult is 12 ounces. In nnn-:jtatutD- 
riJy rationed areas, where a rationce 
can supplement the ration by open 
market purchases, the quantum of the 
ration is determined on Ihc basis of 
availabilities subject to a maximum 
limit of 12 ounces. Generally the 
quantum of basic ration admissible to 
an adult is treated as equivalent to 
two units and that to a child equal to 
one unit.

A v e r a g e  P k o d u c t iv it y  o r  L and

77. Shri Shiv Charan Lai: (a) Will 
the Minister of Food and Agriculture 
be pleased to state what was the 

.average productivity per acre of land 
in the country comparatively during 
the last Hfty years and what percent
age in production has fallen during 
that period?

,b) What were the causes of the 
decline in the production per acre and 
what steps have Government taken to 
remove those causes?

The Deputy Minister of Food and 
Agricullure (Shri Thirumala Rao):
(a) A  study of trends in yields of 
principal crops iHz, wheat, rice, jowar, 
bajra, Sugarcane and groundnuts has 
been undertaken by the Indian Coui’- 
cil of Ajjr culturiii Research. The 
study is ^lill incjmplete owing to the 
non-availability of comparable esti
mates of yield relating to the same 
coverage.

(b) There is a belief that produc
tivity in certain areas has declined. 
Among the causes are said to be ex
haustion of the soil, changes in the 
water level, increased salinity. These 
are sought to be countered by propa
ganda for soil conservation and for 
use of organic manuring..

M in is t r y  o p  F ood and  A g r ic u lt u r e  
(S tatf)

78. Prof. Bi T. Shah: WUl the
Minister of Food and Agriculture be
pleased to state:

(a) the number of (i) Gazetted, and
(ii) non-Gazetted Officers, clerks and 
Class IV iervants in the Ministry 
separately for Food and Agriculture 
wings and its attached and subordi
nate offices on: .

(1) 15th August, 1947; (11) Slst
March, 1948; (iii) 31st March, 1949;
(iv ) Slst March, i960; and (v ) Slst 
March, 1951; and

(b) the number of the officers, clarks 
and Clase IV  atrvanU appointed 
temporarily in the ilrat instance and 
subsequently (1) made permanent, (il)
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retired or (iii) retrenched, during 
each of the years 1947-48 (poBt* 
partition') 1948-49, 1949-50 and 1950-617

The Dn»uty Minister of Fo«d and 
^ATiculture (8hri Thirumala Rao):
uo and (b) Two st^itements relating 
to the Headquarters stafl’ of the Food 
and Agriculture Wings are placed on 
the Table oi the House. [See Appen^ 
dix !!♦ annexure No. 44.]

Information in respect of attached 
und subordinate offices is being collect
ed and will be laid on the Table of 
ihc House in d\̂ e rours'*

H in d i T»:l e g k a m  S e k v ic e

79. Shri SIdhva: Will the Minister
oi Communicatioiis be pleased to state:

(a) whether the Hindi telegram 
aefvice has been extended to longer 
hours;

(b) if so, in which places an(i up to 
what time Hindi telegrams are rcceiv* 
ed;

(c) whether it ia a fact that Hindi 
telegrams are utilized by the press 
correspondent! on the Poona side to a 
very great extent; and

(d) at what other places the press 
service is utilizing the Hindi tele
grams?

The Deputy Mlalstor of Commiuii> 
cations (Shri Raj Bahadur); (a ) Yes.

(b) Calcutta, Patna. Gaya. Ranchi, 
Muzaffarpore, Indore, Jaipur, Agrk, 
Aliahabad, Banaras, Bareilly, Kanpur, 
and Lucknow work from 12 to 20 
hours: Bombay. Belgaum, Bhusaval, 
Poona, Shclapur, Jabalpore, Nagpur, 
Ajmer and New Dt?lhi work from 12 to 
?2 hours.

(c) No.
(d) New Delhi, Nagpur, Jabalpore. 

Agra and Lucknow.

M0NKEY6

SO. Shri aidhva: Will the Minister 
of Food and Agriculture be pleased to 
state:

(a) whether the Madras Government 
have requested the Government of 
India to ascertain whether anv foreign 
countries are willing to import 
monkeys from India on the ground 
that these monkeys are causing 
damage to crops and orchards; and

( b )  if so, what reply  have the 
Governm ent given and whether there

likelihood of the exports from

The Oeputy Minister of Food and 
Agriculture (Shri Thihimala Rao):
(8) Vcs.

(b) The Governnitnt of Madras nave 
been informed that the export of 
monkeys is absoJately free except 
during the closed season, viz, from. 
1st April to 31st August, when their 
export by sea is restricted. The State 
Government have also been furnished 
with a list of leading monkey dealers 
in the country, as also a list of certain 
importers abroad of living animals and 
birds who may be interested in the 
import of monkeys frĉ m India.

Monkeys are alread/* being exported 
in some niy^bers to foreign countries, 
as will be evident from the following 
ilgures: .

Year No. of monkeys exported 
from India by sea

1946^6
1940-47
1947-48
1948-49
1949-50

Total export 
up to 1946-50

7,625
10480

13483
14̂ 999
21J48

67,585

In d ia n  C o u n c il  o r  AcnicuLtviiAL  
R bsearch

81. Shri S, N. Das: (a) WiU the
Minister of Food and Agrieulture be
pleased to state what was the total 
number of existing schemes under 
operation financed by the Indian 
Council of Agricultural Research 
during the year 1950-51?

(b) How many new schemes will 
be sanctioned during the current year?

(c) In how many cases under theae 
schemes have investigations reijulted 
in successful discovery of new 
varieties of strains (breed)?

The Deputy Minister of Food and 
Agriculture (Shri Thinunala Rao):
(a) 180.

(b) The Governing Body of the 
Council sanctioned 48 new them es at 
it;, meeting held in February, 1951.

(c) A note relating to new varieties 
evolved as a result of the working of 
Agriculture and Animal Husbandry 
schemes financed by the Council and 
in operation upto 1950-51. is placed on 
the Table of the House, [ i f e
dix II, annexture No. 45,1
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N utrition Section

62. PaniUt Mtmiahwar Datt 
Upadbyay: Will the Minister of Pood 
and A^Hcalture be pleased to state 
the amount of work done by Nutrition 
Section during the last six months:

(i) to improve and co-ordinate the 
nutrition activities ot the State 
Qovemments specially of the Part ‘C’ 
State Governments;

(ii> 10 acquaint the people of well- 
balanced diets and correct method of 
<ooking amonff low income people: 
and

(iii) to give publicity to the 
nutritive value of varigus foodstuffs?

The Deputy Minister o f Food aiul 
%^ciilture (Shri Thimmate. Rao>;
\\) Quarterly reports of nutrition work 
ire received from Part 'A* States and 
a certain amount of co-ordination is 
effected by the nutrition section at the 
Centre. There is very IHtle activity 
in this respect in Part States.

(ii) This is being done by means of 
posters, charts, exhibitions, cooking 
classes, radio talks and opening of 
cafeterias.

(iii) A  recipe book of non-ratJoned 
foods, describing the preparation of 
well-balanced meals and snacka, aa 
well as their food values, haa been 
published
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PARLIAM EN T OF INDIA 
Tuesday, 21st August, 1951.

The House met at Half Past Eight o f  
the Clock.

[M r . Deputy-Speaker in the Chair] 
QUESTIONS AND ANSWERS 

(See Part I)

1016
sioner, Himachal Pradesh, No. J.96- 
26/49, dated the 3rd May, 1951, 
amending the Punjab Motor Vehicles

9-30 A.M.
PAPERS LAID ON THE TABLE
(i) Amendments to Delhi Motor

Vehicles Rules, 1940.
(ii) Amendments to Punjab Motor

Vehicles Rules, 1940.
The Minister of States, Transport 

and Railways (Shri Gop^aswami): I
lay on the Table, under sub-scction 
(3) of section 133 of the Motor Vehi
cles Act, 1939, a copy of each of the 
following notifications issued by the 
Chief Commissioner, Delhi, amending 
the Delhi Motor Vehicles Rules, 1940:

(1) No. F. 12 (4)/50-MLT, dated
the 30th April, 1951.

(2) No. F. 12 (24)/51-MLT, dated
the 30th April, 1951. *

(3) No. F. 12 (132)/50-MLT, dated 
the 30th AprU, 1951.

(4) No. F. 12 (160)/50-MLT, dated 
the 30th April, 1951.

(5) No. F. 12 (26)/51-MLT, dated 
the 30th April, 1951.

(6) No. F. 12 (5)/51-MLT, dated 
the 28th June. 1951.
[Placed in Library. See No. P.-193/51]

Shri Gopalaswami: I also lay on
the Table.,under sub-section (3) of 

of the Motor Vehicles Act, 
1939, a copy of each of the two notifi
cations issued by the Chief Commis-
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(M r . D e p u t y -  
S p e a k e r ) ,  ^

( H o u s e )  #

^  t

( T a r i f f  C o m m is s io n )  ^  ar̂ r ^
>̂TT ^  ^

^  ( r e fe r )
^  I

( B i l l )
(S e le c t  C o m m it t e e )  % ^
f3Tr ^  ^

( m a y ) ^  (sh a ll)
STTT xm

( in d u s t r y )  
^  ^  i f m

(T a r i f f  C o m m is s io n )  % r̂PT# 
r̂% I ^  ( s p e e c h )

% TO #
JTg ^ i f f  < «TT ^
*rnr^
( P o l i t i c a l )  tTT?r̂ , %

iTtfr 3T^TT



3fl*< ^

^  (enquiry)
^  I ^  i

^ ^lead) fê iT i
T ^ T m  «ft ^  ^  ^  «fr

^  ^  I ^  3rT*T̂

2̂TT̂  'TRVRT «rr ^  f t
cffTf^fi ar^fin'T ^  •
Mr. Deputy-Speaker: But there is

the provision that the Commifision 
may of its own accord inquire into 
those particular matters.

q f * a t  v t m x  ? T O  ^  s n f ^

( Provision) ?<
(S u b -C la u s e s  11 a n d  1 2 )  %

nC"?) ^ ^  '
^  «ft '?>T’ iT§ *ft

aftr 3fi ^  ^  ^
sf\ #  ?<?̂ T55PR <TT, *fv^ ^

<It *TT, wTift’ <l«»'1*l'e

ipt fr  3n%^t srefmr fH T ^

3r»n: ^  ^
zfT<1i ?:«fl5R ^  5TT5 ^  c t ? ^ ^
% t 5 9  sTf5 5  ^  ^  J i r o r r  i  I 

sRT^prrey: ^  ^  ^  ^  ftr
^  ^  t  ir<ss

f  t ̂ TT  ̂ ft i  'J<r % ^
^  srpT ^ appft Ttil ^

5f, srer <m

fsp 3̂tf?5 »I<l'iW ^  ^  SnfW IT 
p f l  ^  f*P ^
5STFra%!jT=T% pp ^  %w5nfi^'P 

^protection) ^  
i ^ fsprm fiT  u ? ^  f ?  

tnsi'HJfftati'Eft*® (Note of 
ditsent) « -5»rrai^ *  *r'̂  ^
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# (a;n9nd;nent)
■«ft r?<n 3, afh: ^  f^r ara ^  ^  sfrt 

5  ^eri f  Pf 51̂  2f? 1 ^
q ?

5>iT Pf Pp<fr jlr %
^ 9 F r< ^ ffr^  (veto) 
v< ^  3T?̂  % (House)
% ?rpri Ji? Tpf^rr | fir 
jfcs T>fRriT r̂r 
3re?!nT 5>rr Pf ^  f̂ ;r
% 'srri, % ? i^  #  sftt?5i7

#  tr;far.Jr̂  (enqiii*-y) i
3r»r̂  T^ ;^ ’ =r Pf <̂r ^

tft 3Tf?Tn: t

^  ^1 4  f f f  31=1

^ r  i  Pf 1I3W % ^
^  ’ f w ^

!ft I ? ?  sr»ff f̂'F iT|f •n?5*r ft> HTfT'ft 
STT5, ST f̂ cTit sfTsnrt

 ̂PPT PF̂  VS+iV̂  ^  
55tT3ra ̂  aiŶf̂ >=T ^  5T« ?5t 
(scrap) ^  Pi’lf Ji? Tf'l? '

<Tf n T‘?t5r'T
>Tt 5̂ «rai*t5e  ̂ =Tff 1

5ft f  ̂ r  T??tt n ft
5̂ •> 'T?1f f , Jff ^

«ft I
(via media) ^  f
3lh !Tf t  P̂
{Fiscal Commission) H Ji?
f)!rfiTfisr "iSt P^ ^

PJ4T !̂T, ^
^ ^ O T T l ’s’TRr̂ rec'fT̂

^

I  ft; Sfcq5-Tifr5R >Ft aw  ^  

a s ^ r tn a ’F T 3 ’Prareemr ‘
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a fk  TO ^  ^

^  3T^mT ^>rr I ^
3̂TF̂  ^̂ TT ^  3T# f ^ T  «rr 

^
^  ^  (watchdog)

f t m  I f  ?r ^  ^  #  » m -  
f̂| ^ (  Righ Court) 

^  ^  I (inde
pendent) >̂1  ̂ ‘̂ 3T̂

i  ^  ^  ^

^  (suo-moto)
3T^^IT i f v ^  ^  i ,  ^  ^

t ^ ^ )  % ’ ft ar^rmr ^ T
^  3PR ^  5ft 3T3T ^  
F̂T ^  f^  3T ^

3T<R ^
^  ^  ITTT ^

$ I A f  ?r 3T5f i  ̂  ̂

TT̂i (body) r̂ r̂ rspt ^  
^prr ^
■̂ 1 ^  ®fft ^r ?R>̂ r  ̂ f^

^ m  ^  ^^iiPT km  =^T^ irr 
?rff I ^  ^
(technical body) %

? ^ r <  h  ^  i
5T|t arrq” ^  ^

ferr  |, ^  !T^ HTOtTr i% spff 
\ \{vr) T( ^ m ’< ^  

f^^J =3rm I  I ^  ^ i^ r  f  %

^ € t  ^
(Power of Veto)  ̂ ^ ft?' 

^nr ^f^nr rft ^
r̂^VRT ^  3?̂  ^  ^  I ^  % 

af^rr^ ^  ^  IPT ^HRiTlT %

1 1  5jf^ ’T \ 9 (^ ) ^
(disqualifications) ^  f  OT

“ The Central Govenuneot may 
remove from office any member 
of the Commission who has so 

 ̂ abused his position as to render 
his continuance in oflRce detri
mental to the public interest.”

î fT ^  ^  srrf^  ̂ (pro
vision) t ^  

(Independent Com
mission) % ^  ^ ^

^  ^  ^^^(High Court Judges) 
% ^  11  ^

( Judicial and Inde
pendent) t‘ ^  ^
^  i( ;r|f STf̂ T ^

ar^zTR^ f ^ r ^  f e

(slur), t I 

. i [ v ^  ^  ^  ^ *rr
^  3 F ^  3TTf? ^

9^1 ^  ^
(position)

^  % 3T?̂ T t  ^

r<^ i^ % 2rr3fh : ^

sftewT % ^  ^

. ( ’̂ î  media) 4 ^  ^  
iT r^  „ ̂ rY^-t ^  3T^TT t r  

sr̂ JTR ^  ^  r^F ^  t  ^  ' 
H ^  ^  ’ T? % w T ^?n? 

'̂t^^3T55?TR^>ft:3r*n:5f|
u ( 3 r )
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[<Tf^ 

^  (veto) ^  ftr aRirc ^
^  ^  ^  I ^

?rff I ^  ^  f^ R  (restore)
«frr f̂TT =5nrr̂ $ ^

^nr?!% t  ^  ^  5FT 3fk

^  sT^wrvra’ ^
€t«P 11 ^

(political [^consideration) ^
t  fe  ^ R T  ^  5ft-

d ^ H  ?T I ^  vj'y^« ^

t  TO ^ 3 1 ^  t  ^  ^
^  I 3T  ̂ ^

^  «TT #̂[(powers) ^
% ^  ^2?RT f  I sfrqj

TC *<:#d (permanent
body) ^qj, ^  ^  U % 

(Custom
duty) ^  ĤT# 3TT TO# ^  3 ^ ^  
^ ’ rr. ^  aftr

(duties) ^  f, ^  ?v ;sft
3 T ^  feTT W  I  ^

^  (balance) ^
< f̂ T̂T f  I Tt o  ^

s f ld ^ W  ^  ^  ^  f?^ T

srnr, ^  ^ rn rt  ^  t̂t

3pTT ^  V t f  '>i^<d ^  ^  ^  ^

3TT2T I ^  ^  ^

$  f  f̂ F ^  ^  ^  TOT

ŝrnr ^

nn:# ^  arfecmT 1

% 3I^T^ 3ftr ^tST ^

(important)

t  ^  j f  ? f  3 T ^  r̂

^  ^T^T ^ I

^  qw  ^  t  arf*^ 
T ^  q-irr «rr

sp^ % ’T^ ftr 5ft?̂ -̂T f̂ 'Tf
qr ?T f ^ r  ’̂ 2 1  >̂nT f c

^  (costof
the domestic industry) w  f
afk  f  a r i fU ^  ^  ^  ^TO- -
(landed cost of the imported 
article)
^TVTT ^-s l̂l I

srfOT, i f ’ fFT #  ^

t  ^  ^  t  ‘ ^  ^  t  • “The cost of production ofmanufacture in the principalgrowing or manufacturing regions of India of the commodities produced...... ”
aftT ’̂ 'tsr 5  :

“The cost which should be taken to be representative of the industrr concerned.”
^  it  ^  t  t 

«pr ¥tf»r sftr
(principal growing and manu
facturing centre)  ̂OT ^  +i^ 
srTO (cost of produc
tion) 3ck f5rft t TO ^
Mjfdfe? (representative 
cost) ^  ̂ ^  iflqt'̂ /f
^  ^  (confused)
t f^ ^  TT ^
1 1 f  f  ff? ftnR
!|TO: ^

^  ^  (landed
cost of the imported commo
dity) «Ft I
spifto #  ^  W  ^
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^  cfr ?r>?ir t o ?  qr t r

t  I : '
“Regarding the cost of produc--tion of the domestic industry the first point to decide is whether it should be the cost of the mostefficient unit, the marginal imit or the representative unit in the industry. Tariff Boards have generaUy taken into account the representative unit for determi- ing the cost. There are no objective criteria for the selection of the representative form of unit in the industry......**

TT TT TO ^

^  t ^
t  3fh: ^vrnza: |

^  (most efficient)
(least

efficient cost) ’srrf  ̂ i
sft f ^ r  I  ^  spt 

^  jfftf f  ^
^  QMiijTrS" ^  (cost 
of the most efficient unit) |i

crrf^ arr^
(quantuvn of protection) zt^

(efficiency) îrr̂ r % 
5ZTRT f  ^  ^

{geographical 
position) ^  ^

t  I 3P R  ^

^  rft f  ̂

^  ^ t  I ^

(most efficient unit) ^

TT̂  ^  A ^  3T^

f  ^  ^  t  •
# (Criminal

procedure) ^  1 1  ̂ sr^
^  3T3T TOTT I  ^  q r  ^

^  'srrf^  ̂ «fV ^  ^  »rf
t  I ^  ^  »rnfi f  I

(ambiguous) t  \ ^
(statement) 

(proviso) f w  w  I
^  wrf^(line)

% ^  ^r^ar f  a j^

t  ^cT ^  f^qr

(court) # I qr ^  Psr̂T  ̂
(perjury) ^  f  i

^  1 3fh: 3rr«F^

 ̂ ar̂ f <̂717 =qT̂5T f  f^

^it qrf̂  ^  «ff f^ ^  ?f’
# 3m 5ftn: 3TrH (note of
dissent) ?  ^  ^  ^
T̂Ĵ r % <11*1*1 3iT «'t»i I ^

% f̂ T̂ '5' 3T̂   ̂ 3nf r̂??Tr
T̂T̂TT  ̂ ^  ^  3T1̂

9TipT  ̂ ^  f^rq^
ark ^Tfnr^ |r 

t  I *̂T ^
t ^  ^  (̂ a,T reach
ing) 3nr< t
^  ^  jfCK % r̂rq trt
r̂r̂ TT I f  ̂  TT ^  ̂

(industrial advaace- 
ment) | •  ̂ ^
^*rr f^fvir^f^T^ (spirit) %

# f ‘T TC T^m 

I  3 fk  J ^  w



1025 Tori# Commission Bill 21 AUGUST 1951 Tanff Commission Bill 1026

3TfT ^  

f  ark 3RR

I  5̂T ^  $*ft 3fk

W  ^ ^ 5 ^ ^ f  ^>TT I
(English translation of the above 

speech)
. Pandit Thakur Das Bhargrava

(Punjab): Sir, my hon. ‘ friend Shri 
Bhatt urged this point vehemently in 
the house yesterday that so far as 
Section 11(a) was concerned, the 
Tariff Commission itself should be 
empowered stu) motiir to make an 
enquiry into any particular matter 
without having to refer it to the 
Government. As a matter of fact 
when this Bill came up before the 
Select Committee, you yourself pro
p o s e  that in place of the word ‘may’ 
the word ‘shair should be substitu
ted; also you suggested that every
body should have a right to approach 
the Tariff Commission. After you 
had delivered your speech the hon. 
Minister pointed out that there were 
several political and industrial issues 
involved in it, and as such the Gov
ernment alone should have the power 
to deal with them, adding further 
that the Tariff Commission would 
have the full assistance of the Gov
ernment so that they could make any 
kind of inquiry they liked. Sir, I am 
so glad that you gave a lead to the 
Select Committee in this connection, 
although it was quite different from 
the line you took in your last sp^ch 
in the House. Then you had expres
sed the view that the Government 
alone should have the final say in this 
connection.

Mr. l>epiity Speaker: But there is 
the . provision that the Commission 
may of its own accord enquire into 
those particular matters.

Pandit Thaknr Das Bhargava: That 
provision is with regard to sub
clauses 1 1  and 1 2  and not 'with re
gard to the sub-clause 11(a). There 
waŝ  ̂ a difference in the speech which 
you made here and the lead which 
you gave us in the Select Committee: 
that difference was quite justified 
because, in fact. the Government 
alone should have the final power to 
keep the Tariff Commission from 
making an inquiry with regard to 
any particular matter. I concede that 
piinciple. Sir, in your earlier speech 
you propounded the idea that every 
industry had a right to approach the

Tariff Commission whether the Grov- 
ernment liked it or not, but later on 
you changed your opinion in the 
Select Committee. That is the reason 
why I too have come to the conclu
sion that in fact the Government 
alone should have the final power to 
allow any industry to get its case re
garding protection enquired into. But 
in spite of holding that view I have 
expressed the hope in my note of dis
sent—I have also submitted an 
amendment to that effect, and I would 
reiterate it most emphatically—that 
whereas it is right that the Govern
ment should have the final authority 
to use veto with regard to any parti
cular industry, if they like, I humbly 
beg to submit that so far as the ques
tion of the Tariff Commission is con
cerned, they should have the power 
sue motu to enquire into the protec
tion case of any particular industry. 
If the Government does not approve 
of any such inquiry, it has the power 
to stop it. I say this because the 
arguments that were advanced by 
Shri Bhatt in the House yesterday 
were very sound. We do not know 
even up till now the number of appli
cations that have been received by 
the Government and the number that 
has been accepted by them, which of 
the industries have been given per
mission and which of them have 
been scrapped in the very beginning. 
Shri Bhatt has contended that the 
Government has not given that infor
mation even to the Commission it
self. He has complained that the in
formation that was supplied to him 
was neither adequate nor correct. I 
would like to suggest a ‘via media'. 
The Fiscal Commission recommended 
that the Tariff Commission should be 
given certain powers, but, in fact, 
the Select Committee has given it 
more than that. With regard to cer
tain matters about which the. Fiscal 
Commission did not make any recom
mendations, the Select Committee 
has accepted the principle that the 
Tariff Commission would be em
powered suo motu to make an in
quiry. I remember that it was not 
the wish of the hon. Members of the 
Select Committee alone but fhe hon. 
Minister too stated that they should 
have these powers. In fact, as I said 
yesterday, this Tariff Commission 
would be the watch-dog of the indus
tries in future. It shall have the 
same position vis a vis the Govern
ment as a High Court, and it is going 
to be an independent body. Under 
these circumstances, I would like to 
submit that we should make an
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amendment in it to the effect that 
just as in section 13 we have confer
red *suo motu" powers on the Tariff 
Board, similarly in 1 1 (a) we should 
empower it to m ^ e  an inquiry, suo 
motu, into any matter, if it so likes, 
even though I am not in any way 
against the idea that' the Govern- • 
ment might, if it so desires, stop it 
from making such an inquiry. There
fore, I submit that it would be a body 
which would have the powers to con
duct inquiries with regard to . other 
industries. They would be in a posi
tion to say whether any particular 
industry could be developed in the 
country, and whether or not it should 
be given any protection. It would be 
a technical body in itself, and indus
tries would come under its jurisdic
tion. Whereas you have empowered 
them in the Select Commitee to deal 
with all other matters I fail to under
stand why objection is being raised 
to the grant of powers with regard to 
11-A. I am in favour of giving the 
power of veto to the Government so 
that when they think it proper they 
might stop sucn an enqiury. Besides 
this the Select Committee has already 
given a new type of powers to the 
Government. The disqualifications 
laid down in Section 7(b) contain the 
following:

“The Central Government may 
remove from office any member 
of the Commission who has so 
abused hijs position as to render 
his continuance in office detri
mental to the public interest.”

This is a peculiar type of provision 
which is not usually adopted with re
gard to an independent Commission. 
There is no such provision in the 
case of the High Court Judges. So 
far as independent and judicial de
partments are concerned there is no 
such provision by which the Govern
ment might have the power to bring 
that kind of charge against any of 
their members, as that would be a 
slur on their independence. But 
when this thing has been laid down 
there, the Tariff Commission would 
not go to such an extent that the 
Government might have to use their 
authority to stop an inquiry.

Keeping aU these facts in view and 
also keeping in view our own posi
tion and the complaint which is pre
valent in the country that many a 
time industries are not recommended 
for Drbtection due to the cnrelem:ss 
of the Government or due to other 
reasons, I think it is proper for the

House to accept this via media, that 
the Tariff Commission should also 
have under clause 1 1 (a) the powers 
that it enjoys under clause 13, riz., to 
make an enquiry into any case they 
like but that, at the same time, the 
Gk»vemments should have the power 
to use its veto to stop any particular 
enquiry. So I would submit that we 
should restore what we have not spe
cifically laid down in clauso 13, 
because we think that tiie Govern
ment is an even better protector of the 
industries than the Tariff Commis
sion, and so whatever powers the 
Government is given would be all 
right. There may be some political 
considerations for not giving any 
protection to a particular industry. 
While accepting that principle I have 
suggested this via media, and I hope 
the House will accept it.. The Tariff 
Commission has greater powers now 
than it had previously. It will be a 
permanent body now. It will have 
the powers to enhance or to reduce 
custom duties under clause 11. It 
has been entrusted With further 
duties under clause 15; it has been 
empowered to balance the industries 
according to the principle laid down 
in clause 14, Any industry which is 
in need of protection should be given 
protection, its defects, whatever they 
may be, should be removed^ and Its 
needs, if any, should be met. Keep
ing in view all these wide powers I 
think it should also be empowered to 
hold any enquiry suo motu, of course 
subiect to the overriding power of the 
Government to stop such an enquiry.

Besides this there is another small 
yet important matter, to which I 
would most humbly draw your atten
tion. We have passed clause 14(a) 
which lays down the principle that 
before submitting any report as to 
whether or not any protection should 
be given, the Tariff Commission 
would be expected to consider the 
cost of the domestic industry and the 
landed cost of the imported article. 
The two must be compared. The 
principle that we have laid down in 
clause 14(a) is two-fold. It men
tions firstly:

“The cost of production or 
manufacture . in the principal 
growing or manufacturing re
gions of India of ^ e  commodi
ties produced..........”  '

and the other is “The cost wMch 
should be taken to be re'^resentative 
of the industry concerned.
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[Pandit Thakur Das Bhargava]
Thus* two factors have been laid 

down, viz., firstly, ‘the cost of produc
tion in the principal growing and 
manufacturing centre* and secondly, 
‘ the representative cost’. I think this 
provision is somewhat confused, as it 
lays emphasis on both the things. In 
my opinion only the representative 
cost should be taken into account and 
along with it the landed cost of the 
imported commodity. When the 
Commission considered this issue 
they expressed their opinion on page 
171 in the following words:

“Regarding the cost of produc
tion of the domestic industry the 
first point to decide is whether it 
should be the cost of the most 
efficient unit, the marginal unit 
or the representative unit in the 
industry. Tariff Boards have 
generally taken into account the 
representative unit for determin
ing the cost. There are no objec
tive criteria for the selection of 
the representative form of unit 
in the industry.............. ”
We have to consider the criterion 

that has been set up in Para. 183, on 
page 171, and it is important that we 
should look to the rejwresentative cost 
alone and not to the most efficient or 
the least efficient cost. There is no 
need to keep the first part there* 
because that is the cost of the most 
efficient unit, We have to keep in 
view the representative cost, so that 
the quantum o f protection should be 
aopronriate. There are certain in
dustries which possess the maximum 
effirjency but their cost of production 
is hieh because of their geographical 
nosition ar»H other factors. If such 
be the condition of any industry, it 
should be looked into as to why its 
cost is so hicjh. Hence I submit that 
reoresentative cost alone should be 
taken into consideration and the 
standard that we should set ud 
should not be of the most efficient 
unit.

I would like to submit one thing 
more, and that is about clause 21. It 
involves a question of Criminal Pro
cedure. I most humbly submit that 
due attention has not been g i^ n  to 
clause 21. It can have two meanings. 
It is quite ambigfuous. The word 
‘statement’ that has been used in the 
proviso, could be taken to refer to the 
word “ statement” occurring in line 
29 but may also be taken to mean 
the word ^statement’ which occurs in 
the line 32. It is not clear to which 
statement it refers. Is it the state

ment that he gives in court or is it 
the one that relates to the perjury? It 
is not clear and in future it might 
prejudice the interests of an accused 
person. I most respectfully request 
the House to clear this point.

These were the four or five points 
which I had raised in my note of 
dissent, which, however, could not 
come up before the House. I beg to 
submit that the Bill under considera
tion is a very essential a n d ^  proper 
measure for the country. Wnat we 
are going to decide here would have 
far-reaching effects, hence we should 
pass all these provisions after careful 
consideration. The industrial advance
ment of the country depends upon 
this measure. Looking to the spirit 
in which the Fiscal Commission has 
worked on it and the manner in 
which the Government has introduc
ed it they are both worthy of our 
congratulations. If the House passes 
it with all the amendments that I 
have put forth, I have no doubt that 
the country would thereby march 
forward to increased progress and 
prosperity.

Prof. K.. T. Shah (Bihar): In sub
mitting my observations on the Tariff 
Commission Bill, I would like to 
begin by pointing out that the pur
pose of a Commission of this character 
is not, and cannot be nowadays, the 
same as it was 28 years ago when the 
first protective legislation was passed 
in this country, on the recommenda
tion of a previous Fiscal Commission. 
This Bill also follows or purports to 
follow the recommendations of the 
Fiscal Commission, which, in its turn, 
must have been Influenced by the 
Planning Advisory Board that was 
apDointed in 1946. My submission in 
this connection is that while it is 
right and proper t îat the Tariff Com
mission should be a permanent integ
ral part of the national economic 
machinery, we must realize that the 
object of this organization cannot be 
protection in the narrow and limited 
sense in which the old Tariff Boards 
used to function and they still func
tion.

Our primary objective thirty years 
ago, when the policy of industrial 
protection was first accepted, and 
acted upon in a hesitating and half
hearted manner, was to guard Indian 
indigenous industries as much as w« 
could against foreign and mainly Bri
tish competition. That object could 
not be served in its fulness because 
the Commission’s own recommenda
tion, and the acceptance of the policy
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as then formulated by the then Gov
ernment, required certain conditions 
to be fulfilled by an industry before 
it could obtain protection, the so- 
called discriminating protection 
which could be obtained only if and 
when certain conditions laid down by 
the resolution of the House on that 
account were fulfilled.

While that may still be one of the 
requirements of a proper protection
ist policy of this country, we must 
realize that the essence of that policy 
today would be totally different; it 
would have to be part of a well-consi
dered, well formulated and planned 
policy of national development in 
which, , as far as possible, we should 
try and aim at national self-suflBci- 
■ency in the matter of industries, in
dustries of vital national importance, 
industries which are mother indus
tries for other industries, industries 
which are also of daily requirement, 
the so-called consumption industries 
and last but not least, industries of a 
small scale, the so-called cottage in
dustries, with which this country is 
still very full and which mafte no 
small contribution tp the total 
volume of national wealth produced 
■every year in the country.

Bearing in mind this objective, the 
first point that would be worth notic
ing is that the very name of this 
measure might require some im
provement or amendment. It Is not
only by means of tariffs, by means of 
fiscal arrangements, it is not only by 
means of just customs duties that we 
<;an expect to develop, to encourage 
and strengthen our national indus
tries or such of them as are ripe for 
this kind of attention. There are
ways and means no less important 
than mere customs arrangements by 
which we can protect and should 
protect the development smd en
couragement o* indigenous industries 
to a point where we should be able to 
maintain and provide our needs, and 
utilise our production ourselves. 
There are two objectives which any 
country would be justified in having 
so far as the goal of industrial deve-. 
lopment within its borders is con
cerned. One may be to utilise as 
much as it can and work up within 
its own borders the raw materials 
that its land and natural resources 
enable it to produce, which may be 
sufficient to meet its own require
ments and its own market, or even to 
provide a surplus for export outside 
its frontiers. The other may be to 
utilise at least so much of the raw 
materials produced at home and more

if necessary so as to meet the re
quirements for industrial consump
tion within its own markets. These 
are not necessarily opposed or con
f l i c t  aims. Therefore, bearing 
both these aims in mind, we can and 
should take measures for the indus
trial development of this country by 
means of all activities . that Govern
ment can take, not only customs, but 
others, to which I shall refer in a 
moment, so that within a prescribed 
time,— the time-limit is also im
portant and by pre-determined 
stages we should be able to attain the 
development we have set out to ac
complish.

I mentioned just now the two fac
tors of time and stages of develop
ment. The time factor is, in a 
manner of speaking, provided already 
by the Planning Commission which 
has laid out a Five Year Plan in the 
first instance. We are not today dis
cussing that Commission or its re- 
com.mendations; nor are we examin
ing the possibilities of achieving what 
it proposes to do. We are not consi
dering also the stages by which such 
achievement could be accomplished, 
I am, however, concerned in pointing 
out that unless we have a definite 
programme of achievement in all the 
various sectors of industries, large or 
smai:, mechanised or hand-worked, 
so as to meet the two objectives that 
I just mentioned, we will not be real
ly pursuing a scientific policy in re
gard to industrial development and 
fiscal arrangements of the country. 
This matter, I may also incidentally 
point out, is not purely or exclusively 
economic; nor is it confined only to 
the immediate requirements of this 
country. It has, and must have very 
important political bearings inas
much as it is connected with taxa
tion measures. It has and must have 
important bearings on international 

.relations of a political character, if 
only because we have entered into 
a number of engagements or treaties, 
trade-barrier treaties, the removal of 
barriers in the way of international 
trade treaties, etc. In view of this, 
the consideration which we can give 
to this me'^snr^. cannot be strictly 
economic, and I hope you would not 
object to my bringing, just in passing, 
certain considerations that will have 
to be borne in mind in working a 
measure of this character.

Coming to the details of the 
measure, it is important to notiqe 
that the machinery established, the 
Commission proper and its personn^ 
and its staff, has taken a line whi<^ 
would secure from the public life ^
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the country elements versed in indus
trial matters, familiar with business 
requirements, and experienced in ad
ministration and accounts, which will 
enable them to judge accurately the 
needs of particular industries asking 
for protection. It is obvious that m 
trying to secure personnel of thu 
character, with the qualifications laid 
down even in general terms as they 
are, you will not be able to get people 
ip the same manner and at the same 
period of their lives as you might get 
for the higher branches of national 
public service- Presumably, you will 
get them somewhere in the middle o f 
their lives and as such you wiU get 
them at a time when these indivi
duals having made their mark in the 
several walks of life in which they 
have been hitherto engaged, would 
come to the public service of the 
country with, according to this legis
lation, the prospect of three or six 
years of employment that may not be 
quite sufficient for indemnifying 
them or compensating them for all 
the time and energy that they devote, 
and also with the prospect of their 
being left, at the end of six years, to 
shift for themselves, with perhaps a 
bar upon their engaging in other 
business of a like character in which 
they had previously gained experi
ence, that may operate as an unneces
sary, and in opinion, a hard bar
or handicap upon them. I have, 
therefore, suggested in a note to the 
report that the term must be not only 
lengthened or extended in the first 
instance: instead of three years, we 
may make it five years, but also, 
there must be a provision for a fur
ther extension if there is nothing 
against a particular individual. The 
requirements of public service must, 
no doubt, be complied with and the 
demand, I think, is perfectly correct 
that no position in the public service 
should be utilised by any individual 
for subsequent private gains. From 
this point of view, I would suggest 
that if a person selected for appoint
ment to a post on the Commission is 
given an initial appointment for five 
years and extended, where so justi
fied, by another period of a like 
duration, it may serve the purpose of 
adequately remunerating him while 
in service: but it would not be
enoygh, I submit, unless some 
arrangements are made for compen
sation after retirement by way of a 
proportionate pension such, for ins- 

i^fjmce, as is payable to Judges, so that 
:-^ ch  persons, having served the pub- 
tic disinterestedly, so to say, with all 
the honesty, energy and efficiency

that they may be capable of, may not 
be left in the lurch when they retire. 
The chances of their securing other 
or alternative employment after they 
retire from Government service may 
not be negligible. But, I hold the 
view that the very presence of such 
chances, the very temptation of 
seeking, at the end of their term of 
service, employment in private in
dustry while the private sector in
dustry continues, would act in
juriously to the general and long
range interest of the country.

Shri B. Das (Orissa): Quite so.
Prof. K. T. Shah: I would therefore 

suggest that, in order that these peo
ple should, on the one hand, not be 
exposed to the temptation of utilising 
their term of office for securing in
fluence for themselves in order to se
cure employment, on their retire
ment, in some private concern, such 
as many officers are getting already 
even now with private employers, I 
do not say necessarily to the detri
ment of public service, but certainly 
to the greater advantage of the pri-

‘ vate employers, who employ them 
hereafter, and at the same time, not 
be left in the lurch bacause they have 
been good enough to come and serve 
the public on a relatively moderate 
return, .«;ome sort of return or com
pensation should be provided for,
10 A.M.

The objective measurement of the 
compensation I sugge*:t may be found 
in proportionate pension or on the 
parallel or analogy or precedent of 
such pensions grantable to Judges o f 
High Courts or superior tribunals of 
that character. I know that there is 
provision whereby it is possible for 
such persons after completing their 
term of office or even their extended 
term of office, to obtain permission 
from the Government for securing or 
taking up private employment. But 
to me that thing, by itself, is objec
tionable, inasmuch as you will reduce 
such permission to a mere formality 
and it would be granted for the mere 
asking if there is nothing particularly 
against the individual. In that case 
the permission will become a mere 
formality which I think is not desir
able in a case like this. Or alter
natively, you may make the permis
sion a matter dependent upon the 
good-will of the Government then in 
power which would again operate un
justly to the individual concerned, or 
at any rate, there is the danger that 
it might be operated for party consi
derations or private influence rather 
than in the long-range interest of the
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individual or of the country. For 
these reasons, therefore, I think it is 
undesirable that we should rely upon 
the permission provided for in the 
clause concerned for those who retire 
from such posts, and we must take 
the burden upon the State for main
taining them in a suitable position on 
a proportionate basis, after they have 
discharged their duties in the oflQce of 
Commissioner in the Tariff Commis
sion. This, in my opinion, is a very 
essential alteration or amendmwit 
which this Bill requires, and there
fore, I trust, the House will consider 
the desirability of making such 
changes in this behalf. It is not 
enough merely to increase the initial 
term. It is not enough also, though 
it would go a great way, to provide 
for an extension in certain circums
tances or a renewal of the term. In 
order that this post may not be used 
as a stepping-stone for a better and 
higher position or more lucrative 
posts elsewhere, you should also pro
vide for some arrangements at the 
public expenditure for the due ser
vice rendered by the person.

The next point that I would like to 
deal with is with regard to the ways 
and means of protecting, encouraging 
and developing the industries Which 
are suitable, far which the couiitry 
is naturally well endowed and for 
which the country has a considerable 
demand. I have deliberately used 
these three phases of protecting, en
couraging and deve'oping the industries, 
because as I started by saying, it is not 
enough merely to protect by fiscal means 
or by customs duties industries that v/e 
think have a chance of existing or 
which are menaced by foreign com
petition. These industries are not 
rterely those already in existence and 
are struggling for keeping their pace 
These are not only those industries 
which are described by text-books as 
infant industries or industries whose 
justification for public protection and 
encouragement or assistance lies in 
the fact that there is natural facility 
for their existence in the country, 
though for some reason or other they 
have not been able to develop these 
facilities to the utmost or at any rate, 
to the optimum degree. In the inter
est of the country itself, whether it 
be for their existence or for the eco
nomic? production or the wealth that 
they could bring about, we must 
render them such assistance in such 
form or give them such protection 
in such manner or to such a degree 
as may be necessary and proper to 
afford. Hitherto it had been, generally 

. speaking, identified with customs or

tariff protection, and hence the name o f  
this body. But tariff protection, protec
tion by means of indirect assistance^ 
of customs duties tends only to 
strengthen, to help and to enrich 
those industries or those enterprises^ 
already started or established in the 
country and which are at all in a. 
position to offer competition and to- 
make a struggle. But those other 
enterprises in the same industries 
which, for one reason or other, are 
unable to make a proper resistance, 
are unable to get any benefit. One 
result, therefore, of this form of pro
tection would be and has been in
most countries, to concentrate wealtii 
and increased wealth, as a result of 
such protection, more and more in 
fewer and fewer hands and expose 
the community itself to the danger of 
monopolisation, s3nidication, trustifi
cation, which have happened in other 
countries and which may happen in 
this country too—^perhaps it is al
ready happening in certain indus
tries. And so that is the danger. And.
I am one of those who want to sui^ 
port the policy as a matter of princi- - 
pie, of protecting indigenous indus
tries. But we must not be betrayed 
into assisting only those elements in . 
society which I have always regard
ed as unsocial and even' anti-social, 
because they have considered only 
their interests, the securing of their 
profits, leaving the larger interests of ̂  
the country utterly to shift for them -' 
selves. Time was, and not very long 
ago, when these same capitalists or 
these same industrial interests, 
fattening upon the war, notwithstand
ing the declared policy of the main, 
national organisation, fighting against 
the foreign imperialism, went on colla
borating with them and securing as  ̂
much profits as they could, without: 
any limit, on account of the war and. 
the exigencies set up by war, and 
helping the foreigner. They did it to  ̂
su(± an extent that some time back, 
we had the unhappy phenomenon of 
large amounts due to us deposited i 
elsewhere, with ourselves in the posi
tion of creditors having to beg for 
small releases every year from the so- 
called sterling balances which were - 
due to us. And so we had the specta-- 
cle of these relatively few mterests or 
institutions or concerns monopolising 
the wealth of the country and the neW- 
wealth of the country, to the exclusion 
or practical exclusion of larger ele
ments, whether represented by labour - 
or by the general consumer.

Mr. Deputy-Speaker: May I reminds 
hon. Members that all the general!* 
principles regarding protection were ,̂«
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referred to at the previous stage, 
before the reference to the Select 
Committee. There is, therefore, no 
need to repeat aU of them. Only those 
matters which were not considered by 
the Select Committee or which were 
treated indifferently by them need be 
referred to now. I would request hon.
Members to bear that in mind. We 
need not cover the ground which has 
already been covered before this 
matter was referred to the Select Com
mittee.

Prof. K. T. Shah: I was coming to 
that very thing. Sir. There is my own 
note to the Report, regarding the ways 
and forms in which the protection 

: should be given and that is naturally 
interconnected with what you (were 
pleased to call general principles.
These general principles were neces
sary by way of preface in explaining 
the various forms in which the Com
mission cduld function better. It 
should not be left to the -Commission—
I forget which clause it is—to lay 
down specifically the fiscal duties, cus
toms duties subsidies and such other 
ways as may be suitable. I was just 
coming to these such other ways.
Therefore I hope you will not hold me 
out of order.

Mr. Deputy-Speaker: I only request
ed hon. Members to bear this in mind 
and not to cover the same ground over 
a'gain.

Prof. K. T. Shah: I am very much 
obliged to you Sir, for pointing it out 
to me. I will try to bear that in mind.
And I trust you will also try to bear 
in mind that I am trying in my own 
way. to develop the argument which I 
have already hinted at. To cut it 
short, I submit, the various ways are 
not merely confined to the customs 
duties or the subsidies that the Bill it
self mentions, they relate to the other 
ways also which the Bill just passingly 
hints at but does not elaborate. I sug
gest that it is necessary to give these 
forms the strength of legislative en
actment and not merely leave it to the 
discretion of the Commission or the 
Government to apply them.

I realise that they are not barred 
but may be used. But I venture to 
submit that unless they have been 
given legislative sanction by an enu
meration or description of these forms 
it would not be easy always to apply 
just the right method or a combina
tion of methods by which a given in
dustry may be assisted. It is not one 
^ terp rise  or industry that we are 
Concerned with, th ou ^  it may be in a 
given industry, the bulk of the produc
tion in one or few enterprises. I am
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speaking only of industry in its broad 
sense and these industries hardly need 
to be emphasised is mutually connect^ 
ed and inter-dependent. That is to 
say, it very often happens, almost in
variably now-a-days, that the raw 
material 61 one industry becomes the 
processing material or finished pro
duct of another, so that the relative 
claims not of consumers as such, as we 
were generally inclined to think, but 
of those who use or have necessity for 
utilising these articles in their own 
processes of produttion, should be pro
perly balanced and I think that that 
balancing would not be always feasi
ble by a customs duty only. Subsi
dies for instance have been mentioned 
specifically. The subsidies however 
have a danger of becoming somewhat 
un;w>pular, because they are a direct 
demand upon the treasury and as such 
whenever we are in need of economy 
it is likely that subsidies may not be 
welcome. Moreover subsidies benefit 
a particular industry or enterprise 
only and as such they have the knack 
of .drawing unpleasant attention to the 
particular venture benefited by them 
rather than to the essential require
ments of the industry as a whole, for 
which these subsidies were given.

A slightly modified or better form of 
bounties is what is called in ihe Bill 
as bounties which are given either on 
definite index or for a purpose, where
by we are not at least apparently 
making a mere gift to the particular 
industry concerned but are only re
cognising the value of the service ren
dered or production made, on which 
certain specific grants are given by 
way of gifts or bounties and they are 
calculate^ so as to make up the handi
cap from which the industry may be 
suffering, so that the country’s long 
range interests are as much safeguard
ed thereby as the requirements of the 
particular enterprise.

Then again a very important form 
of assistance which is very much more 
indirect even than customs duties, 
bounties or subsidies is in the shape 
of freight ‘rates— internal transport or 
overseas transport, wherever it may 
be necessary. These freight rates 
have always operated to the advantage 
or in a particular direction of trade 
rather than to the advantage of the in
dustry as a whole or the economic 
development of the country as a 
whole. I would particularly request 
that some amendment may be intro
duced. so that the importance of 
freight rates may be duly recognised.

Financial assistance is yet another 
way such as by way of holdings,
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debentures, shares, interest-free loai^ 
to a venture but there too caution is 
necessary inasmuch as unless, and until 
we socialise the entire industrial sec
tor it would not be possible to lay out 
our financial assistance without the 
danger of provoking the criticism of 
partisan assistance. I shall not ela
borate it very much more beyond 
pointing out that other lines can also 
be mentioned such as the procuring of 
technical aid, securing of specific mar
ket. guaranteeing given quantities of 
purchase to new industries. Similarly 
we may be able in a scientific and in
tegrated manner to assist deserving 
industries not merely because they 
have promise of success, measured m 
commercial terms, but because they 
are necessary in the general interest 
of the country.

I deliberately refrain, in view of the 
advice you have given me. Sir, from 
referring to the industries which are 
of vital national importance such as 
defence industries because I dare say 
they will be attended to, if not through 
the Tariff Commission, at least 
through the National Planning Com
mission if and when it comes. But 
this point I must make. The National 
Planning Commission and the Tari^ 
Commission would have to work in 
close coordination, so that the efforts 
of the two bodies, if they are to be 
two, should be constantly coordinated 
and inter-related without any danger 
either of overlapping of energy or 
mutual obstruction imconsciously 
made.

The National Planning Commission 
is not a legal permanent body. It is 
still an ad hoc commission and one 
does not know when and how it will 
be made an integral part of the na
tional economic machinery. The 
Tariff Commission as proposed in the 
Bill is however a permanent organisa
tion and is to be a permanent p ^  of 
the national economy and as such it 
will have a certain priority over the 
Planning Commission, should it come 
later on. The relative positions o f the 
two bodies should not be ignored and 
our legislation should not b^ so fram
ed, so that the relative position of the 
two bodies would run the danger 
either of being ignored or being 
mutually incosistent.

After saying all this I would also 
like to add a few words with regard to 
the so-called cottage or small scale in
dustries, of which we have a great 
variety and volume in this country 
and which we have specially to em
phasise. In this connection. Sir, if you 
will permit me, I might indulge in a

little generality, namely the definition v 
of a small or cottage industry, for, it 
had been a matter of great concern 
for people who are reaUy sympathetic 
to the scheme of industrialisation of 
the nation, even when they think it 
necessary and desirable to maintain 
small scale industries side by side. 
The definition which we in the Plan
ning Committee had foimd to meet the 
case to a large degree relied upon 
three criteria, namely the scale of 
operation, the place of work and the 
equipment for the. work, including 
both the tools and implements as well 
as the human factor. The scale o f 
operations should be relatively small 
as determined mainly by the local 
market. The equipment is generally 
by means of hand-operated tools or  
implements with perhaps a little aid 
through electricity, if available and 
generally by the human factor as re
presented by the worker himself or 
utmost his family, that is to say n o 
outside labour employed as wage- 
earners within the enterprise. Lastly 
the place of operation should be under 
the roof of the worker himself and not 
outside in any factory, (where an- ele
ment of impersonal operation comes 
in) which may be in the social 
interest, if not the economic benefit 
of the country as a whole. Thus the 
small industries may be defined to be 
those which are worked by the worker 
with his own or with the labour of his 
family, mainly by hand tools without 
power driven machinery and primarily^ 
for the immediate home market with
out any longings for an export trade.

Such industries are scattered. They 
may be many in variety and number 
but the workers are themselves essen
tially unorganised, lacking in all the 
requirements which go to make suc
cessful operation except their inherit
ed or acquired skLQ or craftsmanship 
by which they can operate these in
dustries and by which they can make 
a very substantial contribution to the 
requirements of the country. It must 
be within the knowledge of most of us 
that during the war at any rate, w h ^  
foreign markets were closed and when 
the domestic factory owners were busy 
making profits without regard to the 
interest of the country, these people 
supplied a very substantial, a very 
considerable proportion— I hesitate to 
name the figure— of the local needs 
and as such earned, in my opinion, the 
lasting gratitude from the country as 
a whole. These are just the people 

who, I fear, will not get the full bene
fit, or perhaps any real benefit, out of 
measures of this character which are 
primarily meant to assist large-scale
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- meehanised industries. Therefore, I 

submit that we should Iry and include 
very specifically amendments in this 

■3 ill whereby the smaller industries, 
the hand-operated handicrafts which 
•turn out products of art or artistic 
creation and therefore require even 
more protection than the larger indus
tries will run away with at the ex

' pense of the country as a whole, are 
' given protection. In the Bill, though 
a reference is made no doubt to the 
requirements of the small-scale indus- 

-tries, I submit, adequate provision is 
not made so as to secure for them just 
that organisation and co-ordination, 
just that degree and that kind of pro- 
•tection or assistance which they most 
need and therefore which they can 

^benefit by only if given properly. 
"These industries are not locaUsed as 
-your large-scale industries are; these 
industries, therefore, are not able to 
reap the benefit of the concentration 
or  localisation of industries which is 
the case v îth the larger, better-organi
sed, better-equipped, better-mechani- 
^ d  industries, and therefore it should 
loê  the primary duty of Government to 
see to it that they are provided with, 

^ in the first place, all that they lack by 
way of organisation, by way of finance 
and even by way of marketing facili
ties which must be included, in my 

-opinion, in the Tariff Commission’s 
operation. The Tariff Commission is 
authorised, and in rpy opinion rightly, 
to act on its own and I trust that au
thority given to it to act on its own 
will be utilised so that the industries 
which really need their assistance, like 

Ihese small-scale industries, will bene- 
^t. I am deliberately avoiding the in
troduction of persons of great national 
fame and respect who had made it 
their life-work to see that these small- 
scale industries should be particularly 
aided and assisted. I want to place 
their case only on the ground of the 
inherent economic merit of theirs as 
also on the national, our own, require
ments of their production...........

The Deputy Aliiuster of Commerce 
and Industry ( t t r i  Karmarkar): I do
not like to interrupt the hon. Member, 
but it would help us on this side of the 
House if he were to give us a precise 

idea of what amendments he wants in 
this BiU so as to protect the small- 
scale industries.

Prof. K. T. Shab: I would introduce 
'^hese amendments myself. I am sorry 
J  was not here yesterday, otherwise I 
would have given notice o f them, I 

, -will try and give notice of those 
Jim«ndments in time and you -will

know them if you will keep your soul 
in patience for some time.

Pandit Thakur Das Bhargaira: This 
Bill will be taken up clause by clause 

today. When will your amendments 
be circulated?

Prof. K. T. Shah: I can' give my 
amendments eVen up to the last 
minute.

Mr. Deputy^Speaker: The hon.
Minister evidently wants to bring to 
the attention of the House that the 
hon. Member is not asking for any 
particular details. The hon. Member 
him self was a member of the Select 
Committee and has appended his 
. minute of dissent to the report of the 
Select Committee. Certainly the House 
would like to hear other hon. Members 
who had not had the opportunity 
to be in the Select Committee. Th§re 
is no harm in members of the Select 
Committee who have appended a par
ticular note to the Report trying to 
speak elaborating the notes given in 
the Report if they are of importance. 
But possibly what all the hon. Mem
ber has got in view comes under 
paragraph 7 of his note:

“There are other minor issues 
on which, also, there appears 
room for amendment, which will 
be submitted at the proper 
moment.”
Under this paragraph everything 

can be covered. I would therefore 
like that hon. Members who were 
members of- the Select Committee 
would rather confine themselves to 
those points where they disagree with 
the majority Report; if necessary, thev 
may also emphasise those points on 
which they have suggested improve
ments in the Select Committee and 
place them before the House so that 
the House may fully appreciate what 
all has been done. Barring that, they 
must leave room to the other hon. 
Members to say what they feel. Hon. 
Members know too well what the 
scope of discussion is during the 
debate of the motion, “ that the Bill, 
as reported by the Select Committee, 
be taken into consideration” . The 
scope—

“ shall be confined to a consi
deration of the Report of the 
Select Committee and the matters 
referred to in that Report, or any 
alternative suggestions c o n s is ^ t  
with the principles of the Bill .
Any hon. Member can certainly 

make alternative suggestiofis, but It 
those Members, particularly, who were
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in the Select Committee felt so strong
ly  about those matters they must have 
Tefered to them or urged them before 
the Select Committee, and if perchance 
the majority in the Select Committee 
ivas against them then they could al- 
■ways append a dissenting minute. To 
go on elaborating once again as if we 
ivere in the consideration stage would 
not be within the scope. I leave it to 
the hon. Member—he knows it too 
well.

Prof. K. T. Shah: Sir, I bow to your 
Tuling. My purpose is served in se
curing the sympathy of the hon. Minis
ter on* the subject and I trust if time 
permits I will be able to put in the 
Jiecessary amendments.

Mr. Deputy-Speaker; The hon. Mem- 
"ber may reserve all that for the 
Bmendment stage if he tables an 
•amendment.

Prof. K. T. Shah: Very well, I would 
therefore conclude by saying that 
there is only one point that I would 
like to add, and that is that whereas 
in the case of the larger industries the 
measure of protection is judged by 
means of the so called competitive 
costs of representative firms, in the 
case of the smaller industries, I think, 
it will not be a very helpful criterion, 

and. therefore, the assistance to the 
smaller industries will have to be 
given by some other devices rather 
than by the measures indicated in 
this case. I would therefore submit 
that the Bill while being considered on 
the Report of the Select Committee...

Mr, Deputy-Speaker: Will it not be
deliberately going into detail, again? 
Instead of detailing all the forms of 
protection that may be granted, it 
may be merely said “ tariff, subsidy 
and other suitable forms of protec
tion” .

Prof. K. T. Shah: “Other suitable 
torms” will include everything. My 
case is that unless they are also de
tailed legislatively and not left to dis
cretion, they may not be quite appro
priately applied. 'That is a difference 
of oDiniop which I trust is quite legiti

mate.
I was going to conclude by saying 

that this form of measuring protection 
will not be quite adequate in the case 
of small industries, and therefore 
while the BiU is going through the 
final stages in this House, time would 
be found, or opportunity would be 
found to make those amendments.

Shrl B. 13ias: It is gratifying to me
that twenty-seven years after we con
sidered the first Fiscal Commission’s

Report, when a degree of discriminat
ing protection policy was adopted by 
the former Indian Legislative Assem
bly and we were visualising the set
ting up of a Tariff Commission, today 
the Tariff Commission has materiali
sed. There have been so many com
missions in the recent past— t̂here was 
the Atomic Energy Commission, there 
is the Planning Commission, there is 
the Marketing Commission whose re
port was laid on the table the other 
day and there is this Tariff Commis
sion.

To me the most important one is 
this Tariff Commission because on it 
depends the national economy and 
prosperity of India. Whether the de
gree of protection is adequate or not, 
that has to be examined. The greatest 
gratification to me is that henceforth 
the word Imperial Preference wiU not 
exist in our Statutes. In the Govern
ment pub^cations, including the mag
nificent Fiscal Commission Report, 
Imperial Preference still continues in 
spite of our having attained independ
ence lour years ago. The discriminat
ing protection policy recommended by 
the Ibrahim Rahimtoola Committee in 
1922 was interpreted by the foreign 
rulers as discriminating against our
selves to protect the British industries 
and the British market. When these 

obnoxious words ‘Imperial Prefer
ence’ are found in the Fiscal Com
mission’s Report, in other Government 
of India documents like the Indian 
Tariff Act or the Indian Customs Act, 
I feel small: I feel snubbed; I feel
stunted. I boo? that this Tariff Com
mission, as soon as it is established, 
will do away with these words. Except 
the Imperial Hotel, nobody should find 
the word ‘imperial’ in any of the 
papers or Statutes of the Government 
of India. Three years ago, I asked the 
then Commerce Minister, Shri Neogy, 
the predecessor of my hon. friend Shri 
Mahtab. when he was going to abolish 
Imperial Preference. He said that Im
perial Preference did not exist. But 
it does exist. From Appendix 13A  
page 479, of the 2 nd Fiscal Commis
sion Reports you will find several 
items in respect of which U.K. enjoys 
Imperial Preference. I am not one 
who is enamoured of Commonwealth 
Relations. Nor am I enamoured of the 
Indo-British Trade Agreements. On 
the floor of this House, both you and 
I. Sir, have said more than once that 
we shall have no Commonwealth Rela
tions and no Indo-British Trade Agree
ment. I raise this point today because 
the H ou^, resurgent with indej^ndence 
may be aware of its responsibilities to 
the country and does not live so that a
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[Shri B. Das] 
bunch of countries known as the 
Commonwealth countries may thrive by 
hook: or crook.

I was surprised to see from the de
bate that stalwarts like Pandit Thakur 
Das Bhargava were inclined to give 
more power to the Tariff Commission. 
This Commission is a national Com
mission. It is not a Tariff Board dic
tated by the Commerce Secretary and 
the Commerce Member of the old Gov
ernment. This Tariff Commission’s 
functions £ire national and its recom
mendations must also be national. So, 
why are our friends like Shri Gokul- 
bhai Bhatt afraid that either the Com
merce Secretary or the Commerce 
Minister will interfere with its func
tions? Why should it happen like 
this, that everybody who conceives 
some mad idea that a particular indus
try which is producing a ton of goods 
of insignificant utility should recom- 
-mend that that industry should be pro
tected? Even though an industry may 
be in its infancy, it may be of national 
importance and must be protected and 
this House must provide sufficient 
staff to the Tariff Commission to exa
mine every little application. Certain
ly so. That is the primary duty of the 
State. The Commerce Ministry should 
examine all applications and all kinds 
of wasteful applications and applica
tions that our village politicians occa
sionally bring in their pockets should 
be weeded out. Only important appli
cations should be sent to the Tariff 
Commission. If the Tariff Commission 
is to think of the national economy 
and the national prosperity, does it not 
rncan that the Ministry of Commerce 
and the Minister of Commerce should 

'  be more alive to the situation? Who is 
to shape the policy? It is the Minis
try of Commerce and not the Tariff 
Commission. It is an expert Commis
sion. I shall say later how it should 
be constituted. I was not happy with 
the constitution of the former Tariff 
Boards, subject as they were to the 
dictation of the Board of Trade in 
England and the British Commerce 
Minister. They always worked as if 
they were slaves and subordinates. 
They carried out the mandates of 
Whitehall. Today the Tariff Commis
sion will not be a slave. It will carry 
out the policy of this sovereign State 
and this sovereign House, and the 
Ministers must conform to the policy 
of the Stffte. Therefore I do not want 
to create an independent Tariff Com
mission which will not be controlled in 

mad utopian ideas. Experts may 
aSso be mad ut<^ians. They some

. ..times go astray. My hon. friend Prof.
• T* Shah will agree, I hope, that 

sometimes experts do go astray.

Babu Ramnarayan Singh (Bihar): 
And not you. .

Shri B. Das: I am not speaking aŝ  
the father of the House, but as the old
est Member, the man who has made 
thousands of speeclies on the tariff 
policy of the Government of India on 
the floor of this House. (Interruptions) 
I am a mere co-worker of my hon, 
friend Mr. Kamath.

In regard to the functions of the 
Tariff Commission, as embodied in 
clauses 11 and 12, I do support them. 
They have been taken from the Fiscal 
Commission’s Report. I do not want 
any extension of the functions of the 
Tariff Commission, so that the Com
mission may meddle with everything 
and forget the main duties for which 
we have created that body.

Regarding membership of the Tariff 
Commission, I do maintain that there 
should be only three members. If two 
more members are to be taken, we 
must wait for a couple of years. Let 
us see. what these three men do. Just 
after independence, most of us talked 
of the Tariff Commission. It has 
taken my mighty Government nearly 
four years to introduce this Bill. 
Since then, the national economy has 
changed, our attitude towards protec
tion must also change. Ideas have 
changed. New ones have come into 
our minds. Some hon. friends like 
Prof. Shah have doubted the utiUty of 
the Fiscal Commission Report. I may 
say that if the Fiscal Commission had 
not done its duty so comprehensively, 
we would not have been assisted in the 
discussion today about the Tariff Com
mission. When the Fiscal Commis
sion was appointed, it was the thought 
of the then Finance Minister that the 
question of taxation would somehow 
be dealt with by the Commission. So 
far as the question of taxation and the 
taxation policy is concerned, although 
it. has been so much in the talk in 
1948, 1949 and even 1950. nobody 
bothers about it nQW, Yet, the Tariff 
Commission’s activities will indirectly 
influence the taxation policy of the 
Government of India. They will have 
to bear that basic duty in th^ir minds 
and not think of any beggar coming 
for protection and his industry -being 
given protection.

Up till now, members of the Tariff 
Board have been eminent economists 
Uke Dr. Kale and Dr. Matthai. They 
rendered their duty under the limited 
scope of the Tariff Board’s constitu
tion. Everything was aimed at the 
prosperity of U. K. industries and com
merce and Imperial Preference was 
given to every industry which the
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Tariff Board recommended should 
protected. Very often there were P r^  
lessors on these TarifE Boards— I recol
lect one or two. They were very good 
men no doubt, but they were not real
ists. Therefore, we must be very caij^ 
fill about the men we select as Tariff 
Commissioners. It is very essenti^ 
that in the new Tariff Commission that 
we are going to set up, scientific and 
technical talent should be adequately 
represented. It has been our unfor- • 
tunate experience that so far technical 
men have been picked as henchmen. 
Please do not use then; as handmaiden 
at least hereafter.

Mr. Deputy-Speaker: The hon. Mem
ber is a very senior Member of this 
House.

Some Hon. Members: Father of the 
House.

Mr. Deputy-Spe^er: I would only 
wish to remind him that we are now 
discussing the Report of the Select 
Committee. Of course the sugges
tions that he is making are all very 
valuable— but should he not confine 
himself to the points tljat have been 
reported in the Select Committee Re
port? There are a number of other 
Members also who want to take part 
in the discussion. Therefore, I would 
request the hon. Member to confine 
himself to the points arising out of 
the Report of the Select Committee.

Shri B. Das: The Select Committee 
has not defined the quaUfications of 
the Tariff Commissioners': nor has it 
been specified in the Fiscal Commis
sion’s Report. From my experience 
of twenty-seven years in this House 
I can make bold to say that mem
bers of the Tariff Board were not 
properly selected. I am only sug
gesting to Government that the 
scientific aspect of industry should 
be given due consideration in the 
matter o f composition of the Com
mission. With due deference to 3^ur 
observations, I submit I am not wide 
o l the mark of the Select Com
mittee's Report.

Shri Ibtfmukar: May I draw the 
attention of the hon. Member to 
clause 4 of the Bill which a/~ down 
tbe qualifications for membership ol 

Commifision: **they shall be rnsn
of ability and standing who have 
jihown capacity in deiJing with prob
lems relating to commerce or indue- 
iry or administration or who have 

knowledge in any matter as# 
rid ers them suitable for appoint- 
muA  on tte  OMmtnii i tnn.*

237 PSD

We shall be grateful if the _ —  
Member has any specific suggestiott 
to make.

Shri B. Das: From my experience of 
the past 27 years of the former Govern
ment of India and the present Govern
ment. I can say that the Tariff B o^ d  
members have never been technical 
men, and this has led to many a mud
dle.

Mr. Deputy-Speaker: What the hon.
Member means is that the qualifications 
are laid down, but in the matter of ap
pointment they are never observed.

Shri B. Das: The appointment will be 
done by the hon. the Commerce Minis
ter and the Deputy Commerce Minister 
— not by me.

What I am suggesting is—do not ap
point all the five members in a hurry^ 
and expand- your Secretariat. Do not 
add to the burden of the tax-payer, 
without commensurate turnover of 
work. There is a glamour in the Gov
ernment of India, even now, to appoint 
I.C.S. officers as Chairmen of Commis
sions. I ask Government not to fall 
into that trap. We did not appoint an 
I.C.S. Officer as member of the Plan
ning Commission, though the Finance 
Minister, an ex-I.C-S., is a member o f 
the Commission by virtue of his bein$ 
in the Cabinet.
' A  point was raised by my hon. 
friends Shri Gokulbhai Bhatt and 
Prof. Shah as to what will happen to 
the Tariff Commissioners after their 
tenure of office of three years expires. 
It is a point that we must examine as 
to whether some sort of pension or 
compensation should not be paid to 
them, so that they may not be tempted 
to nin for jobs elsewhere. Yesterday 
my hon. friend Mr. Sidhva talked 
glibly of the ex-Chief Commissioner 
of Railways. I then pointed out that 
an ex-Minister, Dr. Matthai, is in the 
employ of the Tata’s, th e  ban on 
seeking re-employment at present ex
tends only to members of the Union 
Public Service Commission and the 
Judges of the Supreme Court I men
tioned it on the floor of this House 
that it was a mistake on the part of 
Government to have allowed Mr. 
Bhakle to retire two years before he 
was due to retire and my hon. friend 
Mr. Sidhva will see..........

Shri Sidhva (Madhya Pradesh): We 
are not discussing Mr. Bhakle.

Shri B. Das: We are discussing
about technical men. You retire him 
two years ahead arid deny him the 
right to earn his livelihood in the 
Tatas?
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Mr. Deputy>Speaker: This is not sm 
issue which is germane to the dis
cussion.

Sliri B. Date It was Mr. Sidhva who 
raised it.

Shri Sidhva: I raised it in a differ
ent context.

Shri B. Das: you are parti
cular that a man should not take up 
any appointment after his retirement, 
you should pay him some compensa
tion. Let the House provide for it; I 
shall be very happy.

I do hope the hon. the Commerce 
Minister will see that the system of 
Imperial Preference disappears at 
least now and that further intema- 
tiongri agreements like Annacey and 
Havana which do not savour of Im
perial Preference, are entered into.

I do accept Prof, Shah’s suggestion 
about the Tariff Commission’s obliga
tory duties over cottage industries. 
The Planning Commission—I do not 
congratulate the Planning ' Commis
sion over it— ĥas allowed only Rs. 16 
lakhs to be spent for this purpose in 
five years.

An Hon. Member: Not 16 lakhs.
So many crores.

Shri B. Das: I am glad my friend 
sees crores where I see lakhs. He 
says it is 16 crores. I^et it be so. But 
I want that the Commerce Ministry 
should give a direction and a mandate 
to the Tariff Commission that the 
development of cottage industries 
should be one of the subjects, or may 
be the first subject, which should be 
dealt with at once instead, of ca rr :^ g  
on investigations over little things 
which our capitalistic system would 
require. ^

Mr. Deputy-Speaker: Shri R. Vela-
yudhan.

Dr. M. M. Das (West Bengal): Sir, 
no one from this side of the House is 
being called.

Mr. Deputy-Speaker: How can I call 
two persons at the same time? There 
is no question of this side or that side. 
I am giving an opportunity to one 
after the other. May I suggest that 
hon. Members will be short and 
sweet?

Shri R. Telayndhan (Travancore- 
Cochin); Sir, at the outset, may I sub
mit to you that I am not gohig to give 
^ny lengthy speech on this short Bill? 
But at the same time I have certain 
views regarding this Bill which had 
its genesis about five years back. I

was told that the Government had in 
view the formation of a Commission 
like this about five years before, and 
now it is going to take its shape. But 
it is my submission that whatever 
Commission or Board or individuals 
we may appoint, the result of it de
pends not on the personalities but on 
the character and the policy of the 
Government in power. We have seen 
that in the past the Tariff Board, 
which is in existence today, was fol
lowing certain policies which were so 
very inimical to the best interests of 
the country, the interest of the com
mon man and the interest of the mid
dle and the lower middle classes. We 
have seen with our own eyes that 
when certain industries were not even 
bom  the Tariff Board has come forth 
with protection and with all kinds of 
safeguards to such industries. It is 
not out of memory today that even in 
this House last year we accepted to 
give protection to a motor industry 
which was only in its formative stage 
at that time. Theferore, it is my hum
ble submission that whatever Com
mission we may appoint, the result o f 
it depends on the character of the 
Government, not on the character of 
particular individuals placed in those 
positions. But the Government in 
power is always thinking in terms o f 
personalities and individuals, not on 
policy, not on specific philosophy or 
ideology. In fact, it is the lack of 
such policy, of its own confidence, of 
its own power, of its own basic ideo
logies, which it follows.

Now, with regard to this Commis
sion, we have given it certain powers 
in regard to matters like the general 
level of prices in the country, the cost 
of living of specific classes o f people, 
the different sectors of the country’s 
economy, etc. These are vital prob
lems now affecting the country, prob
lems which will have to be solved not 
by a Commission or Board but by the 
Government as a whole. And they 
cannot be solved unless the Govern
ment altered its policy, its plans and 
the programmes which it contem
plates. Therefore, as my predecessor 
Mr. B. Das stated, matters like the 
Imperial Preference, which was in 
existence from 1934 onwards, and 
other surfi matters cannot be solved 
unless we change the whole character 
of the present Government which ia 
shielding the capitalists of the coun
try at the expense of the smaller 
businessmen or the middle-dass busi
nessmen and the common man of the 
country.

Mr, Deputy-Speaker: Does the hon. 
^Member mean that even in a socialis

tic economy no protection is neces
sary?
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Shri R. Velayudliaii: In a socialistic 
.«eoxiomy also we will follow certain 
definite, precise political economy 
which will be in the interest of the 
.people of the country.

Shri Kamath (Madhya Pradesh): 
What is that? Any plan?

Shri R. Yelayudhan: Of course we
^re prepared to give a plan to the 
country. In fact we have already sub
mitted a plan to the country and we 
are waiting for the next election to 
show to the country as a whole whe
ther we will act up to that or not. This 
is not the platform or the time to 
speak on that. But I may tell my 
iriends in this House that the Social
ists have a political economy, they 
have a plan for the country, and I cer
tainly know that without that plan the 
country is not going to get its salva
tion from the present economic bond
age, from the bondage of the capital
ists of the country, both inside and 
outside.

Mr. Deputy-Speaker: What has that 
to  do with this Bill?

Shri R. Yelayudhan; This Bill as 
-such deals with so many points re
garding the control of the economy of 
the country also. The Commission 
lias been given power to control the 
various economic activities in the 
country both with regard to trade £md 
industry.

Mr. Deputy-Speaker: I am afraid 
the hon. Member has misread the pro
visions. The general level of prices in 
the country has only relation to the 
grant of protection, not apart from the 
protection. The reference is to the 
effect of protection on the general 
level of prices.

Shri R. Yelayudhan: Sir, I thank 
you very much for your guidance. But
I put this particular matter because 
my friends wanted to know and inter
rupted me on that line and I there
fore wanted to give them an answer 
on that line.

Now I shall turn to the point itself. 
With regard to the question of giving 
protection to industries, my hon. 
friend Prof. Shah stated specifically 
about cottage industries as well as the 
small-scale industries in the coxmtry. 
These things come under review and 
scrutiny by the Government and it is 
the Government which gives instruc
tions to the Commission as to where 
protection is to be given to these small 
jscale industries. Even here it is just 
m y point that unless the Government 
alters Its policy and its programme the 
C om n^sion is not going to do any

benefit to the country. Therefore, m j  
point is that whatever Conunissiim 
with whatever lofty ideals or motives 
you are going to appoint, unless you 
change the present Government— în 
which I have not got any confidence at 
all—the object is not going to be 
achieved and there is no <ise appoint
ing such Commissions.

Take for example the Planning Com
mission whose report came forth the 
other day.

Mr. Deputy-Speaker; May I point
out to hon. Members that even in the 
first reading— I mean before reference 
of the Bill to Select Conmiittee—refef^ 
ence to the Planning Commission is 
not relevant. Of course it arises inr 
directly at that stage. But now aU 
these things are not relevant.

The Minister o f Commeree and la- 
dttstry (Shri Mahtab): All these obser
vations of the hon. Member are no 
doubt very weighty. But may I know 
whether they are relevant at this 
stage?

Mr. Deputy-Speaker: The hon. Minis
ter is very generous. I think they are 
not relevant even at the third reading.

Shri R. Velayudhaa: Sir, I shall come 
to the point.

Mr. Deputy-Speaker: The hon. Mem
ber should have come to the point 
much earlier. It is no good spending 
away the time and then saying that he 
will come to the point later and later. 
Let him confine himself to those points 
which arise out of the Select Com
mittee’s Report. If any points have 
been omitted, by all means let him re
fer to them,

Shri R. Yelayudhan: Sir, my re
quest to you and to the hon. Minister 
is that when they form this Commis
sion it should be given complete power 
to formulate its own policies without 
any intei^rence by the Ministry con
cerned, iSecause in the past there have 
been so many anomalies in the matter 
of tariffs. Therefore, my point is that 
the Commission should be an autono
mous body just like the Public Ser
vice Commission or even the Election 
Commission, which should not be in
terfered with in any way by the Minis
try and by the Minister who might 
have certain policy or interests in su(4i 
matters.
11 A.M.

Shri Goenka (Madras): I shall only 
refer precisely to*the Report of the 
Select Committee and I w ill mc&e niy 
suggestions for the consideration of 
the hon. Minister. It will be conceded
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[Shrf Goenka] 
by all ttarat the Commission should be 
absolutely independent. This is a 
]^int which has been laid stress by 
the Fiscal Commission also and I do 
not think that there can be two 
opinions on that point. In view of 
th a t I would like to make some sug
gestions. There is no doubt that the 
Select Committee has certainly im- 
iwoved the Bill.

Thi^ Commission is to consist of 
minimum three and maximum five. 
There is a proviso that the Govern
ment may appoint additional members 
fo r  a temporary period. As you know, 
the Fiscal Commissoin has recom
mended that the number should be 
minimum five and maximum seven. I 
will draw the attention of the hon. 
Minister to the functions of the Com
mission which are contained in clauses
11 to 15 of the Bill. If the Commission 
is  to perform those functions satisfac
torily then I say that the members of 
the Commission should be minimum 
five and maximum seven. The reason 
is that each one of the subjects that 
has been allotted to them and which 
they are supposed to discuss and give 
their opinion is a very vast subject in 
itself. Each one of the functions of 
ttie Commission is a subject for study 
and research and those functions can 
only be performed if there is enough * 
human material to do it and therefore, 
without dilating on that a.soect of the 
question, I suggest to the hon. Minis
ter that he should accept the amend
ment which I have given notice of that 
the number should be minimum five 
and maximum seven. It, is possible 
that for the next two, three, four or 
five years, vou may not require more 
than five members. The number five 
is also prescribed by the Select Com- 
Trtittee. This Bill is not intended lor a 
period of five, four or two years. This 
ia a permanent Bill on the Statute 
book. I am agreeable to the hon. 
Mmister even adopting that minimum 
-wdli be three and maximum five. I do 
not mind that and according to the 
«xigencies of the situation new r o b 
bers may be added from time to time 
imtead of limiting it to five and then 
irfler five or three years finding that 
five is not sufficient and then commg 
before the House with an amending 
Bill. I would therefore like to give 
the discretion to the Government to 
adjust this according to the exigencies 
of the situation but to take the powers 
now and here, so that there is no ques
tion of any amending Bill being 
tePOUght before the House.

My second objection 1b that the 
period lor which these members are to 
be appointed is three years and they 
cjBD be reappointed for a lurther period

of three years. I say this is a prevision 
which is wrong in principle because we 
want to maintain the independent 
character of the Commission. I am not 
attributing any motives when I say that 
if the reappointment of a member of 
the Commission is dependent upon the 
Government, then, human nature being 
what it is, they cannot apply the same 
amount of independence as they are 
likely to do when they do not depend 
for any benefit from the Government of 
any nature v/hatsoever. Let me make 
it clear. I am not suggesting that the 
reappointment would prejudice the 
minds of the members of the Commis
sion who would be highly placed per
sons but I would like this to be a final 
affair and not an affair left to the Gov
ernment to be decided from time to 
time. The analogy before me is the 
Tariff Commission of the United States. 
In the Tariff Commission of the United 
States every member is appointed for a 

' period of six years and its Chairman is 
appointed every year by rotation from 
amongst all members. I thought that 
was a very salutary provision in the 
United States’ Tariff Commission and I 
would like the hon. Minister to copy 
that; if not, I would like him to appoint 
these members for a period of five 
y^ars and there should be no question 
of reappointment whatsoever. This will 
be in consonance with the policy laid 
down by the Fiscal Commission and 
various other policies laid down by the 
Government in regard to judicial au
thorities and since this Commission is 
styled in the nature of a quasi-judicial 
authority, I think, they should adopt 
the same course as they do in the case 
of judicial bodies, where the appoint
ment or reappointment is not left to the 
discretion of the Government.

My other objection to the Bill is that 
there is a provision for two additional 
members to be appointed for a tem
porary period. This is a most objection
able clause in this Bill. Clause 6(3)* 
lays down:

“A  member of the Commission 
ceasing to hold office as such shall 
not hold any appointment in any 
private industry or undertaking for

-  a period of three years from so 
ceasing to hold office, save with the 
consent in writing of the Central 
Government.”
This is a very salutary provision in 

spite of what my hon. friend. Mr. Bhatt 
has to say. He pointed out that on the 
one hand you say that they are indepen
dent people of very high integrity and 
at the same time you place this restric
tion against them. 1  say in r^dy ’̂ e re  
are checks and counter checks, balances 
and counter balances in every thing. 
Otherwise the judges of the High Court
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are very independent, but then why 
should we have a Supreme Court and an 
appellate authority? After all in all 
these matters, although the integrity is 
there, honesty is there in a high office, 
nobody questions that. But it is a very 
salutary provision that for the next 
three years after relinquishing their 
office, they should not take any service 
in a private enterprise. (Interruption) 
Mr. Ramalingam Chettiar tells me; 
*‘Why do you allow them with the acv- 
ceptance of Government?” Personally 
I would like to omit it, but if a certain 
special contingency arises in which it 
may becomc necessary, I do not -mind if 
the Government have this provision. 
The provision in clause 6(3) is a very 
salutary provision but my point was 
that they were appointing these two 
-additional temporary members and they 
are also subject to this disqualification.

The Select Committee when adopting 
<;lause 4 have said:

“'Although we do not propose to 
make any changes in this clause, we 
recommend that except where 
necessary officers of the Govern
ment in the administrative services 
should not be appointed as mem
bers of the Commission.”

The Select Committee, although it 
has not changed any of the provisions 
o f the Bill, has laid down a principle 
that no Government servant, as far as 
possible, should be appointed as a mem
ber of the Commission for this tem
porary period. Then, you necessarily 
have got to go to the industry or other 
people who answe^ the qualifications 
prescribed for a member of the Com
mission in this Bill. With that dis
qualification, can you get the right tyi>e 
of persons? A man sits on the Com
mission for three months: thereafter for 
three years, he cannot be employed in 
any industry. Then, it is suggested that 
free consent should be given. Why 
should free consent be given? It is a 
contradiction in terms. I would beg of 
the hon. Minister to do away with this 
clause providing for the appointment of 
temporary additional members. If he 
does that, that would be a very salutary 
change which he will be making in this 
Bill. I would beg of him to consider 
that aspect of the question. I have given 
notice of that amendment als*b.

In regard to clause 11 much# was 
said in this House particularly by my 
hon. friend Shri Bhatt. that Govern
ment should not have the right to re
fer cases to the Commission for wi- 
•Quiry and report, and that it should be 
teft to the Tariff Commission to eii- 
quire into any case which is re ferr^  
to tTiem. I do not know why ^ y b od y  
rtiould not allow the Central Gk)vep- 
ment \n the first instance to examine

the cas2s and tbe^ |pt them before 
the Tariff Comfips^od. After all, all 
Irivolous applications need not be en
quired into by the Tariff Commissioi4 
and the Tariff Commission’s tune 
wasted upon them. There must be 
some preliminary enquiry. After all, 
there must be a primu Jacie case 
before it goes to the Tariff Conmiis- 
sion itself. There are hundreds of in
dustries and hundreds of those who 
are money changers and not indus
trialists, and whose job is to make tem
porary money and it will become a 
fashion for every one of them to go to 
the Tariff Commission and ask for pro
tection. Where will be the limit? 
Therefore, I suggest that this provi
sion that the Government must en
quire befr^re they ask the Commission 
to enquire and report is a salutary 
provision which must find a place 
there.

Then, there is one objectionable 
clause, clause 11(a). namely:

“ grant of protection (whether
by the grant of subsidies or the
levy of protective duties or in any
other suitable form.”
This term “ any other suitable form* 

is very very comprehensive.
Prof. Ranga (Madras): Subsidy.
Shri Goenka: Subsidy may be given. 

Subsidy is provided; protection is pro
vided. Let me be quite clear, I would 
like to have a categorical answer 
from the hon. Minister ^ ^ ^ e r  there 
may b e ' quantitative restrictions a ^ .  
Quantitative restriction is ' a thing 
which is not approved by the Fiscal 
Commission, and which is a dangerous 
weapon in the interests of the con
sumers. which cannot be ignored by 
the Government. I do not want to 
waste the time of the House by refer
ring to the para with regard to quanti
tative restrictions in the Report of the 
Fiscal Commission. But, let me say 
this that if you have quantitatiye' re^  
trictions. then, you can just write otr 
the interests of the consum e^ 
because nobody will bother about the 
quality of the goods and people wm 
have to buy something which is avail
able. Why should the consumers be 
made to pay unnecessarily when an 
industry is not likely to compete with 
other industries in due time? One 
principle which has been laid down is 
that protection will be granted to su<* 
industries which can stand on ^ e tt  
own legs in due course of time M e «  
is a case where, if you apply ^^e 
ciple of quantitative 
which is of course agw n^ all 
policy, the interests which you are 
going to serve, namely the interests o f
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LShri Goenka]
Qm  citizens and people of this covmtry, 
wiU be jeopardised. Thet^ore, 1 
would like to know whether it is the 
intention of the Government to 
Quantitative restrictions under this 
(dause which mentions “ any other 
suitable form” . I cannot conce.’-̂ e of 
any form in which protection cou be 
given except by protective duty or 
subsidy. A friend told me that they 
am id  do it by reducing railway 
freight That is not a subsidy which 
ttie Tariff Commission can suggest 
That cannot be suggested by the Tariff 
Commission because it is a matter oi 
Bailway finance and matter of policy 
et the Government.

Then, I come to clause 16 relating 
to decisions taken by the Government. 
I  would like that the Government 
^ o u ld  take a decision within a couple 
of months rather than three months as 
provided in this report. After aU, the 
Government studies the matter before 
it refers it to the Tariff Commission. 
The Tariff Commission’s report comes 
to Government. I would not like to 
allow any delay and therefore I would 
like the decision to be taken within a 
couple of months. I think a couple of 
months should be ample and sufficient.

These are all my observations. I 
congratulate the hon. Minister for 
bringing this very urgent measure 
before the House, although they have 
not taken decisions on the other re
commendations of the Fiscal Commis
sion. 1  would certainly like them to 
take decisions on all the recommenda
tions as early as possible. The report 
was submitted to them in June 1950; 
w e are in August 1951. Fifteen 
months have elapsed since the report 
was submitted. We were promised 
that the Fiscal Commission Report 
will come before this House for dis
cussion. Had we discussed the Fiscal 
Commission Report, a lot of discussion 
which we are having on this Tariff 
Commission Bill might have b ^ n  
avoided. I would like them to bring 
lliat report before the House for dis
cussion and also to take ’decisions 
upon the other recommendations of 
the Fiscal Commission as early as 
possible. A lot of time and money 
has been spent on the report of the 
Fiscal Commission; let it not be one 
of the documents in the archives of 
the Government, without any action 
being taken on their recommienda- 
tions.

Dr. M. M. Das: As the debate ad
vances, the scope of discussion 
becomes narrower, specially for a 
Junior Member like myself and one is 
nervous or afraid of repeating what 
bas already been said in favour or

against the provisions of this Bill..Any
way, I beg to refer to a very impor
tant and pertinent question, which, in. 
my opinion, has been ne^ected or 
rather has not been seriously consi
dered by the Select Committee. That 
is the question of the protection of the 
interests of the consumers. As we- 
Imow, all protective duties imply or 
impose an additional burden upon the 
consumers except in cases where an 
import duty is converted into a protec
tive duty. It is the price that has to 
be paid by the consumers for the in^ 
dustriar development of the country. 
The primary duty of a Tariff Commis
sion or a Tariff Board, by whatever: 
name we may call it, is to give suitable 
protection to certain industries which 
wiU accelerate the industrial develop
ment of the country. The interest, or 
rather, the protection of the interests 
of the consumers is only secondary 
or subordinate to this primary duty o f 
function. But judging from the cir
cumstances prevailing in our country 
today, it is my considered opinion 
that the protection of the interests o f 
the consumer should be made the pri
mary concern of the Commission. TTie 
obligation of being ever-vigilant of the 
consumer’s interests should not be  
made subordinate to or secondary to 
a ^  o^ er  consideration, under any 
circumstances. In this unfortunate 
country, the Government takes its 
dues, rather collects its dues, with a 
strong hand. The commercial and in* 
dustrial people bully the Government 
and practically combel Government to 
give them their pound of flesh, and- 
perhaps much more. Labour puts 
forth its demands, threatens Govern
ment and ultimately prevails upon 
Grovernment and the public to give 
them what they consider their legiti
mate dues. It is only the consumer 
who suffers silently and calmly and 

submits to the arrogance and greed of 
these three sections.

Mr. Deputy-Speaker: Is not the inter
est of the consumer also provided for 
by the Bill, in clause 14(2) (d) where it 
is stated that the Commission shall

“ the likely effect of a protective- 
tariff or other form of protection 
on the interests of the consumer or 

pf y;idustries using the commodity 
in question, as the case may be;”
Dr. M. M. Das: Yes, it has been men

tioned in the Bill. But it has not beenr 
assigned an important or prominent 

place in the duties of the Tariff Com?* 
mission.

Mr, Deputy>Speaker: Where should 
it be placed?
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Dr. Bf. M. Dw: It should be given 
more importance. As it is, it has been 
subordinated to the interests of the in
dustry.

Dr. Deshmnkh (Madhya Pradesh): 
Even legal provisions do not give pro
tection to the consumer. He is the 
beast of burden who always has to 
bear the additional burdens of protec
tion.

Mr. Depnty-Speaker: Protection al
ways implies some additional burden 
on the consumer. But undue bu rd ^  
ought not to be imposed. The hon. 
Member can go on. I only wanted to 
point out that there is a provision re
garding the consumer’s interests.

Dr. M. M. Das: Only a few more
observations, Sir. As I was saying it 
is only the consumer that meekly sub
mits to the arrogance and greed of the 
other three parties. Therefore I sub
mit that to look to the interests of the 
consumer shquld be made the primary 
responsibility of the Tariff Commis
sion. This should be clearly laid down 
in the Bill itself and should not be left 

to the mercy of the Commission.
The Select Committee to which the 

Bill was referred h^s made or pro
posed many important changes. But 
the Select Committee has not been un
animous in its recommendations. Out 
of the 18 members, excluding the 
Ministers and Deputy Ministers, four 
have submitted minutes of dissent and 
these minutes of dissent have raised 
very important Cjuestions which should 
be given consideration by this House.

The most important change which 
in my opinion, has been made by the 
Select Committee is in connection with 
the appointment of members of the 
Commission. Two disqualifications 
were laid down in the original Bill to 
the appointment of candidates as 
members of the Commission. The 

first was that a Member of Parliament 
would not be eligible. Secondly, no
body who has got any direct or in
direct financial or commercial inter^t 
in any industry or industrial under
taking would be eligible to be ap

pointed a member of the Commission. 
So far as the first disqualification is 
concerned, the Select Committee has 
been very kind and it has dispensed 
with that disqualification. So Mem
bers of Parliament are now eligible to 

be appointed members of the Tariff 
Commission. This is a very welcome 
change.

With regard to the second disqualifi
cation, Hiere was a proviso in the ori
ginal Bill which says that the mere 
holding of a share will not be regarded

a disqualification. But the Select 
Committee has removed this proviso. 
With the omission of this di^ualifi- 
cation clause, this clause has become 
more general iriT its character and 
meaning and more sweeping in its 
application. The clause as it stands 
now, as amended by the Select Com
mittee, leaves the entire matter into 
the hands of the Government and to 
the Government’s discretion. It seems 
to me that it would have been better 
if the* original proviso had been re- 

-tained by the Select Committee.

Then, as regards the conditions o f 
service of the members o f the Com
mission, they were indeed harsh and I 
had expected that the Select Com
mittee would make some changes so as 
to reduce or to mitigate the harshness 
or stiffness of these conditions. First
ly, the duration Of the service has 
been very brief. A  member has to 
serve on the Commission only for 
three years. If his work is done to 
the entire satisfaction of the Govern
ment then he will be given an exten
sion of service but that too will b e '  
only for another term and not more. 
So the maximum tenure of service is 
not more than six years. And then he 
has compulsory rest for three years. 
That is to §ay, the member is not 
allowed to accept any service under 
any private firm. This matter has 
been very elaborately dealt with by 
many hon. friends here and arguments 
for and against the provision have 
been advanced. I, however, feel that 
unless these conditions are changed it 
would be difficult for Government to 
select from among the candidates, 
because there will be scarcity of candi
dates offering themselves for being 
appointed on the Commission. Only 
two categories of peonle will probably 
offer themselves as candidates for 
membership of the Commission. They 
are Government servants and pro
fessors in the universities and col
leges. I do not think it will be a 
healthy thing or that it will serve the 
best interests of ^he country if the 
Government confined the selection of 
members to these two ratpeon><; of 
people only. Regarding this particular 
clause, I would like to have a point 
cleared by the hon. Minister. I want 
to know whether the (iisqtJalification, 
that a member after he has relinquish
ed his office will not be allowed to 
accept service under any private firm, 
is also applicable to the temporary 
additional member who will be 
appointed under the proviso to clause

Shri Kaimarkar: At the moment it 
is applicable.
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Dr. M. M. Das: I would like to know 
■whether it is aiso appUcable to the 
members who may be removed fr<OT 
tlE« service under clause 7. This Bill, 
as it has emerged from the S el^ t 
Committee, contains nothing which 
prevents this disqualification from 
l>eing applicable to these two classes 
o f  persons.

The Select Committee has not pro
posed any change in clause 8  regard
ing the appointment of officers and 
ser\^ants of the Commission. , They 
have only recommended that appoints 
ments above the pay of Rs. 300 a 
month should be made through the 
Public Service Commission. I think 
this recommendation of the Sele^ 
Committee should be incorporated in 
the Bill itself and the appointment of 
officers above the salary of Rs. 300 
per month should not be left to the . 
rule-making powers of the Govern
ment.

In this connection, I want to refer 
to anotiier important point. I am not 
at all happy with the word “ servant”  
as it occurs in this particular setting.

' The employees of the Commission 
have been divided under two cate
gories—officers and servants. I sub
mit, that it is a very unhealthy dis
crimination that has been made here.
I fully appreciate the necessity of 
differentiation between the employees 
o f the Commission into two categories 
in order to ^ ve  effect to clause 19 of 
the Bill which says that the highly 
paid officers with responsible work 
should be deemed as public servants 
according to the meaning of the Indian 
Penal Code. I am not at all happy 
over this word “ servant” . I appeal to 
the hon. Minister to substitute some 
other suitable word in its place. They 
are servants of whom? If the answer 
that they are servants of the Govern
ment, then my question is, are not the 
officers also servants of the Govern
ment? Everyone under the Govern
ment is a public servant. Why should 
such a nomenclature be used to differ
entiate the low-paid employees from 
the highly paid officers? I have given 
notice of an amendment to substitute 
the word “ servant” by the word “ other 
employees”  and I hope the hon. Minis
ter will find it possible to accept it.

Prof. Raaga: I am glad that the
Select Committee has said that the 
number of members of the Tariff 
G^pmmission should, if necessary, he 
iiicreased to five if and when the Gov
ernment think fit. I am not in agree
ment with those friends who say that 
It should not be increased at all. As 
we till now only a certain in
ter^! haf come to be r^^esented in

the personnel of the Tariff Board evo* 
since its establishment and  ̂they were 
people directly interested in industry 
and commerce. For a long time some 
of us have been pressing for represen
tation on the Tariff Board of those 
who are specially conversant with the 
conditions prevailing in agriculture 
and with regard to cottage industries 
but we have not succeeded so far. I 
want that the Government should take 
this opportunity to provide represen
tation for such people also, so that 
these interests may feel confident that 
whenever any question affecting them 
comes up for discussion before the 
Tariff Commission— and it is very diffi
cult to conceive of any question which 
Will not affect the interest of the agri
culturists and cottage industries— there 
will be people on the Commission who 
would be conversant with their condi
tions and would be able to give the 
benefit of their advice and experience 
to the Commission, thus protecting the 
interests of these two classes at 
people, *

Secondly, I am also in favour of the 
provision that the Government should 
have power to appoint temporary 
members, if they found it necessary, 
so that it would be possible for them 
to ensure that there would be mem
bers, even though temporarily ap
pointed to the Commission, who would 
be able to bring to bear on the discus
sions of the Commission their experi
ence of that particular industry which 
for the time being is under discussion 
before the Commission.

I am in agreement with what my 
friend Mr. Das said in regard to the 
need for protecting the interests of the 
consumers. I am also in favour of the 
Government taking sufficient care to 
see that the interests of what are 
known as joint producer* are protect
ed. Take for instance the agricul
turist who produces cotton which later 
goes to the textile industry. The tex
tile industry may go before the Tariff 
Commission for protection but what is 
to be done with regard to the produ
cers? Should not their interest also 
be protected?

There are agriculturists who pro
duce so many things which are produc
ed by the protected industries. 
Necessarily they have to pay a higher 
price for those protected commodities: 
for otherwise they can get them cheap
er through imports. When they are 
being taxed in this way through high
er prices for the protected commodity, 
necessarily the cost of nroduction o f 
their own agricultural product will go 
up. Should not the Goyenujgtmt and 
the Tariff Commission N ee into coi^^
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•deration their interests as well and 
provide for their benefit or advantage 
as joint producers in like manner as 
th e y . provide for the ultimate produ- 
SJW, the industrialist.
i I am all in favour of reta in !^  the 

jivords “ in any other suitable form” . I 
was su rprise  to find Mr. Goenka 
opposing this phraseology, because he 
should know as an experienced busi
nessman that there are industries like 
cottage industries which cannot be 
protected in the usual fashion and 
which will have to be given assistance 
in various other forms. Take for ins
tance blankets and woollen goods for 
which the Defence Ministry places 
orders. There are certain specifica
tions which it may not be possible for 
cottage industries to satisfy, in which 
case it must be possible for the Tariff 
Commission to recommend that the 
standard of specifications should be so 

altered as to - approximate to the 
standards of utility, so that it might be 
possible for Government to purchase 
the cottage industry products. There 
was what is known as a price differen
tial in the pre-war days. This price 
‘differential was in favour of the 
Indian industrial products up to ten 
per cent, and to that extent the Stores 

A partm ent was ready to pay the 
higher price to Indian products ais 
compared to imported commbdities. 
"Similar assistance may have to be re- 
•commended by the Tariff Commis
sion and the Government and that is 
why I feel that all these things wUl 
i>e embraced by this phraseology. 
(Interruption) Let me finish my 

argument before the hon. Member 
interrupts me. That is why I wish to 
<ive a latitude to the Commission and 
the Government.

Shri Goenka: I wanted to tell ProL 
Ranga that it is nol the function of the 
Tariff Commission to tell Government 
at what price they should buy and of 
what quality. It is for the Govern
ment to safeguaid the cottage indus
try and Government should do it. I 
am at one with him but it is not the 
function of the Tariff Commission.

Prof. Ranga: I know all that. I ca î 
only tell my hon. friend that all these 
things came up for discussion in the 
Cottage Industries Board and we 
found that if the Tariff Board had 
made a similar suggestion it would 
have strengthened our hands in our 
dealings with the Defence Department 
and various other consuming de
partments. That is why I want the 
latitude to be given to the Goyem - 
ment as well at the Commission.

Paadil Tlitfnff Das BIwrgava: W h j
canUugr not do it now?

Prof. Ranga: There is notiwig ta
prevent them from making such a re- 
coHimendation. But if you remove 
these words you would prevent tiie 
future Tariff Commission from mak
ing such a recommendation. That is 
why I want the words to remain as 
they are.

I wonder whether three years is wjt 
too short a period and whether it 
would not be possible to raise it to five 
years so as to get competent and re
liable people 1;o come into the Com
mission, so that they can take the risk 
of giving up their earlier responsibil
ities and not taking ud responsibility 
in private industry for some years to 
come, after giving? uo their oosition on 
the Commission. I see that it is quite 
possible for Government to reappoint 
people. What would happen is that 
you would condition to some extent 
the independence of the members and 
it is much better to give them a longer 
tenure of office, so that their independ
ence can be assured. At the same 
time I am not in favour of the sugges
tion made by some hon. Members that 
the Commission should be kept entire
ly independent of the Government. It 
would be going the wrong way. Even 
if the Con$a*ess Government were to 
go out and some other party Govern
ment were to come into existence, the 
Government in power for the time 
being, being the highest representative 
of the people should certainly have 
some control over the Commission in 
regard to the appointment of mem
bers, dismissing of members who may 
be found undesirable or incompetent 
or in setting a limit for appointments.

Some hon. Member has suggested 
that in the reference to be made to the 
Commission Government should not 
come in. My hon. friend, Mr. Goenka 
has already answered it, I think, satis
factorily, but at the same time I would 
like that some freedom should be given 
to the Tariff Commission arid that is 
that it should be open to the Tariff 
Commission to entertain any applica
tion for protection, or in complaint 
against a protection that has already 
been given because of its deleterious 
efferts upon that industry, upon the 
consumers, upon, the joint producers 
and upon the joint consumers, that»is 
the agriculturists themselves. It is 
open to them to consider it or not. I f 
they were to give their consideration 
to any particular matter that may be 
brought before them and they were to 
think there is sufficient groimd for 
them to go into that matter, then it 
will be open for them to send it to ttie 
Government for Government’s consi
deration, and if Government and tiip 
Tariff Commission were to agree joint-
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| 7  that, that particular matter deserved 
their detailed investigation, they may 
go into it. I would like my hon. 
friend, the hon. Minister and also my 
lion, friend, the Deputy Minister to 
consider the possibility of including a 
clause to this effect so that the Tariff 
Commission might have that privilege.

I am glad that this provision for ap
pointment of assessors has been made, 
but I would like my hon. friend, the 
hon. Ministw to give us an assurance 

that whenever questions relating to 
agriculture and cottage industries 
come up for discussion before the 
Tariff Commission a sufficient number 
o f people representing those industries 
wiU be appointed as assessors. Similar
ly, I am also anxious that as often as 
possible it should be possible for them, 
and they should be willing also, to in
vite the representatives of the work
ers of the industries concern^  to 
come in as assessors so that the 'work
ers also will have the satisfaction that 
their interests are being sufficiently 
safeguarded.

The question of quantitative restric
tion was raised by my hon. friend, Mr. 
Goenka. I do admit that quantitative 
restriction sounds rather dangerous 
and it is not viewed with favour by 
the International Trade Organisa^on 
and the various conferences of trade. 
But it is quite possible that there may 
be occasions when quantitative restric
tion also may have to be resorted to in 
the interest of the industry itself. 
There may be certain industries, for 
instance, the oil-crushing industry, or 
even the sugar cane industry in cer
tain States where there is too much of 
growth, too much of a cut-throat com
petition amongst themselves. They 
have to be helped in spite of them
selves. Therefore, they have got to be 
told, “ Look here, there is scope for so 
many factories alone in such-and-such 
a  State. If need be, you shift some of 
your factories to some other States. 
You cann ot......... ”

Shri Goenka: We are talking of im
ports from other countries. <^antita- 
tive restriction on imports— not bet
ween State and State.

Prof. Ranga: I stand corrected. So 
tar as internal production is concern

ed, certainly it should not be beyond 
the purview of the Tariff Commission 
and the Government to see to it that 
they can regulate the growth, expan
sion and also the internal manage
ment of any particular industry and to 
t ^ t  extent I want the Government and 
Hie Tsffifl Commission to have that 
mach of latitude and power.

I ami in favour of protection onljT 
in this sense that we sere anxious to  
develop a welfare state, or rather w  
want to turn the present state into a. 
welfare state; in order that we should 
become a satisfactory welfare state 
and encourage our industries to 
develop themselves to their maximum 
iwssible extent and thus serve our 
producers as well as consimiers in̂  
this coimtry we want to give them pro
tection. But when giving protection, 
we should also take sufficient care to 
protect the interests of the consumers^ 
as well as the producers and the joint 
producers and the semi-manufacturers.

Lastly, I want to know whfft my hon^ 
friends would mean by the word- 
“ industrjr” . Do they mean in their 
conception of industry the inclusion o f 
agriculture and cottage industries o r  
not? It is quite possible that cottage 
industries are included in it but I  
would like to have a definite assur
ance. In regard to agriculture also, I  
would like to have an assurance. As 
I see it, in some of the provisions they 
have themselves stated to that effect. 
For instance, in clause 14 they have re
ferred to “the principal growing, pro
ducing or manufacturing regions of 
India . Evidently they were thinking- 
o f agriculture too. Then again in 
clause 14(l)(d) they say:

“ the price which may be deem
ed to be the representative fair 
selling price for growers, producers 
or manufacturers in India in -res
pect of the industry claiming pro
tection” .
This encourages me to think that in 

their conception of industry as con
ceived of in this Bill agriculture also 
may come within its purview. If that 
is so, I would like my hon. friend the 
Minister to give us this assurance 
that.......

Mr. Depaty-Speaker: In clause 14, 
sub-clause (3) (g) also it is stated:

“ The use in the industry of indi
genous products, whether raw or 
manufactured” .
That also gives an indication.
Prof. Ranga: Thank you. Sir. That

is what I wanted my hon. friends to 
say, because it would have been very 
much better if they had included it in 
the definition of the word “ industry”  
here; by saying that “ industry” in
cluded such-and-such things, it would 
have left no scope for doubt at all. I 
suppose it is too lat^ for them to in
clude any such definition rtow to make 
good that lacuna, but I would like my 
hon. friend to make a categorical ata^- 
ment and give us that assurance.
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. The IBaMer d( Staie f«r FariiaMsa- 
tary  AlTalrs (Shri Satya N anyaa 
SiBha): I beg to move:

“That the question be now put.”
Mr. Depoty-Svieaker: The question

is:
“ That the question be now put.”

The motion was adopted.
Sliri Mahtab: I do not think at tUs 

stage I should be expected to give a 
detailed reply to all the points which 
have been raised in the course of this 
discussion. I admit a number of 
learned discourses have been delivered 
here with regard to various forms of 
li^tection, nationalisation, socialises 
tion, and also at the end, by Mr. Vela- 
yudhan, removal of Gk)vernment. I 
am very sorry to say that these 
measures cannot be reasonart)ly provid
ed for in this Bill. This Bill is con
fined only to a particular matter, 
namely the protection of industry by 
means of tariff, and obviously this Bill 
cannot provide for various points 
which have been raised in this House.

I would refer only to two or three 
points which relate to the general prin
ciple underlying this Bill. First of all, 
the conception of Government vis-a- 
vis the Tariff Commission. It has been 
suggested that aU applications, when 
they are submitted to Government, 
must be sent to the Tariff Commission 
for investigation and the Canadian 
lirw and the Australian law have oeen 
cited in this connection. I may very 
respectfully submit that all those laws 
do not make it compulsory that all the 
applications must be forwarded to the 
Tariff Commission. All those laws 
make it coinpulsory that wheneveY* 
Govemrfient will think of giving any 
protection to any industry the case 
must be referred to the Tariff Com
mission. There the compulsion comes 
in the case of the Government fii;st of 
all thinking of giving protection to 
some industry. The prima facie case 
must be established by the Govern
ment themselves and in the Fiscal 
Commission Report, which Shri Gokul- 
bhai Bhatt seems to have read very 
closely, it is laid down that it should 
be the function of the Government 

'normally to take the initiative in the 
matter. There also Sir Percy Ashley’s 
pamphlet has been referred to in the

• Fiscal Commission Report. Therein 
Sir Percy Ashley has definitely held 
that the question of tariff must always 
be a matter of political policy: It can 
never be otherwise. That being the 
case, that word “may”  should be there 
with ttie definite understanding that 
prima fade Government must decide

whether any industry requires pro
tection or not, and even if it so re
quires whether in the interest of state- 
policy that question of protection, 
shpuld be considered or n ot

Otherwise, dangerous situations^ 
might arise in which the interests o f 
the nation might be jeopardized. I do- 
not think there is any parallel any
where to compel the Gk)vemment to re
fer to the Tariff Commission the case 
of any industry whenever it comes, 
forward. That is an absurd proposi
tion.

With regard to the composition o f  
the Tariff Commission, it has been, 
suggested that the provision restrain
ing members of the Tariff Commission 
from entering into service in a private^ 
firm should not have been there, but I  
respectfully submit that this is a- 
salutary provision. I do not think o r  
any kind of misbehaviour on the part 
of the members. I must presume that, 
the members will behave very proper
ly because their choice depends on us 
and certainly Government wiU choose 
men of very high integrity who are 
not expected at any time to mis
behave. But the question is how the 
public will look upon it. It is not only 
the case that justice is done but as one 
Judge has rightly remarked, the publie 
must feel that justice has been done.
If a member of the Tariff Commission,, 
even though he disposes of a case very  ̂
satisfactorily and very impartially,, 
accepts service immediately sifter dis
posal of that case under that very in
dustry concerned, then the public will^ 
be entitled to suspect his conduct. W e 
should not give any scope to the pub
lic to have any kind of suspicion. It 
is in the interest of the atmosphere, 
for creating a better artmosphere for  
the work, that the provision has been 
made and it should not be taken excep
tion to, especially after knowing that 
there is a similar provision in the 
Constitution with regard to the Judges 
of the High Courts and members of the 
Public Service Commission. I thought 
that in view of this Mr. Gokulbhai 
Bhartt will withdraw his* objection, but 
I was surprised to see that he did not; 
on the contrary, he went on arguing 
that since that kind of provision is not 
there in the case of the Ministers, such 
a provision should not be there in the 
case of tjie members of the Tariff 
Commission. I wish that that kind of 
provision had been there in the case of 
the Ministers also and I would suggest 
thart that kind of provision should t e  
made with regard to all public ser
vants beginning from the Minister 
downwards, because it is a very 
salutary provision. Simply because it- 
is not there in the ,case of the Winis— ,
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IShri iVIahtabJ
ters, one should not ask that it should

- abolish^ in the case o f members of
Commission, I should 

think tha*t the argument should be the 
oiher way and I would certainly wel- 

* conie Mr. Bhatt if he brings forward 
such a measure and he will have my 
full support, I may assure him.

Then some important points were 
regard to quantitative res- 

tortions on imports. I do .lot UiMt 
I n e ^  go into them at this stage

* expression ‘and other
- suitable forms of protection’ should be 
there Apart from subsidy and tariff

off protection. I can remember 
off-hand the case of the soda ash in- 

Boafrd recommend
ed that the railway freight for carry
ing coal to the place of the soda 2 h 
industry should be reduced. Of course 
we recommended to the Railway Board 
to do this and the Railway Board has 
not yet considered it and given effect 
to our recommendation. But that is 

' - What I . âv is that it

sion to recommend various forms of 
protection. They might recommaid 
that in some cases the tax might be 
reduced. In some States there are 

are hittingthe industry and putting them to a 
considerable disadvantage, in those 
cases. It sho^d be open to the i , r m  
Vomrnission to recommend that the 
rtax should be lowered. Prof. Shah in-
an^hP^'h Committeeand he began to describe the various

Protection. We thought that 
It would serve our purpose if we put in 

suitableTorm of protection\ It would not hit 
Assuming That there

IS no other form of protection, does 
not hit us in any way. So, that ex
pression should be there.

With regard to the number of mem
bers of the Tariff Commission, it has 
been suggested— and I think it has 
been rigntly suggested—that the ap
pointment (tf additional members 
might probably create some difficulty 
because of the provision *hat ixfter ap
pointment these gentlemen will not be 
entitled to appointment in private 
firms. In view of that, it is possible 
that the right type of additiqnarl mem
bers may not be found and even if 
they are found, it may be that Gov
ernment may be compelled to give 
them permission to seek appointments 
here and there. That might create 
some baffling situation. I have before 
me the figures of the number c»f cases 

'^tronsidered, number of cases rejected 
number o f cases approved by th«

Tariff Board e^er s ia ^  its ihceptioii, 
and I find that in the cdurse of the Ijfc  ̂
several years there was only c ne o c c^  
sion on which an additional member 
was appointed; otherwise, the whole 
work has been carried on with three 
members. Therefore, I do not agree 
that the minimum should ne raised to 
five, because I do not see that there is 
work for more than three members. 
The hon. Members must have read the 
Planning Commission’s espe
cially the first Five Year Plan. l:i that 
Plan, they have relegated industry to 
the background and put agriculture 
first. That being so, it should not be 
expected that in the coming five years 
there wUl be a number of industries 
coming up for protection and a num
ber of cases actually coming before 
the Tariff Commission. TaKing all 
these factors into consideration, I am 
inclined to think that the minimum 
number should be three. The ques
tion is about the maximum. It has 
been suggested that the maximum 
may be raised to seven. Government 
can appoint as many as they like and 
if hon. Members insist on seven. I have 
no objection. But in view .-f the fact 
that additional members might (reate 
difficulties, if hon. Members want that 
that provision should be omitted, as 
Government we have no objection to 
the omission which can be dDne when 
we come to that particular clause.

Prof. Banga: How about including
‘agriculture’ in the definition?

Shri Mahtab; The question of agri
culture was specifically considered in 
the Select Committee and as the De- 
puty-Speaker rightly pointed out, the 
expression “ use of indigenous pro
ducts, raw or manufactured”  was in
troduced in order to give protection to 
agriculturists. Whe.nev^er ^e refer to 
consumers, I do not think we refer to 
absolute consumers. There are no 
consumers who do not produce any
thing and only consume. That is an 
impossible proposition. When Dr. 
Deshmukh interrupted and suggested 
that consumers are always treated as 
beasts of budren. I was wondering 
to whom he was referring. As a 
matter of fact, a consumer is a produ
cer in one resoect and a 'onsumer in 
another respect. Therefore, there is 
no absolute consumer.

Mr. Depnty-Speaker: He was refer- . 
ring to professional gentlemen.

Shri SondU (Punjab): Are the
Ministers consumers?

Shri Mahtalb: I think what was 
wctrking in his mind was the case o f 
the agriculturists. Tlwre is •
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conflict between agriculture and in
dustry. This is a known fact and some 
people say that the fight between 
Bavana and Rama is symbolic of the 
conflict between industry and agricul
ture.

Dr. Deshmnkh; Here the 
Commission is the Hanuman.

Tariff

Shii Mahtab: In this Bill we have
provided for a harmonious woridng.

Mr. Depaty-Speaker: Is not the
agriculturist indirectly protected -if the 
product of agriculture happens to be 
the basic raw material of industry?

Shri Mahtab: Therefore, this Bill
has taken into account the conflict 
between the interests of the agri
culturist and the interests of industry 
and it has made provision fur some 
harmonious adjustment. Unless that 
harmonious adjustment is mafde, I do 
not think that a country like India can 
prosper in spite of all kinds of protec
tion to industries, because agricul
turists form the bulk of the popula
tion and unless the interests of the 
agriculturists are protected no amount 
of protection to industries can help 
them. Even in highly industrialised 
countries like the U.S.A., tne interests 
of the agricuitiirists ai*e protected. As 
far as I know, in the U.S.A., however 
much it might appear to be indus
trialised, the bulk of the population 
are agriculturists. Therefore, they 
always take into account I he interests 
o f agriculture also. In this case, 
similarly, whenever the TanifE Com
mission will consider the case of an in
dustry it will take into account the 
interests of agriculture and by some 
means give help to the industry v/fth- 
out affecting the legitimate and 
reasonable interests of agriculture.

With these few words, I recom
mend that the Report of the Select 
Committee may be considered. But 1 
am very sorry to say that 1  do not 
think the rules provide for the kind of 
debate we have had on this occasion 
because the Report of the Tariff Com
mission in any circumstance cannot be 
rejected by the House and I think the 
House will now proceed to t'le clause 
by clause consideration. I do not 
know whether this motion will be put 
to vote. If it is nut to vot^. then I re
commend that the motion be adopted.

12 Noon

J fy .  Demil^-Speaker: The hon.
Minister is anxious that we should 
get to the clauses and for that purpose 
he wants the motion to be mit early.

The quesion is:

provide for the 
estabhshment of a Tariff - Com
mission and to regulate its duties 
and functions, as reported by the 
Select Committee, be taken in io - 
consideraftion.”

 ̂ The motion was adopted.
Clause Z.— (Definitions.)

Shri Jhimjhimwala (Bihar): I beg to> m ove;

In page 1 , after line 11, insert:

“ (bb) ‘Industry’ includes cottage 
and small scale industry” .

Who said
No . Industry”  includes all kinds 

of industries—whether cottage . or 
small scale.

Shri Jhu^hunwala: I am inclined
/?N because sub-clause
(1) (f) of clause 14 says: “the effect
of protection, if granted to an in
dustry. on other industries, including 
cottage and other small scale indus-' 
tries. That it was found necessary- to 
m ^ e  it clear by saying “ including 
cottage and other small scale indus
tries implies that the word “ indus
try does not include cottage and 

industries; so I have 
tabled this amendment.

Mr Deputy-Speaker: I am afraid
the hon. Member has misunderstood 
tte meaning of that sub^l'ause. 
What is perhaps meant is this. Sup- 
^ s e  protection is given to textile in
dustry—the Commission should’
exam ne what effect it has on, say 
handloom industry.

Shri Jhnnjhimwala: If it is clear, I 
do not want to press my amendment.

is:

Bill.

Mr. Depnty-Speaker: The q u ^ io n

‘‘That clause 2  stand part of the

The motion was adopted.
aause 2  was added to the BiU.
Clause Z,— (Constitution of a Tariff 

Commission etc.)
Pa&dit Thakur Das Bhargava: I beg

to move:

In page 1. line 21, omit **not less 
than three, but not exceeding” .

The effect of this will be that the 
Commis$ion shall consist of five mem
bers. It is given in the Report as
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[Pandit Thakur Das Bhargava] * 
'-well that there should be five mem- 

l̂>ers. Considering the volume of 
" work that the Commission will have 
to undertake, I think the strength o t  

r five is quite reasonable.
We have just heard from the hon. 

Minister that all along there were 
three members and only on one occa
sion an additional member had to be 
appointed. But we cannot compare 
the conditions of the past with the 
iuture. I for one should think that 
the number of applications which 
would be received by the Commission 
would be considerable and I suggest 
that the nimiber should be five so that 
the Commission may go through the 
applications carefully. Again there 

: m ay be certain industries which may 
-require the benefit of consultation 
:among five members. It is witii this 
object in view that I have moved my 

-amendment. *
Shri Goenka: I beg to move:
In page 1. line 21. (a) for “ three”  

-substitute “ five” : and 
 ̂ (b) for “ five” substitute “ seven” .

There are some very important 
points which I want to make in this
connection. The hon. the Commerce 
Minister said that in the past three 
members were found to be sufficient, 
and only on one occasion they had to 
appoint an additional member. That 
is perfectly true. But at the same 
time it has to be realised that up tiD 
now the functions of the Tariff Board 
were very much limited. I would, in 
this connection like to draw the atten
tion of the House to clauses 11, 12,
13, 14 and 15 which cast huge res
ponsibilities upon the Commission. 
For instance, clause 11(c) enjoins 
upon the Commission to reconmiend 
‘̂action to be taken in relation to the 

dumping of goods in the market occa
sioned by excessive import or other
wise**. Clause 12 says:

“ The Central Government may 
also refer to the Commission for 
enquiry and report any matter 
relating to—

(a) the effect of protection on—
(i) the general level of prices 
in the country,
(ii) the cost of living of > any 
specified class of people,
(iii) the different sectors of the 
country’s economy;”  etc., etc.,

Another duty laid upon the Com
mission is to watch whether the obli- 

v,^tions laid upon an industry enjoy- 
.̂  fng protection are being carried out.

This till now was a subject which was 
left to the Development Department 
of the Ministry of Industries, ^ i c k  
maintains a large staff.

These are all fields into which the 
previous Tariff Boards had not enter
ed, and I am sure one or two mem- 
i>ers will be kept wholly engaged on 
work of this nature. I am saying 
that the responsibility which you ar® 
lajring on the Tariff Commission is 
much greater and the business which 
they have now got to attend is very 
comprehensive. There is no com
parison between what they were doing 
in the past and what they will be 
called upon to do in the future. I am 
only answering the hon. Minister that 
although it might not have been 
necessary for him in the past to have 
more than three members except on 
one occasion when iie had to have 
four, in future he will have to have 
more because the functions of the 
Commission are far greater and the 
industries will be developing in the 
next five years. I would therefore 
beg of the hon. Minister, let him keep 
a minimum of three, but if he keeps a 
maximum of seven then he wiU not 
have to come before this House with 
an amending Bill. I am only giving 
him more power. If he wiU agree to 
that.......

Shri Mabtab: I am prepared to ac
cept it.

Shri Goenka: Then I will move only 
that part of my amendment which 
says “ for ‘five’ substitute ‘seven’ ”  and 
“ omit lines 24 to 26” . On that I need 
not speak as I have already spoken. 
But that is an important thing because 
additional members are dangerous.

Mr. Depttty-Speaker: Very well. I
will then place the amendments 
before the House.

Pandit Thakur Das Bhargava: Sir,
there is an amendment standing in 
my name— amendment No. 2.

Mr. Deputy-Speaker: That has been 
moved by Shri Goenka. It stands in 
his name also. I will now place the 
amendments before the House for 
such discussion as might be neces
sary. Inasmuch as the hon. Minister 
is going to accept it I do not think 
that any discussion is necessary.

Amendments moved:
(i) In page 1, line 21, omit “ not 

less than three, but not exceeding” .
(il) In page 1, line 21, for  

substitute “ seven” .
(iii)  ̂In page 1, -omit lines 24 to 26.
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The efJect of this is that additiwial 
members, that is, ad hoc m em bm  
^ re to be done away with and t ^  
maximum number should be raised 
from  five to seven—the minimum 
m ay be three—so that they need not 
com e to the House again and agam.

^  ^  «ft rnFTPT

gft ^  '̂5nr€pT I  ^  ^  ^
^  3flT %TT ^

i  I

[Shri Bhatt (Bombay): In line with 
3h ri Ramnath Goenka’s amendmoit is 
mine as weU as that of Pandit Thakur 
Das Bhargava.]

Mr. Deputy-Speaker: So far as the
last one is concerned that is covered 
by  Shri Goenka’s amendment.

«ft ^  ( l is t )

^  5fl t ,  ^  ^crr ?

[Shri Bhatt: But please state the 
one which is included in the first 

list?]
Mr, Deputy-Speaker: It is covered 

by Shri Goenka’s amendment— 
41 of List 4.

Shri Goenka: I do not mind the 
credit being passed to my friend Shri 
Gokulbhai Bhatt.

Mr. l>eputy-Speaker: I think ttie 
lion. Member wants to know if Mr. 
'Goenka has moved that amendment 
off-hand or whether he has given due 
notice of it. Yes, he has given notice 
o f  that amendment. It is No. 41 in 
Xiist 4.

f  I ^  w n *
f  arnr sttitt 

C  sfh:
f ,  ^  '^TT^

f  m  wm 3rrr# r m

I  ? ^ ’

^ I

[Shri Bhatt: Sir, that is not what I 
mean, I only want to know the pro
cedure that has been adopted by you, 
'Whether you want to take up these 
amendments according to the list and

allow the member, whose amendment 
comes first, or to adopt some other 
procedure. I want to have informa!- 
tion on that point]

Mr. Deputy-Speaker: I will take it 
as moved jointly by Shri Gokulbhai 
Bhatt, Pandit Thakur Das Bhargava 
and Shri Ramnath Goenka—all the
three jointly—that in page 1  omit
lines 24 to 26.

Shri Karmarkar: There will be a 
slight difficulty in that. While Pandit 
Thakur Das Bhargava’s amendment 
seeks to omit lines 2441^  26, Shri
Ramnath Goenka’s atfifendment, be
sides doing that seek? to substitute 
“ seven” for “ five” . Both go togeflier
in Shri Goenka's amendment.

Mr. Depnty-Speaker: No. Shri
Goenka has tabled separate amend
ments. It is not as if they are part o f 
a single amendment. They are given 
here as Nos. 40 and 41 in List 4. 
Therefore, let all the three gentlemen 
have the credit of having it in their 
names.

Dr. Deshmnkh: I must say that I
completely disagree.......

Mr. Depnty-Speaker: I want to cut 
short the argument if it is possible to 
do so. The whole matter has been 
argued. The hon. Minister says that 
he is willing to accept the deletion o f  
the proviso with respect to ad hoc 
members- Let us know how far Gov
ernment is prepared to go, and sub
ject to that let all discussion go on. 
He is prepared to have seven instead 
of five. Pandit Th&kur Das Bhargava 
wanted to raise the minimum from 
three to five. Mr. Goenka wants to 
keep the minimum at three but to in
crease the maximum from five  ̂ to 
seven. Hon. Members are anxious 
that there should be no ad hoc mem
bers. Gk»vernment seems to agree 
that there should be no ad hoc m on- 
bers.

Dr. Deshmukh: They should hear
the other side also.

Mr. Deputy-Speaker: It is open to 
the hon. Member or the whole House 
not to accept even the Government’s 
suggestion. But hon. Members must 
know at every stage, and it is my duty 
to place before the House, what is 
agreed to by Government and what is 
the point under discussion. The point 
is this. Government is agreeable to  
the deletion of the proviso with res
pect to ad hoc members. Ad hoc 
members will be given up. The mini
mum wiU be three. The maximum 
will be raised from five to seven. Now 
Dr. Deshmukh may go on.
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Dr. Beahmukh': i  completely dis-
ji£ree with the whole approach of my 
friend Pandit T^akur Das Bhargava 
so far as the Tariff Commission is con
cerned. He is imagining this Tariff 
Commission as an independent super- 
v isoiy body which, according to him, 
should have some sorf of superior 
authority even over the Government 
o f the day.

Pandit Thakar Das Bhargava: My 
friend is absolutely wrong. I made it 
absolutely clear that the Government 
should have the supervision over it.

Dr. Deshmukh: However much he 
makes it clear, in every amendment 
and in every speech of his.......

Mr. Depaty-Speaker: Why should
the hon. Member read between the 
lines? Now he says definitely that he 
does not want it to be a super-Govern
mental body.

Dr. Deshmukh: I am prepared to
leave it at that. So far as the num- 
bCT is concerned and so far as addi
tional members are concerned, Mr. 
Goenka has apparently made out a 
very good case and he has argued 
that the maximum should be increas
ed. But I would like to put it to my 
hon. friend Mr. Goenka as well as 
Pandit Thakur Dks Bhargava that 
neither of them has any accurate idea 
of the work of the Commission ex
cept an imagination— and fertile
imagination at that. Here is a Minis
ter who knows what work is being 
done for the last so many years. And 
he is quite content with the number 
here proposed. In spite of prolonged 
discussion in the Select Committee it 
was quite clear that the number.......

Mr. Deputy-Speaker: But the hon. 
Minister himself agrees. '

Dr. Deshmukh: I do not want him
to agree. He is playing with the peo
ple’s money at his sweet choice and 
the hon. the Finance Minister may be 
very generous smd liberal in agreeing 
to the appointment of as many mem
bers as he wants. But I do not want 
him to agree so soon and in such a 
haphazard manner. I think he should 
consider the matter more car'^fully 
and listen to what we have to say. 
Alter aU it is a matter of funds, it is 
a matter o f many other things. 
Because Mr. Goenka speaks in high 
tones the hon. Minister probably feels 
aervous, because he does not know 
what will happen as a result of the 
persuasive eloquence of my friend 
Mr. Goenka. I am not prepared to 
a^ree that any real case 
inade iWit to raise the number. I have 
aeim it very often tiiat people arê  vepr 
charitable with other people’s fundM,

And here is the Consolidated Fund o f 
India at the disposal of the hon. Minis* 
ter to make, a choice as he likes and 
appoint as many people as possible

I wa's referring to the arguments of 
my friend Mr. Goenka. He has cer
tainly pointed out.......

Mr. Deputy-Speaker: Even now, iŝ  
it not optional? The point is that 
under the Select Committee’s Report 
between three and five two more- 
persons can be appointed. Rairing it 
from three to five is optional. Raising, 
additional members is also option 1 . 
that is, making it five plus two is also 
optional.

Dr. Deshmukh: What I am contend
ing is that five is the absolute maxi
mum that will be required. The addi
tional members will perform a’ ’ the 
ad hoc functions which my friend re
ferred to, like conducting research, 
calculating incomes etc. These people 
should not be debarred from engaging 
in any trade or serving any industry, 
simply because they have donl& certain 
research. My submission is that it is 
very necessary to have these additional 
members. It will cost less to the tax
payer because they could be appointed 
for periods of six months and so on. I f  
it is merely a matter of research as as
certaining incomes and other things, 
the permanent members of the Com
mission need not bother about it. 
Since we have already the number 
from three to five and with the provi
sion of additional' members which 
could be appointed per industry or for 
t ^  particular specified period or for 
any particular work, I think there ^  
ample provision and the clause as it 
stands is absolutely sufficient to m e ^  
the requirements of the present condi
tions. As regards the point of view o f 
hon. Members that the Tariff Commis
sion is going to have many applications 
and so on and so forth, I think their 
approach to the whole question  ̂ is; 
fundamentally wrong. They think 
firstly as if the imposing of tariffs is a 
normal thing. I would submit to the 
House that it is an unnatural thing. 
Free trade is the natural thing and 
putting tariffs is something unnatuni 
Undoubtedly, because our country is 
undeveloped, it would be necessary to 
have tariffs in many cases but that 
does not mean that the case of every
body whc wants protection to be given- 
to his individual factory is going to be  
examined. That is the point of v i ^  o f 
my hon. friend, Mr. Bhatt also. They 
want things to be examined ipso facto- 
and as soon as anybody takes it into’ 
his head and demands that protection 
should be given, it should be binding 
upon the Government tc- refer his case^
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to the Tarilf Commissicn. This is at 
the back of the minds of most of m y 
hon. friends and they think that enor
mous work is going to be done by the 
Tarill Commission. I controvert that 
proposition. There are going to be 
more industries established as we in
dustrialize but as we go on our indus
tries are bound to become bigger. 
There would not therefore be too many 
proposition. There are going to be 
refer to one particular product or pro
ducts of an industry. In view , of the 
experience ,of Government for the last 
so many years, we have already allow
ed them to add. two more permanent 
members and we have also included the 
provision for additional members. There 
is no necessity for increasing either 
the . minimum or the maximimi. We 
have seen that although we have no 
dearth of people of the required ability 
and integrity it has become our habit 
to suspect them at every turn. I am 
not expressing this as my own convic
tion bul I am stating what has been 
voiced by so many Members who have 
very little faith in our own people. We 
suspect that if they were holding the 
job for three years, they would proba- 
Dly after relinquishing the job go for a 
job in that very industry and get some 
additional pay and so on. Therefore it 
is suggested; “ Let'us make it compul
sory t'nat they shall not seek an ap
pointment in any private industry for a 
period of three years from the time of 
so ceasing to-hold office” . That is the 
way in which we are looking at the
personnel and the requirements of our 
administr^ion. We have exhausted all 
the ex-Judges of High courts and if
they die at a faster rate, I do not know
if the administration of this country
will probably come to a standstiU, That 
is the. only.' individual who is regarded 
to be  ̂ trust^rtl^y m the whole, of 
Indi^. The Government is so constitu
ted tihat they are not able Jo see any 
honest people eise^ere'iexCept 'in the
I.C.S. or the retired !High Court Judges. 
According to this view, with Which I 
completely disagree, if yoii inc?rease the 
maximum you will liave to .have third 
rate people in whom you have no confi
dence. So I would much rather have a 
fewer peopljG to deal with responsible 
matters in view o f . the fact that we 
have little trust in them and we should 
always err on the side of having mini
mum oflgcers. We so often criticise 
Government for having too many highly- 
paid officials and yet we, are ourselves 
creating moiPfe offices and’ officials. As 
non-officials it should be our duty to 
give Governhlent ‘ less officials, I do 
not understand why hon. Members are 
so charitable. When the hon. Minister 
is fighting to have three, we are going 
to ask him to have tive and seven, I 
think this is working in a very wrong 
direction. We should not be so liberal 
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with the Consolidated Fund of India 
and we ought to give the absolute mini
mum. Let them ask for more and then 
it would t>e time for us to add to them, 
li  is better to have a lesser number of 
more honest people than to have a 
whole crowd of people with lesser 
ability and honesty.

Shri Khandubhai Desai (Bombay): 
Though the amendments look to be 
similar they are contradictory. Pandit 
Thakur Das Bhargava and Mr. Bhatt 
want the mintipium to be raised to five.

Shri Bhatt: -Where have I said that?
Shri Kfaandnbiiai Deaii: The amend

ment says that it should be five. Any
way, that is what I understood it to 
mean. What 1 feel is that when the ' 
question of number was discussed in 
the Select Committee it was disciissed 
very fully and looking to the obliga
tions and duties placed on the new 
Tariil Commission, it has been found 
that the experience-~will show that more 
pers^nhel will be found necessary to go 
into the question of'seeing how the pro^ 
tectfoli’ 'is being worited to the ♦ benefit 
of the consumers and as such various 
ad hoc inquiries have to be instituted. 
For,this purpose it has ^>^n provided 
that <:ertain ad hoc inquiries may be 
cond«cted by. ad hoc, additional per
sonnel. But it appears now ffiat the 
Government is inclined to accept the 
amendment moved by Mr. Groenka tp 
delete that proviso. In these circum
stances I would agree to increase the 
number from five to seven if and when 
found necessary but at the^same time. ■ 
the minimum should l̂ot be raised from 
three to iwe. ’Thef' Tariff :;Commission 

.ns sU* shbuld be com p ost  primarily" 
of th i^  membel^ and, if and when 
found tiecessary, an additional memtten 
or two additional, members may be 
added. . ’

ShH Sidhva: Four also. '
Shri Khandabhai JDesai: Tliat may 

be necessary. One . ic^nnot visuaUze 
what sorti of obligations aiid duties the 
Government will pUce on that Com
mission. At the same time there are 
certein idquiries 'ortiich the Conunission 
suo^motu can make in the interests of 
the consumers and in the interests of 
industries.

Dr. Deshmukh: It will not take very
long to amend the Act.

Shri Khandubhai Desai: So, I am in
clined to accept the amendment moved 
by ^ r . Goenka, keeping the minimum 
lit three and maximum uptb seven. #

Mr. Depnty-Speaker; May I call 
upon the hon. Minister to reply 
straightway?



1081 Tariff CmamissUm Bdl 21 AIJGUOT 1951 fori# Comtnissjon M  16SJ

S W  Sidhva: In view of the fact that 
the hon. Minister is accepting^ as I 
understand from you, I think this 
matter requires to be considered rather 
more carefu^y. I do not accept any of 

amerdinents as proposed by my 
hon. friend Mr. Goenka. While I sup
port what my hon. friend, Dr. Desh- 
imikh stated in opposing it, I oppose 
him in his arguments. He sajrs al
though Mr. Gk>enka has made out a 
very good case fcr seven he still 
opposes him. T say that Mr. Gk>eDka 
has made out no case at all. He was 
just reading the clau3 es of the Bill.

rSHRiMAii Durgabai in the Chair]
It is said we may give them the power 

to appoint four more. Mr. Goenka feels 
that there is so much work, and If the 
number is to !:>e increased the hon. 
Minister will have to come back to this 
House with an amending Bill. This is 
a ridiculous argument asking the coun
try to vote for the finances without any 
duo consideration being given to this 
matter. It will be absolutely illogical 
to  ask for three permanent members 
and if an emergency should arise, 
power should be given to appoint four 
more. Three permanent and two tem
porary is the most reasonable figure. 
Have you ever heard of three perma
nent members and four temporary 
members? The original proposal of 
the hon. Minister was perfectly right. I 
strongly oppose the amendments.

I do not also agree with Dr. Desh- 
mukh that there are no honest men 
available and therefore the number 
must be confined to three. There are 
many honest men in this country; there 

' is no doubt about that. You can find 
hundreds of men. But, that does not 
m«an that you must provide them with 
posts.

Dr. D^hmiikh: There are no honest 
men aniong non-lawyers.

Shri Sidhva: For these reasons, I ^  
convinced that three are quite sufln- 
cient Let us see how it works. If 
more are needed, the Act may be 
amended. Are they not amending so 
niany other Acts? In the RehabiUta- 
tion Finance Administration, original
ly, the Finance Minister had provided 
for four members. Afterwards, he 
t’lought one more member was neces- 
ss&y. He came forward wlfli an
atending Bill after two years of
experience We should not p lay w i^  
public money like this. Mr. Goenka 
may be using his influence everyw h w  
L  he is used to. The hon. Minister 
itsems to be frightened a s W "  as a 
propos^ comes from Mr. Goenka. If it 
comes from us, the hon. Minister p a ^  
no attention; if it comes from Mr.
Goenka, before hearing us, he commits 
himself and says, I will accept it.

„ Prof. Ranga: Is that the influence 
behind the curtain?

Shri Sidhva: I am only mentioning 
from my experience. My point is this. 
I am for a minimum of three and a 
maximum of five, as it originally stood. 
We have given him adequate power 
that in case there is an emergency, he 
will appoint one or two more. Why do 
you say there ' r̂ill be much more work? 
We know that this Commission has 
been entrusted with a certain work 
which the previous Board did not do. 
But, that does not mean that the pre
vious Board had no time to look after 
that work. The previous Board had no 
particular rules or powers in the matter 
of giving protection. Now, we are tell
ing the Commission that before giving 
protection, they shall have to follow a 
particular procedure. That does not 
mean that they will require more extra 
time to do the work. The previous 
Board would have done it if they had 
the power. I am glad the hon. Finance 
Minister is here. He must check the 
other Ministers. We do not think that 
we should play with our money like 
that. My point is, three would be suffi
cient. Of course, it may be argued that 
it is only an enabling item that four 
may be appointed which does not 
necessc;rily mean that four shall be ap
pointed. I do not want any kind o f in
fluence to be brought on the hon. Minis
ter subsequently to say: *‘Come along, 
we have the power; please appoint 
two more” . Here, sometimes influ
ence counts. Therefore, I submit that, 
whatever was originally proposed w as' 
perfectly justified and correct. It was 
a well thought out plan. The Select 
Committee did not agree to the in

crease. ' You must give some weight 
to the opinion of the Select Com
mittee. All these things were said*in 
the Select Committee and we express
ed our opinion that we were against 
it. I congratulate the Select Com
mittee that they did not raise the 
number. Therefore I strongly oppose 
all the amendments and warn you 
madam that I shall claim a division 
if the House raises its voice other-

Shvi Shiv Charaii Lai (Uttar Pra- 
d e ^ ) : I am in favour of keeping the 
clause as it is and opposed « to all 
these amendments. I wish very 
briefly to give my reasons. T h e . 
proviso is a very very important pro
viso. It is very necessary to keep it. 
In the proviso, power is given to ap
point a member temporarily when
ever you require. Suppose you 
quire a member to deal with a certain 
special type of applications, you ap~ 
point temporarily a certain member 
for a mohth or so and when the work 
is finished, you ask him to go awmr̂
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When you require another member to 
do some other type of work, you ask 
him to come for a month or so and 
when the work is finished, he also 
goes away. This is a necessary pro
viso. I do not know how the hon. 
Minister has agreed to delete the 
proviso without taking into consi
deration this fact.

Shri Mahtab: May I correct an im
pression which seems to be wrong 
and which I am afraid, by virtue of 
repetition may begin to be believed 
by the Members? What I said is 
this. I was particular that the mini
mum should not be raised; it must be 
three. With regard to the rest, if the 
House insisted upon that, I had no 
objection.

Shri Sidhva: That hint was not 
good.

Shri Shiv Charan Lai: I am glad 
that the hon. Minister has not of his 
free will agreed to delete the proviso, 
and that the forceful voices of Mr. 
Goenka and Pandit Thakur Das 
Bhargava have made him think that 
the whole House wants a deletion of 
the proviso and therefore he has 
agreed to the deletion. I am very
glad that he does not agree to the
deletion. My submission is this. 
Keep the minimum as three. Wher
ever necessary raise it to five. Tlie
proviso is necessary because it will
give a chance to call special members, 
members having experience of spe
cial types of work for a certain 
period and they will then go away. 
That will not be a burden on the fin
ances of the country. If you raise the 
number to seven and do away with 
the proviso, once you make the 
appointment, it will remain for a 
longer period and that would be an 
unnecessary burden on the finances 
of the country. Therefore, I am for 
keeping the clause as it is, and oppose 
all the amendments.

SBirl A. C. Gaha (West Benjral): T 
oppose all the three amendments. I 
think in the original Bill before it was 
sent to the Select Committee, the pro
posal o f the Government was to have 
a maximum of four. I think that was 
the original proposal and now the 
Select Committee has increased the 
number to five, keeping the minimum 
as three and the "maximum as five. 
This matter was fully discussed in the 
Select Committee and Government’s 
view also was that the number should 
not be increased. I wonder how the 
Minister can so easily now come for
ward and say that he is ready to ac
cept the amendment moved by some 
iriends in this Ifpy?? to increase th^

number. I agree with my hon. friend 
Shri Shiv Charan Lai that in case of 
some emergency or rush of work, the 
Government should have the power 
and the SH^bprity to nominate certain 
members Itep^rarily so as to cope 
with the rush of work or with some 
other emergency. It should not be 
necessary to keep so many perma
nent additional men on the Commis
sion when there is no justification 
for them. I am told that even now 
with only three members, the Tari^ 
Board has practically no work. 
Therefore, it would be a mistake to 
increase the number still further and 
increase the liability of Government. 
Government should have the option to 
nominate or appoint some temporary 
members to deal with certain ques
tions or with rush of work. Illiat is 
quite a different matter.

Therefore, I oppose all the amend
ments. The Select Committro has 
rightly recommended the incre^e 
from four to five in accordance with 
the recommendation of the FiS‘;al 
Commission. The Fiscal Commission 
studied the question thoroughly and 
their recommendation is that the 
maximum should be five.

Sliri Goeidca: It is not so. • They 
said that the minimum should be five 
and the maximum seven.

Shri A. C. Gnha: But even now
Government feel that there is not 
enough work for the Tariff Board. 
And when there is sufficient work for 
more, and if there is some rush of 
work, GovM-nment has the power to 
appoint temporary members. I^at is 
the correct oosition and I submit that 
the Select Committee’s recommenda
tion should be accepted by the House.

Pandit Thaknr Das Bhargava: Is ft
the Government’s case that there is 
not enough work for three?

Shri KarmailLar: At present, yes.
Shri Bhatt rose—
Mr. Chairman: At this stage we

may hear the hon. Minister. Is it 
necessary for Shri Bhatl to speak 
again? He has already spoken and I 
do not think it is necessary for him to 
speak again. ^

g I  IT ^

[Shri Bhatt: I would like to 
just one word. That was not the SUD' 
Ject on which I spoke.]
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Mr. Chairmaii: I think the point 
has been argued well. .

Shri Karmarkar: Government have 
. always been conservative with regard 

to the number of members on the 
Commission. The House will remem
ber that at the initial stage of the 
discussion we were not anxious to in
crease the number more than was 
absolutely necessary. This has been 
repeated during the course of this dis
cussion. But the sense of the House, 
so far as could be judged from those 
who spoke, seemed to suggest that 
the number was perhaps a little too 
conservative and that it could at 
least be five. Now we are entirely 
agreeable to have the provisions as 
they are and would even be prepared 
to be a little more conservative, if 
that is the desire of the House. The 
Select Committee has recommended 
that the Government should have the 
power to appoint additional members 
for special work, and the number on 
the Commission should not be less 
than three and not more than five. 
The hon. Minister has made it quite 
clear that we are quite prepared to 
accept the recommendation of the 
Select Commiflee that the Commis
sion should have not less than three 
members and not more than five, and 
that in case of necessity additional 
members may be appointed. Now the 
only reason why we accepted Mr. 
Goenka’s amendment is...............

Some Hon. Members: You have not 
accepted yet.

Shri Karmarkar: At an earlier
stage we did show a little inclina
tion to accept it, not because his voice 
was louder but because his sugges
tion did away with one small anomaly 
which might arise with regard to the 
additional members, namely that it 
might be diflBcult to secure competent 
persons. We are not anxious to have 
as many as seven permanent members 
on the Commission, so far as we can 
foresee. In view of the consensus 
of opinion we go back again to the 
Select Committee’s Report and en
tirely agree that the provision there, 
namely not less than three and not 
more than five with two additional 
members if and when necessary, is a 
very wise one.

;® iri Goenka: I beg leave to with- 
my amendments.

 ̂ lElie,amendments were, by leave, 
withdrawn.

Pandit Thakur Das BhargaTa: I
want that my amendment regarding 
deletion of the proviso making provi
sion for the additional members 
should be out to vote. I still feel that 
the provision should not be there.

But I beg leave to withdraw my first 
amendment.

The amendment was, by leave, 
withdrawn.

Mr. Chairman: The question is:
In page 1, omit lines 24 to 26.

The motion was negatived.
Shri Bhatt: My amendment is

covered by this.
Mr. Chairman: The question is:

“That clause 3 stand part of the 
Bill.” '

The motion was adopted. ‘
Clause 3 was added to the Bill. -

Clause 4.— (Qualiiications for Tnember- 
ship oi the Commission.)

Dr. M. M. Das: I beg to move;
In page 1, line 29, after “ ability” 

insert “ integrity*’ .
The amendment is a very small one 

and it is self-explanatory. The ori
ginal clause as it stands reads;

“ The persons to be appointed 
as members of the Commission 
shall be men of ability and stand
ing...........”  .
I want to put the word “ integrity”

after the word “ ability” ..... .
Shri Karmarkar: I am prepared to 

accept the amendment.

Shri Shiv Charan Lai: Before you
put the clause to vote I have to 
oppose it and I may be permitted to 
speak.

In my opinion this clause is
absolutely unnecessary. No special 
qualifications have been put down for 
membership of the Commission, such 
as that a man should be an M-A., 
B.SC., or B. Com. It is simply said 
that he should be a man of ability
and standing who has shown capacity 
in dealing with problems relating to 
commerce or industry or in "dmiiiis- 
tration or who has special knowledge 
in any matter as renders him suitable 
for appointment on the Co?i‘Tussion. 
This qualification is not any special 
qualification by which you oaa ludge 
whether a man will fulfil the tasks 
expected of him or not. You may 
b r i n g  any one from the city and he 
will fulfil this qualification

Shri Sondhi: Why from the city? 
Village also.
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Shri Shiv CharaJi Lak ViUa/ers are 
the forgotten people—you will not ac
cept them. What I say is that any 
man that you may take will fulfil this 
qualification. I say there is no need 
to put in this qualification; in the 
making of appointments it is but ac
cepted that the meh appointed must 
have the qualification necessary to 
fill the post. The qualification of a 
member of this Commission should 
be that he should have knowledge of 
trade, commerce, administraUon, and 
this and that. But this clause, to my 
mind, is absolutely unnecessary. I 
request the hon. Minister to agree to 
its deletion. If, however, he does not, 
then I withdraw my opposition.

Mr Chairman: You have not put
your opposition in the form of a w  
amendment. Therefore, ttiere no 
question of withdrawal. Now, M y  I 
hear what the hon. Mmister has to 
say?

Shri Karmarkar: There is nothing
to say, Madam. We do not accept his 
view.

Shri B. Das: I wanted to know.,
Mr Chairman: I would like hon.

Members to realise that we are v w  
slow in our business; this Bill has 
been going on for ,three days, let us 
try to expedite it. Many hon. Mem
bers who were interested have spokra 
at length. The quesUon of 
and other things ^ a r e  small mattere 
which can safely be left to the ap
pointing authority.

Shri Goenfca: Shall we also ^ y e
commonsense added to it? Integrity 
and commonsense.

Mr. Chairman: The hon. Member
is appealing to me— Î am not the ap
pointing authority.

Shri Goenfca: Through you to the
Minister, Madam. -

Mr. Chairman: The Minister has
already agreed to accept that amendr 
ment regarding integrity.

Shri Karmarkar: The reason why 
we accept the amendment of Dr. M. 
M. Das is this. Originally we did not 
consider it ijecessary to refer to m- 
tegrity because certainly the assump
tion would be ^here that the men 
selected would be men of integrity. 
But as an amendment has come 
before the House that in addition to 
ability and standing integrity should 
also be there, we take the view that 
defeat of this amendment would mean 
that ability and standing would be 
necessary but that integrity would

not be necessary. It would be a tor
tuous interpretation. Therefore, we 
have absolutely no objection to ac
cept the amendment though it is 
su|)erfluous.

Shri Sidhva: Then h e l ^ y  withdraw 
it. ’•

Mr. Chairman: It is a kind of 
prompting or coaching which I do not 
want to be done because it does, not 
fit in with the dignity of the House. 
The hon. Minister should be allowed 
to express himself fully. *]^e ques- 

. tion was put to the hon. Minister as 
to what was his yard-stick to measure 
integrity.

Now, I will put the amendment to 
the House.

The question is:
In page 1. line 29. after “ ability** 

insert “ integrity” .
The motion was adopted.

Mr. Chairman: The question is:
“ That clause 4, as amended, 

stand part of the Bill.”
The motion was adopted.

Clause 4, as amended, was added to 
the Bill. .

Clause 5,— (Disqualifications for 
membership.)

Shri lyyunni (Travancore-Cochin): 
I beg to move:

In page 2, for lines 4 to 6 , suhsti^ 
tute:

“ If any Member of Parliament 
or of Legislature of any State is 
appointed as a member of the 
Commission he shall vacate his 
Membership in Parliament or the 
State Legislature as the case may 
be within one month of the date 
of appointment.”
The present clause 5(2) runs thus: 

“The appointment as a member 
of the Commission of any person 
who is a Member of Parliament or 
of the Legislature of any State

- shall be void unless within one 
month of the date of his appoint
ment he ceases to be such Mem

, ber, and if any member of the 
commission is elected as a Mem
ber of Parliament or of any State 
Legislature, he shall cease to be a 
member of the Commission as 
from the date of such election.”
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rShri lyyunni]
1  suggest that this is not the form 

in which it ought to be put. The 
form in which it should be put is that 
a man may be appointed and after 
appointment if he does not satisfy 
some of the conditions imposed upon 
by the clause, ^len he may be re
moved. The clause as it stands con
veys the negative aspect. I suggest 
that we should put it in a positive 
form and say that if he does not 
satisfy such and such a condition he 
may be removed. From a legalistic 
point of view, I suggest that the form 
I have suggested is the more correct 
one.

There is another reason. The ap
pointment which is void initially 
cannot be made valid if the appointee 
does a thing which is enjoined. It is 
not an irregularity which can be con
doned.

^  : JTTT t  ft?

^  If

i  ^
“ and if a i^  member of the 

Commission is elected as a Mem- , 
ber of Parliament or of any State 
Legislature, he shall cease to be a 
member of the Commission as 
from the date of such election.”

5R ^  t  aftT ^ ^ 0  ^
W

^TTf P̂RT % ST^

^  ^  f  I f  
^  m  WRT ?niT i f  r̂iirr

JTff 1 1  ^  ^  ^
^  ^  i w

fTR w I
[Shri Bhatt: I beg to move:
In page 2, omit lines 7 to 9.

I suggest that the following part be 
omitted:

“ and if any member of the 
Cmnmission is elected as Member 
o f Parliament or of any State

Legislature, he shall cease to be a 
member of the Commission as 
from the date of such election.”
The reason why I suggest that these 

words be omitted is that the members 
of tile Tariff Commission would be 
Grovernment servants and once they 
become Government servants, they 
are not allowed to stand for election 
to Parliament or to the State L e ^ la -  
tures. Hence their election to Parlia
ment or to a Legislative Assembly is 
not possible. As such I do not think 
this portion is necessary. So I re
quest you to accept this amendment.] 

Shri Karmarkar: The real reason
why we worded it like this was that 
we thought that this would be the 
only way of conveying the meaning 
we had in mind. What we meant to 
say was that a person could not be a 
member of the Commission and also a 
Member of Parliament. If we want 
tc affect Membership of Parliament, 
that would have to be done by an 
amendment to the relevant Act. So, 
in order to carry out the same mean
ing we have said here that the ap
pointment of any person who is a 
Member of Parliament as a member 
of the Commission shall be void If 
within one month o f such appoint
ment he does not cease to be a Mem
ber of Parliament. Supposing a Mem
ber of Parliament is appointed a 
member of the Commission, what will 
be his status on the Conrmiission? 
This clause makes it quite clear that 
if a Member of Parliament is appoint
ed a member of the Commission, such 
appointment shall be void unless 
within one month of the date of ap
pointment he ceases to be a Member 
of Parliament. Similarly, in the case 
of election, as soon as he is elected, 
he ceases to be a member from the 
date of such election. This ren^ring 
was an improvement on the old one. 
The old rendering made it appear 
that Membership of Parliament was 
a disqualification similar to other dis- 
qHallflcations such as insanity, 
lunacy, criminality etc. It struck us 
as odd that Membership of Parlia
ment should be placed alongside with 
these things. In order to carry out 

«our meaning that a Member of Par
liament who is a p p o in t  to the Com
mission cannot be a member unless 
he resigns his seat in Parliament, we 
have put it in this way. This has 
been given to us as a perfect draft by* 
the Law Ministry, We do not want 
to make any changes in the law relat
ing to Membership of Parliament. 
Therefore, we have said that if with
in one month of his appointment to 
the Commission he does not cease to
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be a Member of Parliament, then he 
shall cease to be a member of the 
Commission. This is absolutely 
necessary and correct.

Shri Goenka: I think this is a very 
wrong provision, for the reason that 
a m em ber of the Commission can 
stand for election and if lie is defeated 
he continue to be a member of the 
Commission and if he is elected he 
must resign from the Commission. A 
member of the. Commission should not

allowed to stand for election and if 
he wants to stand for election he 
should first relinquish his membership 
of the Commission and then only he 
should be allowed to stand for elec
tion. This is a quasi-judicial body 
and no member of this body should be 
allowed to contest an election. This 
is a very wrong principle to 
adopted in regard to the membership 
of a quasi-juc^ial body. Great stress 
has l ) ^ n  laid on this matter by the 
Fiscal Commission and I underst^d 
Government also attach much im
portance to it. I therefore urge that 
meml^rs of this body should not be 
allowed to stand for election unless 
they relinquish their office.

Shri Mahtab rose—

^  ^  I ,
^  ft?

[Shri J. R. Kapoor (Uttar Pradesh): 
Does the hon. Minister want to clarify 
some point, or would it mean that no
body would be allowed to speak after 
he has spoken?]

Slui Mahtab: The object of this 
clause is that the same person c a i^ t  
be a Member of Parliament as weU as 
a member of the Commission. I 
fKiTtir the House is in agreement with 
this object.

Now, we have got other laws on the 
subject according to which a Member 
of Parliament cannot hold an office of 
profit. So if the membership ^  the 
Commission is considered an office of 
profit, he cannot continue to be a 
Member. Similarly a member of the 
Commission cannot stand for elec
tion, because he is a servant of the 
Government.

Sliri Ooeiika: He can resign and 
stand.

SiKi Mahtab: The intention original 
iv was to make this law stelf-contAin^ 
a ^  with that end in view this provi
sion was made.

Shri Goenka: The clause provides
that a member of the Commission will 
resign his seat in Parliament after 
one month—which implies that he can 
stand for election.

Shri Mahtab: Supposing today a 
Member of Parliament is appointed a 
member of the Comnussion— automa
tically he ceases to be a Member of 
Parliament.

Shri Goenka: That is one part of it. 
Shri Mahtab: The second part is the 

deletion of the words suggested by 
Shri Gokulbhai Bhatt. I would not 
mind if these three lines are omitted.
1  pjki.

Mr. Chairman: May I know whether 
Shri lyyunni insists on his amendment? 

Sliri lyyunni: Yes, I am pressing it. 
Mr. Chairman: The question is:
In page 2, for lines 4 to 6 , substitute: 

“ If any Member of ParUament 
or of Legislature of any State is 
appointed as a member of tl^  
Commission he shall vacate his 
Membership in Parliament or the 
State Legislature as the case may 
be within one month of the date 
of appointment.”

The motion was negatived.
Mr. Chairman: I will now put Shri 

Bhatfs amendment.
The question is:
In page 2, omit lines 7 to 9.

The motion was adopted.
Mr. Chairman: The quesUon is:

“That clause 5, as amended, 
stand part of the Bill.”

The motion was adopted-
Clause 5. as amended, was added to

the Bill.
Clause 6,— (Conditions of services of 

members of the Commission.)
: itrr :

(1) In page 2 . line 16. for  “ three”
- substitute “ five” .

(ii) In page 2, line 19. omit “ for a 
second period of three years ^

[Shri Bhatt: I beg t o « io v e :]
(i) In page 2. line 16, for ‘'three”  

substitute “ five” .
(ii) In page 2, line 19, omit “ for a 

second period of three years” .
There are several amendments of 

mine in this connection. If you al-
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- [Shri Bhatt]
low, first of all amendments on sub
clause ( 1 ) of clause 6  may be taken 
up.J

Mr. Ckairman: I will take up amend
ment after amendment. I will call the 
movers of the amendments first to 
move their amendments and then there 
will be a debate.

Shri Goenka: I beg to move:
(i) In page 2, line 16, for “ three” 

substitute “ five” .
(ii) In page 2, omit lines 18 and 

19.
They are two separate amendments.
Mr. Chairman: What about the

amendment of Mr. Bhatt that in page
2, line 19, after “ eligible for”  insert 
“ successive” ? Is that not moved?

[Shri Bhatt: I do not want to move 
the second part of the fifth amendment 
in list L]

Mr. Chairman: Now, Pandit Thakur 
Das Bhargava may move his amend
ment that in page 2 , line 16, for  “ three”  
substitute “ four” .

Pandit Thakar Das Bhargava:
Madam, my difficulty is that in the 
original document I remember to have 
put “ five”  and hot “ four**. It seems to 
be a mis-print. With your permission 
I shall substitute “ five” .

Mr. Chairman: He may do so.
Pandit Thakur Das Bhargava: I beg

to move:
In page 2, line 16, for “ three”  subs

titute “ five” .
Shri J. R. Kapoor. But that would 

be unnecessary because Hr. Bhatfs 
amendment is to the same effect.

Pandit Thakar Das Bhm ava: After 
that may I have a little time to speak 
on that?

Mr. Chairman: I will have the
amendments moved first. Is Mr. Bhatt 
moving his amendment No. 7 in List 
1?

f  I

I bc^ to move: .
In page 2, line 19, for  “ three”  subs

titute “ five” .

[Shri Bhatt: I am moving the seventh 
amendment.

I beg to move:
In page 2, line 19, for “ three” 

**substitute five*\
Mr. Chairman: Is he also moving

No. 8 ?
Shri Bhatt: Yes. I beg to move:
In page 2, omit lines 24 to 27.
Pandit Thakur Das Bhargava: I beg

to move:  ̂ ^
In page 2, line 25, for “ hold any ap

pointment”  substitute “ accept any ser
vice” . :

Shri Bhatt: I beg to move: .
(i) In page 2, line 25, after “ under

taking”  insert “ enquired into for 
grant of protection during the tenure 
of his office” .

(ii) In page 2 , line 26# for “ three 
years”  substitute “ one year” .

(iii) In page 2 , after line 27, in
sert: V

“Provided thaft the Central Gov
ernment shall pay a siilteble allow
ance prescribed under rules, to a 
member not premitted to take an 
appointment under sub-section

(3 )” .
Dr. M. M. Das: I beg to move:
In page 2, line 19, omit “ for a second 

period of three years” .
Shri Sidhva: I beg to move: ^
(i) In page 2 , line 16, for “ three”

substitute “ five” . '
(ii) In page 2 , lines 26 and 27, omit

“ save with the consent in i^riting pf 
the Central Government.** •' ’

Mr. Chairman: These are the
amendments moved. They* may ■ be 
taken as moved. Now hon. Membprs 
who wish to speak can do so.

Shri Sidhva: My first amendn\ent is 
that the period of this Commission 
should be five years instead o f ' three 
years. I need not speak at length on 
this matter. I and Mr. Ck>enka have 
already expressed our view that the 
period of the Commission is three 
years which is small and that it is 
desirable that the period ought to be 
increased from three to five. The 
second amendment wants the deletion 
of words in sub-clause (3) of clause 6 
namely “save with the consent in 
writing of the Central Government.”  I 
stated yesterday in my speech that this 
is a very salutary provision that no 
member of the Commission shall be 
allowed to accept office for a period o f 

, three years after retirement. I object
* to the provision that •permission may
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be allowed with the consent of tlM 
Central Government. Although I am 
sure tne non, Mmisier wiii exercise lus 
rigai juuj(men#wnen a person apim«i 
ior exeiupuon of this class, X stiii leeU 
human nature heinc what it ls» we ail 
have ^eakue^ses m us, some juiid 
«4 influence may be brought to bear 
upon the hon. Minister, i admit uiat 
he wiU not be suDject to that influence. 
But still I do noi want to maJte any 
exception in this maciei. It is a very 
saiuiary clause and therefore it must 
be dehnitely understood by a mem
ber who has joined the Commission 
that he shall not be allowed to seeiL an 
uppomtment m a n j private industry 
alter ms retirement. We were toid

* last year that there is a clause 
existing in the Government of India 
ruiec tnat any officer who has retired 
shall not be allowed to join any pri
vate service until he has finished two 
years. I was quoting an Uiustration 
of a Kaiiway olliciai about which my 
hon. Iriend, Mr. Das was not happy. 
1  do not want any departure should be 
made from this existing clause. It is 
a very healthy clause...

Siiri J. B. Kapoor: Is there such u 
rule and is it being observed?

Shri SidhTa: That is what Mr. Gopa- 
laswami told us last year and he also 
stated that he also gave permission to 
an otlicer to join the Tatas. Therefore, 
it has been proved to us conclusively 
that the law exists, that he had the 
power to give the pertnission and he 
gave the permission. I, therefore, 
teel that the last sentence should be 
deleted. I do not want to make a long 
speech. I have made my point clear 
yesterday and I emphasise that today.

Mr. Chainiiaii: 1 would like the hon. 
Minister to say whether any of these 
amendments are acceptable to him.

8 hrl Mahlab: We oppose all the am
endments. May I explain the position? 
I think Mr. &dhva would withdraw 
his amendments il I explained the 
position. We have passed....^

Dr. M. M. Das: I want a clarifica
tion from the hon. Minister whether 
this disqualification clause that no 
member on relinquishing his oflflce will 
be eligible to hold office in any private 
Industry, etc. will be applied to addi
tional members.

Shri Mafaiab: Of course.
Dr. M. M. Das: And also to Members 

DTho may be removed from service un
der clause 7?

Shri Karmarkar: Yes.
m m

Dr. M. M. Das: Ycu remove him 
trom service and siill put a condition 
upon him?

Shri Mahtab: No, no.
Shri Sidhva: Yes; that is clear.
Mr. Chairman: The hon. Minister 

was in the middle of explaimng his 
position.

Shri Mahtab: I was just going uj say
that smce tne House has passed clhuse 
:s in wnich there is a provision lor the 
appointment of additional members, 
wno will work temporarily, unless 
there is this clause, permitting tne 
Government to give them necessary 
permission to taxe appomtment, it will 
not be possible to nave r.dditional 
members. It is on these considera
tions tnat on that occasion I was in
clined to omit that proviso. Now that 
mat clause has been passed, it is 
necessary to have tnis provision here. 
That is the case with regard to the 
Civil i>ervice Keguiauons aiso. There, 
according to the rules, the prior per- 
missiOQ of the President is necessary 
beiore the acceptance of a commercial 
appomtment, outside India, etc. Since 
Government servants will be enuued 
to employment after retirement,.......

Shri Sidhya: Why do you then put 
this clause here?

Shri Mahtab: The Civil Service Re
gulations are not applicable here to the 
members of the commission. There- 
lore, this provision is necessary.

Shri Goenka: That was what X was 
going to say. Since we have aaopied 
tne proviso to clause 3, it becomes ab
solutely necessary to have this provi
sion. That is wny we tnought tnat 
that proviso should be onutied. Tlie 
House thought it otherwise.......

Shri Sidhva: It is necessary to omit 
it in regard to .additional members.

Dr. M. M. Das: With i^erence to 
the explanation, you remove a mem
ber for some drawback and he is 
subjected to this disqualification. That 
is, he will be debarred fJrom earning 
his living by accepung service any
where. Is it just? .

Shri Mahtab: It is not applicable to 
members who are removed. It is ap
plicable to additional members. When 
a member is removed, he is quite free 
to do whatever he likes.

Shri Goenka: I am sorry I could not 
agree with the hon. Minister. When 
he is mentally unfit, nobodj
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fShri Goenkal .
him a job. If he has abused Us R a 
tion/naturally, he should ^ a  
from  abusing his position ^sewhere. A 
person is removed for very very gooa 
grounds; those whP a r e  removed, 
should not get a place elsewhere.

Dr. M. M. Das: There is physical in
capacity. A  >man may be physi^Uy 
incapable for a certain time, a sma^l 
period. Then, he may be capable phy
sically. What happens to him?

. Pandit Thakar Das B h a rgaw  I
* have got two amendments.

An Hon. Member: It is 1-15 rfbw.
Mr Chairman: There is one minute 

more. If we can finish this clause 
now......

Some Hon. Members: We can.
Some Hon. Members: It will take a 

long time.

Pandit Thakur Das Bhargava:
arst amendment says A a t  the 
of three years should be increased to 
five years. I have given some oi 
grounds ior which I telt that the perii^  
of three years is too small. As I su ^  
mitted, as a matter of fact, the Rtsi 
year will be spent in gaimng experlr 
ence of the work and the last year 
will be hanging like the sword ^  
Damocles. Therefore, my humble su ^  
mission is this. If you want to take 
any good work from those who are 
honest men, men of i?}®Sr>ty and bus^ 
ness people, you should raise the p e r ^  
to five years. ^

Mr. Chairman: Pandit Thakur Das 
Bhargava wiU continue tomorrow. The 
House will stand adjourned to «-30 
A.M. tomorrow.

The House th e n  a d ja u m e ^  till Hal/ 
Past Eight of the Clock on Wednesaay, 
the 22nd August, 1951.


